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PARLIAMENTARY DEBATES
(P a r t  I — Q u e s t io n s  and A n s w e r s )

Wednesday, the 29th March, 1950

The House met at a Quarter to Eleven of the Clock

[Mr. Spbaksr in the Chain]

OBAL ANSWEE8 TO QUESTIONS

Paym ent  of Peovidbnt  F und  and  Pensions to D isplaced  T eachebs

*1168. Shri Sidhvft: (a) Will the Minister of XducaUon be pleased to state
the number of teachers who have left Pakistan and ent*ered into India and
who have not received their provident fund or pensions?

Hi) What is the number of such teachers from various States?
What steps have been taken by Government to pay their provident

funds and pensions?
(d) What is the approximate amount of payments to be made to the dis

placed t e a c h e r s ? ______________________________
yi uii

[See Appendix V I, annexure No. <31, —^
Hie Minister of Education (Maulana Aiad): A statement is laid cn the Table

of the House. [iS.ee Appendix VI, annexure No. 8.J.

s H r f  5PT t  ?

Shri Sidhva: May I know as to what is the number of teachers in the said
statement?

SjJwa.) ^  V ' O*^ : <>f)i VSy*

^ - -P I i ^

A- ^ J? ))l o V sj^

( 1107 )



VO ^  A 4  ^  ^ 5 )  ^

jI«JU ^ 1  - JL vŝ XJ),J ^ 5) 4̂  ̂ rv )5> ))laâ  4i
- ^  i-i) ))f 1̂ ^  ij^)

Maulana Azad: Among the persons who had got themselves registered with 
the East Punjab Government the Local Body employees numbered 10,000 and 
75 per cent, of them were teachei’s. A conference of the East and West Punjab 
representativ3s was held on 19th Ja;nuary, 1948, and in that conference it was 
decided that the Governments may take over the money that the Jjocal Eodies 
have with them under this head. Accordingly Pakistan acknowledged to have 
taken over 75 lakhs and the East Punjab Government 47 lakhs. Negotiations 
were being carried on in this respect when the problem of devaluation cro])ped 
up and the negotiations were held up.

^  %6Tgrr : t t o  % ^  ^  WT I  ?

Shri Sidhva: What the Government propose to do in respect of parts (c) and 
{d) of the question?
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J^y. ^  tS i. ; .iljf
iS-'-Sif ^  rv  &Le*> t4 ^

-  1*5 0 ) y ^  ‘S' i j ^ k  *» ^  O*^ £

fis ^  fh  tr^
“ teftJta. ft)

Maulana Azad: The Ministry of Education on seeing the plight of the teachere 
increasing day by day decided that the sum of Bs. 47 lacs left by the Muslim 
employees and now in possession of the Eas-t Punjab Government may be distri- 
b u ^  among the displftced teachers -from West Pakistan. So in this way they 
would get 50 per cent, of their money. The disbursement of thip? money would 
begin from 1st May.

gft f i m i  : ?RT?TT f  %  sfh:

% 3ft antT f  ^  ^  Tift ttI  % fr  grr*Fft ?
Shri Sidhva; May T take it, that the displaced teachers from Wes-t Punjab and 

fSind also would be given money from 1st May?

i, ^  jJ) 4^1 t «>̂ jl

• ^  €S
IKanlana Aiad; The teachers from Sind and N.W.F.P. cannot be paid 

out of this amount becAuse this amount represents the Provident Funds of the 
Muslim Evacuees from Eest Punjab and can only be paid to the teachers who 
have come from West Punjab.

t Ab reviled by the Minister of Edacation.
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iS ^ 1  liUJjjS LjJ : ^Lw* -  ^

)i <!• »5^*i(!i>i 1  J  u ) > ^  '^nr^

Qlani G, S. Musafli : Can the (lOvenmient take tiiis fact into coDsideraiion that 
the iieody refugee teachers may be granted loans fronri their Provident Funds?

^]) fry ^  f*  V  lS*<̂  ^  ^

^  ,_ j^ >  ))l tf£ i^ >  ‘'i  (isi-jjjJ - 4 )  <-. ^ ) )

Maul&na Azad: As I just said we are disbursing 60 per cent, of their money 
out of th(v 47 lakhs. Government have always been tryiqg and would go on 
trying to give them as much help as possible. ^

vyrgyr a r ^  tpt : ^  t  ^  ^  ^  f

3ft f e r q r  ^  f  afh: inaV ^ t t r  ^  ^

#■ f  ?

Lala Achint Ram: Are the Government aware of the fact that there are certain 
teachers who have retired but have again been taken into Government service 
due to their bad pecuniary conditions?

-  ^  IjUm. ^  ^  L-C? lS ^

MauUma Azad: Yes, this has been done, but it is clear that such arrangements 
can be made to a limited extent only.

: 3ft iT 5 r f^  % an |

% giTT >?t ^tlft ?

Sardai B, S. Man: Will this concession be available to those teachers also 
who are coming from East Bengal?

 ̂ i t  ^  L  ^  L>*t̂  •
Jiaulana Azad: No, this is meant only for persons from West Pakistan.

Loan to  S tb b l Cokpobation c f  B hho l̂l

^1169* Shri Sidhva: (a) Will the Minister of Tinaatoe be pleased to state 
whether the Government of India have paid any loan to the Steel Corporation 
of Bengal? !

(b) If 80, for what purpose, for what amount and under what condition hat
at been given?

(c) What is the security obtained for such loan« if given?



The Miaiflter of Finance (Dr. Mfttthai): (a) Government have decided to grant 
a loan of lls. crores to the Steel Corporation of Bengal and of Rs. IJ crores 
to the Indian Iron and Steel Company both of which are under the same manage
ment and control. Nothing has so far been paid to the Steel Corporation of 
Bengal, but a sum of Ks. 70 lakhs has been paid to the Indian Iron aad Steel 
Company as the first instalment of the proposed loan.

(b) and (c). The loan has been granted to enable the companies to undertake 
renewals and replacements of machinery and to expand their existing production. 
The terms and conditions governing the loan are (i) interest at per op.nt. per 
annum payable half-yearly commencing from 1st July, 1950, (ii) repayment of 
loan to be by instalments commencing from 1958 and to be completed by 1958, 
and (iii) the loan to be secured by the two companies mortgaging to Government 
their existing assets and all the assets, to be created by them out of the proposed 
loan.

Shiri Si(Uiva: Sir, may I know what is the capital investment of these concerns 
to whonr. loans have been given, and what is their financial position to-day which 
has made them unable to subscribe the capital themselves but has made them to. 
ask for loan from Government?

Dr. Mattliai: I will first take the second part of the hon. Member’s question. 
It is very difficult at present, in view of the stagnation in the investment n arket 
even for companies of first-class standing to be able to raise loans to any con
siderable extent. ‘

As regards the extent of the assets, the amount has been secured by assets 
which have a depreciated value which is considerably in excess of the loan that 
is likely to be advanced by Government.

Shri Sidhya: What is the present value of the concerns? I mean the market 
▼alue?

Dr. Matthai: I am not able to give the market value; but I can give the hon. 
Member the book value, less depreciation so far made on it, which I think 
amounts to about Rs. 16 crores.

Shri Sidhva: May I know whether Government have the first charge on the title 
of the mortgages of the companies? .

Dr. Matthai: There are certain existing encumbrances, but leaving out the 
existing encumbrances, I take the value of the assets which will be mortgaged 
to Government, vrill be about eleven to twelve orores.

Shri Qhaliha: Whal is the percentage of Indian shares in these companies?
Dr. Matthai: I am not in a position to answer that straightaway.
Pandit Kunzrii; May I know why Government have given a loan to the com  ̂

panies concerned for renewals and replacements? Is it not the duty of these 
companies to provide for these things out of their own pockets?

Dr. Matthai: The answer to that question is, as the hon. Member knows, the 
depreciation is set aside on the original book value of the assets, and replacement 
now is very much more expensive.

Shri Ra{ Bah&dur: What is the extient of the burden of the existing 
encumbrances ? .

Dr. Matthai! Ap I  said, it is somewhere about Rs. 4 crores.
5hii EtUraJnln Naldti: Ts thig part of the schfeme to increase the output of 

eteel in this country?
Dr. Matfhftl: Tes, it is expecited tiiat these replacements and renewals vill 

fnorease the total output to somewhere abou4 2,00,000 tons.
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Df. ]>e8hmukh: How much loans did these companies actually ask for and 
what proportion hag been sanctioned hy Government ?

Dr. Matthai: My own impression is that' it is roughly about the amount that 
they asked for; but 1 am not quite certain.

Sardaor B. S. Man: What dividend was declared by the Steel Corporation of 
Bengal last year?

J)t. Matthai: I am not able to give an answer straight o£F.
Shri M. V. lUuna Rao: May I know whether Government have the actuarial 

values of the assets of these companies?
Dr. Matthai: Frankly, I do not understand what actuarial value of the asaet« 

means.
Mr. Speaker: He means expert valuation. Actuarial is for insurance purposes. 

He means the values of the Msets, machines and buildings.
Dr, Matthai; Value of the assets for what purpose?
Mr. Speaker; For the purpose of advancing the loans.
Shri M< V. Bama Bao; For the purpose of ascertaining their value.
Dr. Matthai: Sir, I have given the answer.
Shri Sidhva: Wha( is the reserve fund of these companies, if they have got 

any?
•Dr. Matthai: I have not got̂  the figures here.

Mr. Dbshmttkh’s view s r e  D e a ls  w n ®  American C apitalists

ORAL ANSWERS 1111

‘•'1170. Shri Sidhva: (a) Will the Minister of Finance be pleased to stflte 
whether Mr. Chintaman Deshmukh had returned from America and placed 
his views regordinp several deals pending for settlement before tihe Government 
of Tndia?

(b) If so, what report has he given regarding industrial concerns to be 
opeiifid and whether any investments from U.S. are forthcoming as a result 
of hî  negotiations with American Capitalist's and Industrialists?

The Miniflter of Finance (Dr. Matthai); (a) and (b). Mr. Deshmukh did not 
hold discussioiiR in America for the purpose of facilitating the establishment of 
individual industrial concerns in India by American capitalists. He was asked 
to take the opportunity during his stay in the U.S.A. of ascertaining gei^erally 
the attitude of American investors towards investment in India, and the diffi
culties which were encountered in promoting investment in’ the country.

Shri Sidhva: What results had materialized out of these discussions that took 
place? Has any wjport been given to the Government by Mr. Chintaman 
j&eshmukh?

Dr. Matthai: The discussions, that Mr. Chintaman Deshmukh had, had no 
reference to any specific proposal. As a matter of fact, Mr. Deshmukh was there, 
as the hon. Member knows, during the visit of the Prime Minister so that in 
any general discussion that the Prime Minister had with business interests, it 
was thought' advisable that Mr. Chintaman Deshmukh with his financial 
experit'noe, should be there to advise him.



Shri Sidhvft: Did he see any persons who wanted to interest themselves in 
India for industridd purposes? Jf so, whom did he see and what were the results?

Br. Matthai: He had general discussions with business people but there was 
no question of discussing any specific proposal with any particular group of 
businessmen.

Dr. Defihmukh: May I know if Mr. Chintaman Deshmukh had communicated 
formally or informally any of his views on the subject-matter of the question to 
the hon. the Financc Minister?

Dr. Matthai: Mr. Deshmukh sent me a report conveying his general impres
sions regaJ’ding the attitude of private investors in America toward^ Indian 
concerns.

Shri Barman: What are the conditions which the American capitalists wanted 
for investment? ,

Dr. Matthai: They have their ideas as to what exactly should be the suitable 
climate for. investments in India.

Shri Sidhva: What is the nature of the report?
Mr. Speaker: Order, order. Next question.

F ederal  L ibrary  in  N e w  D elhi

1112  p a r lu m e n t a b y  DEBATifis [2 9 t h  M a r . 1 950

’*̂ 1171. Seth Oovind Das: Will the Minister of Education be pleased to 
state whether it is proposed to set up a federal library at the capital of India 
for purposes of research and education like the one in Calcutta?

i
^  - ISyt>

-  <4 V  1  <Sj ^

The Minister of lidncatioo (Maulana Azad): Yes. Government have before 
them a Scheme for establishing a Central Heference Library in Delhi with a 
Copyright .S<iction attached to it. The Expert Committee appointed to work cut 
the details thereof has not yet completed its deliberations.

Seth Oovind Das: Are the Government thinking of transferring the books of 
the National Library of Calcutta also to this Library?

Jk If ^  J3UU-* L ^f : *>1)1

-  o * ^

Manlaaa Asad: Nc, this is a self-contained and separate schems altogether. 
The objeot of this scheme is to start a Library at Delhi.



W7TR- W  ^  »TJTT t  • 3 ^  ^niT »TiTT | eft ^  ^  ^
5RF ^ m in ^  % 'TFT 3TT T O ft  ?

Seth Gk)Vind Das: Ha& the Committee of the Experts constituted for this 
purpose staH'ed its deliberations? And if so, when the recommendations would 
be received by the Government?

ORAL ANSWBBS 1 1 1 $

lSJ  ĵ4t̂  ^ 110^  ̂ : ‘>fit

-  \j*re ^
BCaulana Azad: A meeting of this Committee was held in January 1950, but 

as yet the Committee has not formulated its recommendations.

^  ^  : ?ft sp? ^  ^  spt %5)TfT# aTRlW ^  ^  T̂T

t  ’  f^ T  t  %  3TT ^nft ?

Soth. Qovind Das: When the recommendations should be expectod? Have- 
the Government fixed anv time limit for the submission of the recommendations?

iS ^  .H-*! —  4  W*i • *̂ '3'

■ X) )̂ > ^

Maulana Azad: No, no time limit lias been fixed. It is expected that no 
sooner the deliberations would finish the Committee would submit its recom
mendations.

Dr. Deahmukh: May I know if this Library will be opened in the present 
Capit'il of hulia or in the future Capital of India?

Mr. Speaker: Order, order.

^  : spn ^  ^  'srTzpTT ?

Shri Bliatt: Will the Library be opened in this very year?

lSj C>Jt^ ĴAXIJU ^  iS ^  ^  ^

-  ^

Maulana Azad: This all depends upon the extent to which the nnancial 
position of the Government permits.

gft : f k ^  #■ 3ft ̂ ?d+wiT ^  zftsnrr ji^
^  t .  "tt t e f t  ^  ^ r m t  ?

Bbiri KiAorimohan THpatbl: What amount' of mon^ would be spent on the 
soheme that has been drawn up for starting a Library at Delhi?
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Y*- —  u5^ lS**̂  • *^V

- ICfrC. yb iLat^

Maulana Azad: No am ount of m oney has been fixed for t'hia purpose as yet. 
A  decision in this connection would be m ade when the report of Expert Com m ittee  
set up for this purpose; is received.

gft TTsr ^  ^  ?«rTfw ^  » lf «ft ?

Shrl Ea] Babador: W h en was this Com m ittee of Experts set up?

Maulana Axad: This com m ittee was set up on 5th Novem ber, 1947.

gft TTsr : spTT ^  J frm  t̂ist ?nPrTr ^ h i ^

R\ 3R?r(t ^  ^  # 5 ^  w f  ?

Shrl Ba] Bahadur: May I know the reason why no meeting of this committee 
ifvas convened from 5th November 1947 to 25th January 1950? '

cyjv* iJ  y*^  ' O*^ —  >̂9i
t jjJj* fi ts^XJfyS o J j fi. tS UJjSti

^  ^  I l f  ^  <_r-l j*  ̂ C .J*

J  Lf)* ’  ^  '« }>

- i }^  J  ^ 5 )  ^  ^

M aulana A zad : W e  should expect that the mem bers of the Com m ittee would 
finish their work at the eaxhest. I  would like to draw the attention of the 
hon. M em ber towards the fact that taking into consideration the fin in(?ial diffi
culties that are embarrassing the Government, very littlo hopes cnn be entertained 
that money for such things could be found im mediately. Suppose we get the 
report of the Com m ittee today, yet still we would not be able to find money for 
this Library immediately.

• O** C))̂  ^  U"  ̂ ' ^
OlAnl O . s .  MuBaflr: W h o  are the mem bers of this Com m ittee?

! A  ^  L)}y*^ 1 f i  : ‘*̂ 5̂

'“ »T (I )

3^,T U  >SJy’f5 , fS ( r)

-  ‘-ii' I j^ y ^  i-iT >Wyf2 , ~ >̂ •̂5 (r)



-  5 (f ')

*J( kS>y£«£MJ| j ju + i  ) J ^ )tt^  -  t_r^  ̂ ~ > ^ i ) i  (®)
-  j jA ^ U

-  ( ’I)

'Maulana Azad: This Com m ittee has six m em bers:

1. Educational Adviser, Government of India— C h a irm a n .

2. Dr. S. N . Sen, Director of Archives.

3. Dr. P. N . Joshi, Director of ArcliiveB, Government of Bom bay.

4 . Dr. S. B.. Ranganathan, Delhi University.

5. Prof. D . S. Kothari, iSecretary, National Institute of Science.

6 . Librarian, National Library, Culciitta.

Grants U nivbrsitibs

^1172. Beth Oovind l>a8: W ill the Minister of Education be pleased to
la y  on the Table of the H ouse a statem ent showing the amountrt  ̂ of grant 
given to various universities and educational institutions for the year 1950-51, 
:and state whether any .provision has been made to provide Chairs for H indi 
where none exists at present?

OBAL kKSWBRB 1116

[See Appendix VI, annexure No. 4.] - ^

t * I A - n ''9 ^
-  Jk ^  ^XSS i  >1 - 6 I ))l -  J

^  1. ^  ^  ^

sS Û .> ]Ul utiLj ^  ^

*A<*> fS jjf  ^  I - O

‘- j f  J ) * ^  “ L>** £  ^yZmX^

)}l t lfi)S ifi t ^  1̂) I* f L f ^

Urt I** 1  i_r̂  ^  Ji

The Minister of Education (ICaulana Azad): A statem ent is laid on the Table 
of the H ouse. [See Appendix VI, annexure No. 4  ] This would show the 
am ounts of grants sanctioned by this Ministry to the various educationtil insti
tutions for 1948-49 and 1949-50. I t  also shows the budget provisions for 1950-51. 
Establishm ent of special Chairs in various Universities for particular subjects



is not. such a thing for which specilic grants may normally be made by the 
Government.

For the information, of the hon. Member I wish to say that as far as the 
question of 8j)reading and promotion of leai’ning of Hindi, language is concerned 
the Ministry of Education has received some suggestions in this respect. The 
special meeting of the Central Advisory Board of Education that is to be held 
on 22»".d April will take these suggestions into consideration and it is expected 
that after this we would be able to give a practical shape to these suggestions,

^  : 3R  TTSfVTTTT ^  ^  ^  ^TfT rRT

^  =#3T̂  ^  t  ^  q r
TT T ft t  ^  frfr ^  ^

f  ?T (TT  ̂ ^  5pt ?«TTfq'  ̂ ^  aflT
3TTO ^ ?

Seth Qovind Das: As Hindi has now become the National language then so 
far as the founding of Chairs for Hindi are concerned are the Government tnking 
this proposal into consideration that in those States where Hindi is not genemlly 
spoken and specially in the I'^niversitioB of such Stntos, Chairs for Hindi be 
founded and the Government should give them help?
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-  ^  i  ^  : <il5f

Maulana Azad: All these matters are before the Ministry of Education, and 
these very things would be brought to the notice of the Advisory Board at its 
next meeting.

5f>> ^  t

^  <+̂ l ^  'Tihl^, +isin fw^TFrte sftT aTtwHi ^  ^ lll^

^  ?5TrfiT̂  t  •

Seth Govind Das: Are Gurukul Kangri of Hardwar, Kanhi Vidyapith and 
Shanti Niketaii of Bolp\ir among the educational institutions whom the Gov
ernment have given help?

^  •— ^  )if tJ-wyl:

ICaulaoa. Azad: If tlie hon. Member would take the trouble of going through 
the Statement then he would come to know of these things. Help has been 
given to Gurukul Hardwar.

^  : 3tVt  ^  ?

Sath Owlnd Dat: And to Koshi Vidyapith?-

Haidana Axad: No.



C h a b x ta b le  a jtd  SoiBN Tm o E b sb a b c h  I n s t i t u t io n s  x x b m p te d  fb o m  I n o o u s  
, Tasc

*1173. Dr. U . M. Das: Will the Minister of Finance be pleased to state the 
number of the charitable and Scientific Eeseareh Institutions in India on whose 
income, no income tax is charged?

!Hie Minister ol Finance (Dr. Matthai); Charitable InefMutions.—  The number 
is not available as they are not obliged to send in returns of income.

Srieniific Research Institutes.— 116 have been exempted under the provisions 
of Section 10(2)(xiii) of the Income-tax Act.

Dr. M. U . Das: Am I to understand that no charitable institution has been  ̂
exempted from income-tax? I did not follow the hon. Minister’s reply.

Dr. Matthai: I think the hon. Member’s question refer& to charitable insti- 
t'utions ^liose income is exempt from income-tax. As far as that is concerned, 
we have not got returns because all charitable institutions which come within 
the Act are automatically exempt^ed but I thought probably behind the hon. 
Member’s question was really this query regarding the ihst<itutions in respect 
of which 6ul)Scri])tionb are exempted from income-tax. For that I have got 
certain figures.

Dr. M. M. Das: May I know whether Government audits the accounts of 
institutions which are exempted from income-tta?

Dr. Matthai: Properly audited certificates are insisted upon.
Dr. M. M. Das: May I know whether the hospitals are included in this list?

Dr. Matthai, ;i tiiink so. The terms of the section are certainly wide enough 
for that pur])ose.

Dr. M. M. Das: May I know the number of scientific institutions that are 
managed by religious or non-official bodies?

Dr. Matthai: 1 liave no informntion.

Cl-AIMS ON BEHALF OF CALCUTTA Al» CEASH VICTIMS

•1174 Dr M. M. Das: (a) Will the Minister of Defence be pleased to state 
wheth-,r any clain.s luive been received by the Defence Department on behalf
of the victims of the (’ alcutta Air Crash in November last?

(b) If so, what is the decision of the Government about the matter?
The Minister of Defence (Saidar Baldev Singb;),: (a) Yes.
(b) Decisions will be taken after receipt) of-the report of the Enquiry Com

mittee appointed by Government to investiga.t6 the matter.
Dr. M. M. Das: Am I to understand. Sir, that the Enquiry Committee ha» 

not completied their investigation and no report is available up till now?
Sardar Baldev Singh: The Enquiry Committee have not finished tbeir

deliberations as yet, and no report has been received.
Dr. M. M. Das: May I know whether any application for compensation has 

been filed with the Government?
Sardar BSldev Singh: The number of applications received by the Govern

ment is 26.
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Dr. M. M. Das: May 1 know whether the ownerg of the buildings that were 
•damaged in this iiccident have made any applications to the Government?

Sardar Baldev Siiigh: It is not possible for me to say whether any of the 
owners of the buildir.gi*' have submitted their claims for compensation, but the 
total number of applications for compensation is 26.

Sliri Sidhva: May I know what is the cause of the delay, how many witnessea
have been examined and how many still remain to be examined?

Sardar Baldev Singh: The report has not yet been received, but I may inform 
the House that I expect to get the report some time in April.

Shri Kamath: As a result of the enquiry into this Calcutta air crash, have 
any orders been issued as regards flying in formation over big cities?

Sardar BaJdev Singh: That is t-he general instruction. Normally the Air
Porce do not fly in formation over big cities but the Ho\ise will realise that it 
is difficult occasionally to avoid it.

Shri Kamath: Were any instructions issued after the accident?
Sardar Baldev Singh: These are the general instructions, but in certain cases 

this cannot be avoided. As far as the general instructions go, they are not to fly 
in formation over big cities.

11 1 8  p a r u a m b n t a r y  d e b a t e s  [2 9 t h  M a r . 1950

B anihal  Pass

*1175. Shri B. K. Das: Will the Minister of De*fence be pleased to state:
(a) Whether it is a fact that the task of keeping the Banihal Pass in 

Ivashmir cleared of snow for the purpose of unhampered traffic has been en
trusted to the Engineering Department of the Military;

(b) if so, the expenses in respect of maintaining the staff and of the equip
ments; and

(c) whether the civil traffic will be subject-ed to any terminal tax x>n that 
iic(jount?

The Minister of Defence (Sardar Baldev Singh): (a) Yes.
(b) The expenditure incurred on snow clearance has so far amounted to 

about Rs. 1,44,000 in 1949-50.
(c) No.
Shri B K. Das: Which Government has taken the responsibility for n*ain- 

taining this, is it the Kashmir Government or the Central Government?
Sardar Baldev SJngh: This Government has paid the money.
Shri B. K. Das: I mean for maintiaiiiing this road?
Saxdar Bald*v Singh: The maintenance is done by the Kashmir Government. 

I  am not quite certain, but a certain portion of the cost is met by us. 1 am not 
-definite about it.

Shri Ito] Bahadur: What is the strength of the sta£f?
Hr. Speaker: Order, order. Next questibn.



ADVANOBS t o  Gk)VBRNMKNT SERVANTS FOR PtJBCHASE OF MOTOR Ca RS

’‘‘1176. Sardar Hukam Singh: Will the Minister of Finance be pleased to 
Ptate the total amount advanced to Government servants for purchase of 
motor (;ars in the current financial year?

The Minister of Finance (Dr, Matthai): During the first nine months of thê  
current financial vear a total sum of Rs. 20 05 lakhs approximately has been 
advanced.

Sardar Hukam Singh: What is the lowest salary which confers entitlements 
for this allowance?

Dr. Matthai: 1 do not know whether there is any salary limit, but the formula, 
that we employ, is that the amount advanced is up to five months’ pay subject 
to a maximum of Us. 10,000 at present.

Sardar Hukam Singh: Is any preference ^ven to low-paid officers because they 
are in greater need of this allowance?

Dr. Matthai: Not so far as I know.
Shri Kishorimohan Tripathi: What is t>he interest charged on such advances?
Dr. Matthai: It is the current borrowing rate, roughly about three per cent,
Shri Sidhva: May I know whether any loan is given to clerks and peons for 

the purchase of bicycles?
Dr. Matthai; Yes.
Shri Kamath: May I know whether the recovery instalmentfe bear any pro

portion to the salary of the officer and, if so, what is the proportion?
Dr. Matthai: The amount is recovered in 48 monthly instalments.
Shri M. V. Rama Eao: What is the number of cars imported in the current 

financial year?
Dr. Matthai: Thul is a question that must be directed to the hon. the Com

merce Minister.

P ersons  a r r e st e d  in  J u l y , 1949 in  Sa b z i  M a n d i , D e l h i •

*1177. Sardar Hukam Singh: Will the Minister of Home Aflairtt be pleased
to state:

(a) llie number of citizens arrested on 3rd July, 1949 under Section 110.F. 
Cr.P.C. b / the Delhi Police in connection with some trouble in Sabzi Mandi;

(b) the number of persons against whom prosecutions were launched in courts; 
and

(c) the result of these prosecutions?
The Minister of Home Aflairs and the States (Sardar Patel): (a) 112.
(b) and (c). All the 112 persons were proceeded against under Section 110(f), 

Criminal Procedure Code. Out of these, 25 were bound over to be of good' 
behaviour, and 64 discharged. Cases against 28 are pending.
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SardBi Hukam Singh; Were any of those 112 persons arrested, prosecuted for 
particular offences under the Ciiminal Pi'Ocedure Code for causing hurt or some 
such thing? '

SardAor Ffttel: Yes, under 110(f) of the Criminal Procedure Code.
Sardar Hukam Singh: Was it for causinp̂  injuries?
Sardar Patel: Th(̂  hon. Member may refer to Section 110(f) of the (LP.O,
Sardar Hukam Singh: Was it rioting or what' is the offence?
Saorddar Patel: They have been bound for good behaviour.

Sardar Hukam Singh: May I knov7 whether many of them are double 
graduates, teachers and so on, and have been detained for a very long time in 
custody, because thev could not afford to obtain bails, which were to the aiviount 
of H i '10,000 and Bs. 15,000?

Mr. Speaker: 1 think it is a mattJer for the Magistrates who have decided.

Dr. Deshmukhr But the Magistrate's cannot come here to answer this question.

Mr. Speaker: That is why the question cannot be put here.

^ 1 2 0  p a r l ia m e n ta r y  d e b a te s  - [2 6 j 'h  M a s . 1960

E x p o r t  D u t y  o n  P e p p e r  a n d  T e a  in  TRAVANOOEB-CocmN U n io n

*1178. Shri Alexander: Will the Ministter of Finance be pleased to state the 
amount of duty obtained by the Government of India from (i) pepper tmd ((ii) 
tea exported from Travancore-Cochin for the period from July, 1949 to January, 
1950?

The Minister ol Finance (Dr. Mlttthi^: Pepper Rs. 18,65,588 and tea 
Es. 51,82,553.

Shri Alexander: May I know whether, as is the case with jute, it is the 
intention of the Government to allot a portion of the amount realised to the 
pepper-producing States? If not, why not? .

‘ Dr. Matthai: I think the hon. Member is under a misapprehension. This 
^question is w itii regard to the amount of revenue received during the current 
year from July 1949. The question of the Government of India receiving 
revenu=5B from the States does not arise till the 1st April, so that the question 
does not justify this supplementary question.

Shri Ohaliha. May I know the amount of export duty realised from tea. pro
duced in Assam?

Dr, Matthai: This is a question which I answered a few weeks ago.

Shri Alexander: May I know who is affected by this duty? Is it the producer 
or the consumer? Is it a fact that only the middlemen are affected by this?

Dr. Matthai: That is an intricate question of economics which I am not in 
;a position to answer.

Mr. Speaker: It is more or less a matter of opinion also.



B o y co tt  of A .I .R . b y  H in d i P oets  a n d  W b it h r s

♦1179. Prol. S. N. Mifllira: Will the Minister of Information and Broad- 
caBting be pleased to state:

(a) whether a boycott of the All India Radio by a large nuiaber of Hindi 
Poets, Writers and iScholars has been continuing for some time past; and

(b) if so, reason3 therefor and the Goyenimen$’B apTftliia ^S/mlUT
The Minister of State for Infonnation and Broadcasting (Shrl XHwakar): (a|

No, Sir. Some Hindi writers, however, abk̂ taiiuMi from taianĵ  j)urt m AJi iiuiia 
Eadio’s progr-ammes for some time.

(b) Does not arise.
Prof. S. N. Mishra: May I know if the attiention of the Government has been 

drawn to the resolution passed by the All India Hindi Sahitya Sammelan at its 
Hyderabad session i,n this regard and, if so, what is the attitude of the Govern
ment to that?

Shri Diwakar: The attention of the Government has been drawn to that 
resolution. The Government regrets the resolution.

^5  ^  ^  ^  q r  %irr jtt

qT 3T:Rfft?r I  ?

Seth Qovind Das: Did the Government l&ke the resolution into coneideratioi 
or the Governnient is now giving her opinion that she regrets the resolution ?

«ft ftpfiTT

?ft 3T«r5«r t  •

Shrl Diwakar: Whatever consideration was necessary for expressing regret 
has surely been done.

«mr ^  'JTT arfsffTT t  ?

Seth Oovlnd Da0: Do the Government not accept the facti that Hindi Sahitya 
Sammelan or any other public institution is fully authorized to pans such a 
resolution?

Mr. Speaker: Order, order. It is not a question.

Shri Kamath: Did the Hindi writers tb whom the Minister made a reference 
abstain from taking part in these progj’ammes without assigning any reasons 
or have they assigned any reasons?

Shrl Diwakar: The reason was that they were diseatisfied with some Hindi 
programmes of the A.I.B.



Shrl Bahadur: What is the number of such writers who have abst'ained 
from taking part in these programmes?

Shrl Diwakar: I do not know exactly.
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? ^  Jl,

Giani G. S. Mvsaflr: Are the qualificationB only of the artist taken intô  
consideration at the time of allotting Hindi programmes or this fact also is 
taken into consideration as to which Stat-e the said artist belongs?

^  ST I

Shri Diwakar: Only qualifications are taken into consideration.

^  sft̂ TTJTf % #  ^ft ^  »Tf | ^

(TT ÎTT ^  T ft t  ?

S6th GOYind Das; Are the Government taking into consideration the com
plaints that have been made about the Hindi programmes?

«ft f t  ^ fr «TT spi^^IT ^  I  I •

Sliri Diwakar: They are not simply taken into consideration only but are 
also being acted upon?

Shri 8. N. Mahtha: Are Government aware of a statement made by 2f>
Members of the Bihar Legislature on this question?

Shri Diwakar : I am not aware.

R emittances b et w een  Pakistan  and  I n dia

*1180. Sardar Hukam Singh: Will the Minister of Finance be pleased to
«tato:

(a) whether therf have been any remittances, since devaluation, between
the Pakistan Stale of Bahawalpur and India through postal money orders as 
pensions for displaced persons; '

(h) whether any remittances were made since the 15th August, 1947 to 
Pakistan or her Provinces from India or the Indian States as pensions for 
persons who had migrated after the 15th August, 1947; and .

(c) if so, what was the amount that was remitted monthly or quarterly?
Tlie Minister ot Finance (Dr. Matthai): (a) Postal money order service with 

PeJdstan has been imder suspension since devaluation.
(b) and (o). The rules permit the Treasury Officer to make payment of 

pension by Money Order at the option and expense of the pensioner if the



pension does not excf ed Es. 60 a month. As pensions are disbursed by various 
treasury ollicers throughout) the country, it is not possible to collect the infor
mation requinid without undue labour,

Sardar Hukam Singh: Has India been remitting the pensions to Pakistan 
nationalB or hag India also stopped payment since de-valuation?

I>r. Matthai: We are not sending any postal money orders as far as I know.
Sardar Hukam Singh: Will Government consider the advisability of paying 

at least a part of the amount to our nationals v^ho are here as adjustnient of 
the dues that are payable to these nationals?

Mr. Speaker: That is a suggestion for action. Next question.
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HOMOBOrATHiO SYSTEM OF MbDIOINK

*1181. Shrl S. 0. Samanta: Will the Minister of Health be pleased to staia 
the names of States which have (i) enacted laws regarding the Homoeopathic 
^steni of Medicine, (ii) formed Homoeopathic State faculties, and (iii) registered 
Ilomoeopathio practitioners?

The Minister ol Health (Rajkumarl Amrlt Kaur): (i) Travancore, (ii) West 
Bengal, and (iii) West Bengal and Travancore. '

Shrl S. 0. Samanta: Is the Homoeopathic system of medicine cxjntrolled 
by law ill the United Kingdom, the United States of America, Brazil, Mexico 
and other countries?

Mr. Speaker: Orcler̂  order. I do not think I can allow that question.
Shrl S. 0. Samanta: Are there any such institutions in India?
Rajkumarl Amrit Raur: Not under the control of Government.
Shrl S. 0. Samanta: Do Government propose to place its view on Homoeo

pathy before Parliament after ascertaining the opinions of the various States?
Rajkumari Amrit Kaur: The whole report of the Enquiry Committee that 

was formed to look into the question of Homoeopat<hy is under consideration of 
Government and the Government of India is awaiting replies from the State®.

Shrl S. 0. Samanta: May I know the number of practitioners in India with 
such qualifications?

Rajkumarl Amrit Kaur: I would have to have notice of that question.

Assault ary Militaby Pbbsonnbl in Jubbtjlpobb

*1182. Shrl Kamath: Will the Minister of Defence be pleased to state:
(a) whether the attention of Government has been drawn to a n^ws Item 

appearing the Hitavada (Nagpur), dated the 18th February, 1950 re
garding alleged assault by military personnel;

(b) whether it is a fact that on or about 13th February, 1950 some military 
personnel occupied the Pariat tank rest house near Jubbulpore without th*» 
necessary permit;



(c) whether it is a fact that a civilian officer who arrived at the rest houssf 
subsequently with the requisite permit was abused, assaulted, and his son 
beaten and knocked down;

(d) whether the matter was reported to the army authorities; and
(e) whether an inquiry has been held and if so, with what result?
The Minister of Defence (Sttrdax’ Baldev Singh): (a) Tes.
(b) A party composed of five military officers and their families did go to 

the rest house for a picnic on the 12th February 1950. On arrival, the parigr 
approached the chowkidar who allowed them the use of the kitchen, the 
verandah and the compound.

(c) to (e). A case has been registered wiî h the police. The matter is also» 
being investigated by military authorities.

Bhrl Kamath: What is the name, rank and designation of the military officer 
who is alleged to have assaulted the civilian officer? What is the name, rank 
and designation of the victim of the alleged assault?

Sardar Baldev Singh: I fear I have not got the information. I  can give .
the hon. Member this information if he wants.

Shri Eamath: When was the Court of Enquiry appointed?

Sardar Baldev Sin^: I think inmiediately after. I have not got the date, I  
oan get the date also.

Shri Kamath: Is it not a fact that though the civilian officer reported to the 
army authorities on the day of the incident, no Court of Enquiry was appoint,ed 
till a long time afterwards? *

Sardar Baldev Singh: I do not know what acfcually happened, whether a 
Court of Enquiry was formed immediately aften:\'ards or whether it took some 
time. It is a fact that the matter has been reported to the police and also 
a Court of Enquiry has been instituted.

Shrl Kamath; How l<^g will it take for the Court of Enquiry to conclude
proceedings?

Sardar Baldev Singh: I am not in a position t» give any exact date.

Slhri Kishorimohaji TUpathi: May I know whether the cjivilian officer 
reported to have been assaulted was on official tour when he was assaulted?

Sardar Baldev Singb: It is not possible for me to answer that.

Bhrl Kamath: Do the records show that the military officer with his party 
occupied the rest house ’mthout a permit which was necessary under the 
e»isting orders? .

Mr. Speaker: I  think all these questions should be the subject-matter of 
the police enquiry proceedings. We need not go into them at this stage. 
Next question.
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D e l a y  in  PAYMjBJNT of Pensions b y  A ooountant-Gbnkral , U.P.

*1188. Sliri Oopinatti 8lng|i: (a) Will the Minister of Ftoance be pleas- 
«(! in fitiite tho approximate time that is taken in the Accountant/ General's 
Office of U,I\ to prepare pension payment orders of retiring Governmenti 
servants in Uttnr Pradesh?

(b) Is it a fact that the time taken in the preparation and completion of 
these papers since August, 1947 is more than What it used to be formerly?

(c) Wliat ifi the number of cases of retiring Government servants in U.P.: 
who have not received their pension even after a year of their retirement?

The Minister of Finanee (Dr. Hatthai): (a) The time taken in each case 
depends upon the adequacy of the data furnished for the verification and 
admission of a claim. It would require an examination of all the claimfl 
received to state evej the average tdme taken per claim.

(b) It is not poHBible to furnish the information without an elaborate investi
gation of the comparative statistics of the past/ and present pension cases.

(c) It is not possible to give accurate information regarding this viithout a 
reference to the U P, Government-as the number will depend upon the cases 
in t'he ofliiees under the control of the U.P. Government apart from thoge in tho 
office of tho Accountant General.

Shn Gopin^th Singh: Is it possible for the Government to so arrange the 
programme of the, preparation of pension payment orders that a retiring; Govern* 
ment servant may commence receiving his pension witliin three months from 
t*he date of his retirement?

Dr. Matthai; The general rule that we apply in these cases is that all iihe 
data required in regard to pension should be produced by the pensioner 'wfthin 
mx monthc; of the (Into of retirement. In this particular case, as far ag I am 
able to know, there has been a great deal of rush of work in connection with 
pensions in the U.P. Government. I believe there has been a large number of 
premature roliroments and delay takes plaoe very largely in the departmental 
offic‘?s of the U.P. Government. I am not blaming anybody for a moment foi* 
there is a great deal of pressure of work at present.

Shri Gopinath Singh: Can the Government arrange for the provision of relief 
pensions to be adjusted later?

Dr. Matthai; That question, may I suggest, does not really arise,
Mr. Speaker: He wants to follow it up logically. In fact he arguing the 

point. He is making a suggestion for action.

PoBisjiGNHBS D eported fhom I ndia

♦1184. Lala Raj Eanwar: Will the Minister of Hbme Aflairft be pleased to
t̂at-e, country-wise, the number of Nationals of foreign countries deported 

from India during the last five years?
Appendix VI, annexvre No, 5.] !

The Minister of Home Affairs and the States (Sardar Patel); A statement 
giving the required information has been laid on the Table of the House, [See

Lala Ra] Kanwar: May I know the total number of nationals cf fcrejga* 
<50unt;rief ieported from India since 15th August, 1947?
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Sardar Patel: 1 cannot give the number.
Laia BaJ Eanwar: May I know to which country the majority cf the 

deportees belong?
Sardar Patel: Chinese.
Lala Ra] Kanwar: What wag their number?
Sardar Patel: 2*23 from China; 80 from Tibet; the rest are in small numbers; 

22 were Goanese.
Shri Kamath: Are Britishers treated as foreigners at present by Government?
Saxdar Patel: No.

Pkoposbd Abohakological SunvBY. AND Excavations

'*'1185. Lala Ba] Eanwar: Will the Minister of Education ],e pleased to 
lay on the Table of the House a liBt showing the important sites which are 
proposed to be archojologically surveyed and excavated during the next five 
years and the amount proposed to be ŝ ênt on each of them?

1126 p a r l i a m e n t a r y  d e b a t e s  [ 2 9 t h  M a r .  I 9 6 0

^  UX:̂  ^

-  ĴJUe fHy ^

The Minister o! Education (Maulana Azad); An archaeological survey of the 
Eajasthaii Union for proto-historio sites and an excavation of Hajagriha and 
Hastinapura is proposed to be carried out during the next five years. The 
amount to be spent will depend on the requirements of each case and the staff 
available for the work.

^  T fr f^  : sfJTT TfRjftlT Tf5fV ^  sfTt JTf 3[T  ̂ f  %  Jlt

^  3T̂  f W  T̂T rr«TT 3Tift«qT #  aTPt ^  ^
jTtgnrr sr^if ^  ^  ^  ^  ^  jftsrHT i

Seth Govlnd Das: Does <>he hon. Minister recollect the fact that on the 
previous occasion he had made a promise that the schemes that v.ould be 
drawn up for Mathura and Ayodhya would include projects for cairying out 
excavations also?

^  f\£ ^  „ f  £  ^yio f ^  ; •J;3i

■ -  L>*V
Maulana Azad: Not only these but many other matters of this nature are 

before the Ministry, but̂  what is to be done? The first problem for such 
^ n g s  is of.money, and I do not see any means of obtaining it.



^  : firr % SJTR H spr ^ft #  'Tfr

|3n t , ^  ^  ^  f^nriT t  ’

Shrl Dwivedi; Do the Government have in view the proposal of excavating 
itihe town of Khajuraho which is lying buried underground?
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Hsulana Ajtad: Whero? -

gft : ^ T ra ff, 5ft 3TRI % 3TT5 3TR ^  f< r^

7T 3TRrr ^ I
Shrl Dwivedi: Khajuralio, the picture of which is to be seen on the eigh# 

anna stamp of the Government of India.
Mr. Sp6aker: That is covered by the previous answer.
Dr. DeS'hmukh: May I know if the hon. Minister has given up all hope of 

discovering any hidden treasures in these excavations to meet the financial 
difficulties ? ‘

Mr. S|peakeir: Order, order. Next question.

W orld Bank  L oak for H yderabad

♦1186. Shri P. K. Ramiah: Will the Minister of Finance be pleased to state 
whether the Government of Hyderabad applied for a loan from iie  World Bank 
for construction of a dam across the River Godavari within the Hyderabad 
territory and wliether-the Government? of India recommended the gi’ant of the 
loan?

The Minister of Finance (Dr. Matthai): The Government of Hyderabad have 
submitted details of the Godavari Project< to the .Government of India and have 
asked whether Qpsistance for the foreign exchange involved could be obtaiped 
by way of a loati from the International Bank.

The matter is under examination.
Shri F. K, Ramiah; May I know, Sir, whether the Government will be 

l>leasod to recommend the application for such a loan the World Bank when 
any other State applies for such a loan?

Mr. Speaker: That will be hypothetical.
Shxi B. K. Das: May I know whether negotiations regarding loans in respeoi  ̂

of other dams have b^en concluded?
Dr. Matthai: There are negotiations about certain project® which are now 

going OQ between us and the Bank.
Shri B. K Dae: May I know what ig the position about the D.V.C. loan?
Dr. Matthai: I think that is at present under discuBsion.
Shri Sidhva: What is the total amount of loan for this scheme? ^



Hr. speaker; He said that negotiations have not been completed.
Shri Sldhva: For this loan that is required.
Mr. Speaker: Does ho want to know the amount of the loan required by 

jUie Hyderabad State*/

P riv y  P ubsss ov R u le r s

*1187. Slxri NandUBhoore Das: (a) WiU the MiniÊ ter of Statea be pleased 
lo  state whether the provision of Rs. 4*51 crores for privy purses of Indian 
Bulers jvs referred to on page 27 of White Paper on Budget, 1960-5X (Part A) 
includes privy purses payable to aa;-Bulers of states which have merged in th« 
provinces?

(b) What is the total amount of privy purses payable to ea-Rulers of states 
which have merged in the province of Orissa, stating the sum payable to 
•ach 6x-Ruler of States separately?

The Minister of Home Aflairs and the States (Saordar Pateiy: fa) Ye9.
(b) The hon. Member s attention is invited to Appendix LIX of tlie White 

Paper on Indian States, recently placed before this House. ’
Shri NandkJshore Das: May I know whether these privy p\irses are subject 

to Income-tax? '
Sardar Patel: No.
Shiri Tyagl: On a poinO of order, Sir, may I know whether an hon. Member 

oan be reading books in the House?
Mr. Speaker: Next question.

Poor H omes in  CBNmiLLY AninNiSTBRBD Areas

♦1190. Shri Eathziaswamy: (a) Will the Minister of Health be pleased to 
•tate how many Poor Homes are maintained by the Government in the 
Centrally Administered areas and in Delhi in particular?

(b) Have Government any specific scheme to tackle the beggar problem?
(c) Is any proposal of advising the States to adopt a uniform policy in regard 

to beggar problem under consideration?
The Minister of Health (Bajkumari Amrit Kaur): (a) There is one Poor 

House in Delhi which is run by a society known as the ‘Delhi Association for 
the care of Destitutes'. Government pay an annual grant-in-aid for running 
this Poor House and the dispensai^ attached to it. Tnformatioii regarding 
other Centrally Administered Area® has been called for and will be furnished to 
Ibe House on receipt.

(b) Apart from the relevant provisions of the Municipal Acts and the Poor 
House there is 410 other scheme. One of the best methods of discouraging 
begging is for people not to indulge in indiscriminate giving of alms.

(c) The matter is primarily the responsibility of the State Government.
Shiri Rathnaswamy: Have Gt)vemment taken any steps to investigate the 

eanses that have lead to increase in beggary, particularly in the Centrally- 
Administered areas?
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Bajkumari Anult Kanr: Speaking for Delhi, the influx of refugees has led 
io the increase of beggars in Delhi.

Sbll Eathnaswamy: Have Government any preventive measures, as againsii 
punitive measures, to eliminate this social evil?

Hr. Speaker: I think these are all suggestionB.
Shri B. K. Das: What is the population in the Delhi Poor House?
Rajkumarl Amrlt Eaur: The Delhi Poor Home can accommodate three 

hundred beggars in the first instance.
Sbori Eamath: In proportion to the population, are there more beggar^ and 

more poor folk in the Centrally-admini&tered areas than in the States?
Shil Eamath: No answer, Sir?
Hr. Speaker: No answer need be given.

R bobuitmbnt to Al l -In d ia  Shbviobs

,^1191. Sfazl Eamath: Will the Minister of Hiome Aflaira be pleased to state;
(a) whether it is a fact that in June, 1948, Government announced that 

there would be recruitment to the All-India Services; and a special Becruit- 
ment Board was set up for the purpose;

(b) whether many applications were received from the States (now part B  
states);

(c) whether subsequen.tly, such applicants were declared ineb’gible; if po, 
when ;

(d) whether a recent Press Note has stated that such disqualifications as 
irere there formerly in respect of candidates from Part B States have been 
removed; and

(e) whether it was simultaneously announced that candidates who had 
applied in June, 1948 were not to apply again?

The Minister of Home Aflains and the States (Sardaor Patel): (a) Yes.
(b) Yes.
(c) It was made clear from the beginning that they were eligible only for 

jbe  Central Services.
(d) YeB.
(e) Yes.
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. Indiait Statistioai. iNSTmrrx

*1192. Dr. I>e8hmiikli: (a) Will the MiniBiier of Sdooation be pleased to state 
jbhe jear in which the Indian Statistical Institute was established?

(b) Is it a private, Government or semi-Govenunent Institute?
(c) What is the annual ezpraditure of the Institute since 1946 and whfiil 

are the grants and donations given by the Central and State Oovenun^iiii 
ainoe 1945 up-to-date?



(d) What is the total grant proposed to be given to the Institute in the 
year 1950-61?

(e) Is it proposed to take over the Institute inider completê , (xovernment 
management if not already under suoh management?

(f) What are the sources of income of the Institute apart from grants given 
by the State.and Central Government if any?

(g) Are there any proposals for the re-organization of the Institute?
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The Minister of Education (Maulama Azad): (a) 1932.
(b) Iti 1b a private body registered under tlie Societies Begistratioxi Act, 1800.;
(o) A statement giving the necessary information is laid on the Table of 

the Hoiise. [See Appendix VI, annexure No. 6.]
(d) Eb. 4,60,000.
(e) No, Sir. '

(f) The Institute mainly depends on Central and State grants. But oth«r 
Income is from membership fees, interest on investments. Training and 
Bzaminiktion fees and oontributions from certain soienlnfic bodies.



(g) In 1948 the Grovernment agteed to give a block of Bs. 6 lacs per 
•nnujn for 8 years to the Imatituie ou the condition that the Institute was 
reorganised ori certain lines acceptable to Goveniment .̂ The proposals provided 
for the representation of the Central Government on the various bodies, 
Governing body Finance Committee and selection committee of the Institute. 
The adoption of the scheme by the Institute is yet awaited.

?npcrr i  %  f r o  ^

#  f  afh: f e R  fw?rr«ff arrir ^  'r n f  ?

Dr. DojSlimukh; May I know how many students ai’c studying here at preset 
.and how many woukl be able to study therein in future?
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-  U(<«, Uf ; f̂j?

Maulana Azad: 1 cannot tell the number just now.

: I ff  fta rn R ir t^ R  ^  ^  ? firr ^  %

■7V3mpTr?t5(rT ^  2 ^  artr ^  ^  t ' ?

Dr. Deslimukh: When will this reorganisation be completed? Have all the 
terms and condit-ioiis for its reorganisation been settled?

 ̂ ^  jUJkx;/ ^  j l i .  : S:'y]

- 1* lift

Maulana Azad; but we are just waiting. The final decision of the
Institute has not yet been communicated to us.

gft c?Ff|- : m  3Tf 'TfTfr | qT

T̂TcTT t  ?

Shxi !^agi: Does this Insfcitute teach the subject of statistics or siinplj 
«olleots and compiles the statistical figures?

•ifAtlffiU ;j| ijH  ̂ <-tU4)5 - ^  lS)S K : iiljf U9f>*

Maulana Azad: It does both these things. It imparts instruotion as well 
as collects and compilet the statistics.

^  cqT»fV WT ^  aTTjft’ q w

t  %   ̂ TT ^TPT ^  ^  ÎT ^  ?

Bhil Tyagi: Do the Government according to its requirements ever send 
instructions that) statistics on a particular subject be collected and compiled?

- ^ U : " 3 f p V

KAalaiia Asad: [Tes.



FXPIMjlltBE OJJ PfCTTCH or MllfllSlBY OF I»rOBa®ATION A^iT
Bboadoasting

^1198. Dr. Deshmukb: (a) Will the MinlBier of Informatloii and Broadcasting 
ple&Be Btat0 the year in which the Kesearch Section of the Ministry wa# 
efitablished?

(b) How much expenditure has so far been incurred on it and wha? are the 
miportaiit results achieved?

(c) To what extent has there been research in Television in this section?
. (d) Is there any likelihood of the Research Section starting Television in 

India in the near future?
The Minifltar of State lor Intonnation and BroadcMting (Shrl BiwiJcar): (a)

The Besearch Department of All-India Radio was established in April 1986.
(b) The expenditure under 'Capital Heads* up to the end of 1948-49 ia 

Bfl. 05,265-9-1. The recurring expenditure of the Research Section of the 
Research Department for 1948-49 is approximately Rs. 1,15,000.

A statement giving in outline some of the researches undertaken by the 
Besearch Department is placed on the Table. [See Appendix VI annexure 
Vo, 7,J

(c) and (d). Not so for. It is hoped to undertake research in Television 
if and when funds become avdlable for the purpose.

Dr. Desliniukta.: May I know what is the estimat ê of undertaking research 
on Televisioii and if any sc*,heme has been prepared?

Shrl Diwakar: No scheme has been prepared and therefore I am not in a 
position to give the estimate.

Slirl Deahbandhn ffupta; May I know whether the desirability of making 
television films to be broadcast in U.S.A. has been examined by Government? 
If so, with what result?

Shri Diwakar: Not yet examined.
ShJi Deshbandliu Gupta: Do Government propose to do so?
Shri Diwakar: Not just now.

feq r  ^  Tfr t  ark ^  ^  ^  Ter

V
Shri Tyagi: When researches in connection with television been conducted 

in other countries also then why those researches are not being incorporated 
here also and what is the necessit/y of doing fresh research?,

aftr ^

I
Shri Diwakar: We have to take into consideration the conditions found 

here. We should keep in mind the problem of the dearth of technicians and 
marketing facilities and such other possibilities also.
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Shfi Eamatb: Has no Minister so far emphq^sized the need for televising 
the activities of Government?

Shri Wwakar: Not so far.
Dr. Deahmukh: Aru I  to understand that there is no possibility of television 

being undertaken in any shape or form in the near future?
Shri Diwakar; That is not so,
Shri Bhiva Eao: May 1 ask whether any attempt has been made to produce 

cheap community sets and if so, witflb what results?
Shri Diwakar: That is one of the queBtions before the Kesearoh Section and 

from time to time thib thing is being examined and recommendations sent 
the State Governments.

SW  R. Vclayudhan; Is it a fâ ti that apart the Eesearch Section there 
is a Planning and Development Section in the All-India Radio which is doing 
more or less thp same work?

Shri Diwakar: Sometimes questions of planning, if they involve any research, 
are referred to this Besearch ,Action.

OEAL ANSWSBS H  3 3

I nformation  F ilms

*1X94. Shri Balwant Slnha Mehta: Will the Minister of Information aiuC
Broadcasting be pleased to state:

(a) whether the Publication and Information Divisions of the Government 
of India prepare Information Fihns on important occasions;

(bj if so, in what languages these films are prepared; and
(c) whether Government propose to consider the desirability of preparing 

these films in Hindi, so that massefi can also understand them?
Tile Minister ol State for Infonnatioii and Broadcasting (Shri Diwakar): (a)

The Films Division of the Government of India produces documentary films 
and newi r̂eela. Important oocasiovis are covered for release in the newsmels.

(b) In Hindi, Bengali, Tamil, Tehjgu and English.
(c) Does not arise.
Shri Balwant Sinha Mehta: What is the percentage of the documentary and 

information films in Hindi?
Shri Diwakar: All the documentaries and newsreels are put in Hindi.
Shri Balwant S ii^  Mehta: What is the main idea in preparing the film 

on the Constitution in English?
Shri Diwakar: It is produced in Hindi as well as in these five languages. 

All the documeniarios and newsreels are produced in these five languages.

t  ?

Shri N. S. Jain: Has any Information reel about Kashmir been prc‘pared?^



*rf t  afh: ^  ^  t '

Shri Diwakar: A coloured information film has been prepared about 
Kashmir, and it is being exhibited

^  1^0 : îrr IT % T fT  ^r^yf #  %

^  w f  ?

Shli Iff. S. Jain: Has the life of the people in Kashmir been Bhown in this 
film?

gft ^  ^  ^  ?Tirr | ^  eft ^

T O r  TlTp: ^  3 T R ^  ^  ^  T ft I  3ftT ^
^  T^F?' ITJTT I

ShJi Diwakar: I cannot give details of the things shown fiherein, but the 
said fiJia la nov/ being exlnbited in India and tbe people have liked it very 
much.

Shri Karmarkar: Arising out of his answer to part (b) of the question, may 
I ask the hon. Minister when the Government propose to have such films 
the Kannada language also?

Shri Diwakar: The question has been examined not only as regards Kannada 
but as regards other languages also. Now wo are having these fiirns in five 
languages. Regarding otlierp the question is mainly a financial one.

Shri Shiva Rac: Is it a. fact that proposals have been placed before the hon. 
Minister to malce the Films Division self-supporting by the sale of films on a 
commercial scale? '

Shri Diwakar: I thmk we are already receiving some revenue. The matter 
IB engaging the attention of the Films Division.

Shn Joachim Alva: How long does Government propose to produce these 
newsreels by itself? Or, does it propose to hand it over to private individuals 
or private firms?

Shri Diwakar: So far ŵ e are producinpr them onrselves; if there are any 
such proposals, they will bo considei^d on their merits.

Shri T. T. Krishnamachari: May T ask the hon. Minister whether he is 
aw’̂ re that one of the films produced by his Ministry is a propaganda piece for 
birth-control, and whether that is the policy of the Goy||pinent?

Shri Dlwakaf: There is no policy of birth-control contained: in that film. 
It ia only information given to the public.

Shri Dwivddi: Have arrangements- been ma^e to exhibit these films which 
^ave bej^rt'made in various languages in the villages also?
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^  f^?TT ^^0 0 %^TT3ff ^

^  I  aftT ^  3f#?T 3t1t ^Wf rrfw  ^  T̂Rft f  i
Shrl Diwakar: These news and docunrientary films dre being exhibited in 2,700 

cinemas and are exhibited both in the urban and rural areas.

gft M m a f f  % ar^sn sfirr

% ferr ^  T̂JTT ipTTf^ 5̂ FRTcft | 3T^ ^  fqiT^rf

^  ark ^  ^  «P?»T ^ q r  f  ?

ShiTi Dwivedi; Apart from these cinemas do the Government think it proper 
to utilize mobile cinemas to exhibit them in the rural areas? What step® 
the Government have taken to exhibit these films there?

gft ^  ^  #■ 

I  s fk  ^  T ft 1 1

Shli Diwakar: Gove.mmont of each and every State tries to exhibit them in 
the rural areas, and all possible efforts are being made.

Shri ]>e8hbandhu Gu/pta: May 1 know whoth('r some of these films are also 
shown in foreign countries, and if so, whether in order to give an accurate 
presentation of events to foreign countries, the co-operation of the External 
Affairs Ministry is alsc taken in preparing these films?

Shrt Diwakar: We are sending to aJl our Embassies one 16 mm. copy each 
of tihe documentalies as well as a round-up, every month, of the newsreels. 
There is constant co-prdination and co-operation between the External Aflairs 
Ministry and the Films Bivision..

A rebst of Pakistan  Spy  in  B om bay

’*'1195. Shrl R. L. M^lviya: fa) Will the Minister of fiome Aflairs be pleased 
to state whether it is a fact that one Riazuddin Mohamed Azharuddin, was 
arrested by the Bombay Police on the 14th of January 1950 with 161 sealed 
packages containing stden documents of a highly confidential nature of the 
Hyderabad Government?

(b) What is the nature of the documents and in whose custody these
documentF were keptf .

(c) What steps have the Government so far taken or propose to take against 
the officer or person having custody of the documents?

(d) How many Pakistan spies have so far been arrested from 14th January, 
1950?

Tbe Minister of Ebme Aflairs and the SUtea (Surdar PaM): (a) to (d). In> 
formatiou is being collected.
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T bOHNIOAL tBRMS IK A .I.B . Broadoasts '

 ̂ *1196. Thakur Lalsingh: Will the Minister of Inldtmatioii and Broadcasting
be pleased to state:

(a) whether it is a fact the Glossary of technical terms, which was published 
ofticially by the Constituent Assembly of India, is not finding support in the 
various Government departments for its implementation;

(b) whether it is a fact that the All India Eadio is still using technical terms 
contrary to those mentioned in this Glossary in its news bulletins in Indian 
languages; and

(c) If the answer to part (b) above be in the affirmative, what action do 
Government propose to take to modify this policy?

The Kinister ot State for Information and Broadcasting (Stari Diwakai): (a)
The GloBsary is being taken as a guide by all departments of this Ministry who 
have occasion to translate technical terms into Hindi.

(b) Technical terms in the Glossary which are easily understood are being
used. Other words are being introduced gradually. .

(c) D ors not arise.
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F okeion Capital

<•1197. Bhxi M. V, Bama Bao: Will the Minister of finance be pleased to 
refer to the answers to supplementaries put in Parliament on question Ko. 872 
on 15th March 1950 regarding facilities to U.S.A. Financiers and state:

(a) the total amount of foreign capital invested in India in 1948-49 and 
1949-50;

(b) the several countries which have invested capital in India; and
(c) the different enterprises in which capital has been so invested?
The Minister of Finance (Dr. Mattliai): (a) to (c). A stal'ement is placed on 

the Table of the House. [See Appendix VI, annexvr^ Ko. 8.]

E x p e n d it u r e  o n  R e c o r d s  o f  F il m  M u s ic

»-1198, Shri M. V. Bama Bao: Will the Minister of Information and
Broadcasting be pleased to lay on the Table a statement showing:

(a) the amoimt spent during the year 1948-49 on the purchase of records of 
film riiiJBic;

(b) Iho amount spent for payment of honoraria to artists during the same
year; and *

(c) the amounts spent for these purposes during the year 1949-50?

The Minister o! State lor Information and Broadcasting <6biri Diwakar): A
statement) giving the required information is laid on the T^le.

Howevr^r, tbo figures for the current̂  year are, (1) amount spent on pui-chase 
of records, of filn̂  music—Ks, 17,819 and (2) amount spent on payment of 
remuneration to musical artiste—Ks. 17,59,844.



statement
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y.rpendit%are on Furohase of Film Reeord$ ani payment of rtmui%Bration to ArtigtB 
during 1948-49 and 1949-60.

1948*49 1949*50

Bs. Bs.

<0 Amount spent on purohaae
of ronopds of film music 17,973 17,819

(ii) Amount speat on payment of
remuneration to musiral eitiBts. 14,87,214 17^69,844

Shri Kftxn&th: What proportion of the amount has been paid to fndian 
artists and whati to foreign artists?

Shrl Diwstkar: I want notice for that.
Ptol, It&nga: Is it true that the officers of this Department who are in 

<5harge of this, ajid these programme artists, are still kept on a temporary basis 
and that none of them hag been made permanent ?

Shri Dlwakar: Some are staff urtiBtti who are on a comparatively permanent 
basis, and some are temporary.

Shri Tyagi: Sir, I just want to ask this. This question doeS not warrant 
the laying of any statement on the Table. Only three figures were needed.

Mr. Speaker: But he has read out the principal contents of the statements,
I think the hon. Member did not hear the reply.

Shrl H. V, Bama Eao: May I ask whether this amount of Es. 17 lakhs odd 
that has been paid to the artistl ŝ includes the amount paid to the studio xirtist^ 
who are on permanent engagement?

Shri Diwakar: These amounts were for musical artists Only.

Prof. Ranga: May I ask what is meant by “ a comparatively permanent 
basis” ? Is it not true t<hat the head of this Section is even today not a 
permanent Government officer?

Shri Diwakar: I do not exactly understand what the hon. Member wiatits.
Shri M. .V, Rama IWU>: May I know whether the musical artistes are not 

permanently engaged on the staff of the si^idios?
Shri Diwakar: As I said, some are and some are not.
Prof. Rauga: Is it not a fact that these people are employed only on on©

year’s contract?
Mr, Speaker: Thai question may not be entered î t̂o now. .

Prof. Ranga: But he himself said thati he did not know what I meant.
Mr. Speaker: The question may be clarified later on. I think we might) 

proceed further. There is not much time.



gft t  'TtJJTT %  5T> % fe ir  ■

■ gn% f  ^  5TT̂  ^  ^ R f  ^  t=^ W  I  ? ,

Shri Dwivedi: May I know whether the records that are purchased for musio 
are afterwards sold at cheaper prices?

Shri Diwakar: I want notice for that.
Shri Kamath: Is ĥe Minister himself frequently requested to pass judgment 

upon the music broadcast by the Radio?
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Shri Diwakar: 1 have not so much time to spare.
Oh, Ranbir SiUgh: May I know whether dearness allowance is paid to the 

staff artists or not?
Shri Diwakar: It is given according to the torms of contract.

WRITTEN ANSWERS TO QUESTIONS •

MBnoHR OF Bttkdelkhani) States w ith  U.P.

*1188. Shri K. 0. Sharma: (a) Will the Minister of States be pleased to 
state whothor Governmentj are aware of a popular campaign iv’. ma-ny of the 
Bumlelkhiiul States in favour of merger with the Uttar Pradesh?

(bj If so, have Government taken any steps to meet the demand?

The Minister ol Home Affairs and the States (Sardar Patel): (a) and (b). 
The Goveniment of India have received a nnrnl)cr of lot-ter.s nnd telecfvams 
containing conflicting demands regarding the future of Cindhya Pradesh. Some 
or these suggest merger of the State as a whole, or certain parts thereof, in 
one or ’ the other of the adjoining States; others convey preference for the 
continuance of tlie State as a separate Unit. For the reasons which I explained 
to the House on February 2, 1950 our decision is tliat Vindhya Pradesh should,
for the time being, remain as a Centrally Administered Area.

A yubvbdio  U niversity

*<*1189. Shri E. 0. Sharma: Will the Minister of Health be pleased to state:
(a) whether the attention of Government has been drown to .a resolution 

passed at the annual session of the All-India Ayurved Mahamandarheld recent
ly at Delhi which urged on the Government to give help to build an Ayurvedic 
University in Ifidia;

(b) whether similar resolutions were also passed at different Ayurved con
ferences and allied institutions from time to time;

(o) if so, what steps the Government have taken in this matter;
(d) whether it is a fact that the Ayurvedic university of Jhansi has applied

to the Government of India for financial aid; and
(e) if the reply to part (d) above be in the afl&rmative, has the aid asked for 

been grar^d and if not, what are the reasons?



The Minister ol Health (Rajkumail Amxlt Kaui): (a) No such resolution has 
4>een sent to Government.

(b) Government have no information.

(c) Does not arise.
(d) Yes.

(e) No grant-in-aid has been paid to the Ayurvedic University, Jhansi. Th® 
question of giving grants to teaching institutions in the States is primarily far 
4he State Governments concerned.

-VtTRITTBK AKSWBBS l l S d

C lK nU J. SiTBOBDIHATB SbbVIOIS CklldllSSXOK

Late BftJ Buiwar: WUl the Minister of Hoom AOaiii be pleawd to
refer to the reply ^ven to my starred question No. 1546 on Ivt April 1040 «nd 
state whether Ghovemment have come to any final decision with regard {o tiM 
proposal of establishing a Central Subordinate Services Gotmnission and if xu>t, 
at what stage the proposal is pending?

, »
Tb« Kiniater ol Horn* Aflain and the BUtea (Sardac P^M)i It haa

already been decided to establish a Central Subordinate Services Commission, 
l̂ eeeesary investigations into the categorisation of various posts and othar 
preparatory measures for the setting up of the Commission were taken in hand. 
Partition and events following it, however, made the necessity of setticig up 
of a Commission less urgent on account of the need for absorbing displaced 
persons. Nevertheless the work of collecting relevant information, statistioi 
from offices situated all over India went on. In view» of the present polioy of 
retrenchment and our anticipation that for some time to come precedence will 
have to be given to retrenched personnel in the matter of recruitment, Govern
ment are considering whether in the interests of economy, a Commission should 
be set up at present.

Pa t  Coiocission ’s RiooaiHBNBATioKB jur P b k s io k ib s ’ A llowavob

*1200. Shrt B. 8. Seth: WiU the Minister of Ibialloe be pleaaed to state:
(a) the recommendation made by the Pay Commission with reject to the 

increase in the pensfeners’ allowance;
(b) whether Oovemment have implemented the Pay Comffiissioa’s ve- 

commondalion; and
(e) if not why noi?
Vbe MliiMer of MaaoDe (Br. Matlhat): (a) The recommwdAtion iras tfâ l 

Government servants retiring after the 1st January 1941 on pensions not exceed
ing Rs. 150 p.m. should be granted dearness allowance at half the rates admissi
ble to serving personnel.

(b) No.
ĉ) Dearness allowance has been sancWoned by Government for persons In 

service and the considerations on which the allowance was sanctioned do not 
exist in the case of pensioners.



EjeotxMEnt of Tenants in Malakpue (Delhi)

*1201. Shri D. S, Seth: Will the Minister of Healtli be pleased to state:
(a) whether i,t is a fact that the Chief Commissioner of Delhi has removed 

the ban against ejectment of tenants on lands in the village named Malakpur 
situated in the northern suburb of Delhi;

(b) whether it is a fact that a private concern named ‘ the Delhi Land and! 
Finance L td / have come to an agreement with the landlords of the village 
to develop the lands of Malakpur for residential purpose and sale on the basi» 
of 60 per cent, profit for each party; and

(c) how and in what manner Government propose to rehabilitate the tenants
of Malakpur, cover the loss of their cultivable lands and make up the loss-
caused to the “ Grow More Food Campaign'' by the said ejectment?

The Minister of Health (Ea]kumari Amrit Kaur): (a) No legal ban had been ' 
imposed agai.nst ejectment of tenants in the village of Malakpur or in any other 
village in Delhi. The Chief Commissioner had by executive instructions kept* 
all cases relating to ejectment of tenants of agricultural lands pending until 
further orders. In the case of Malakpur the Chief Commissioner has now' 
ordered that cases of ejectment should be decided by the Bevenue Authoritie® 
In the usual course under the provisions of the Law applicable.

. (b) Government are not aware of the terms of the agreement between the
company and the land owners.

(c) It is understood t̂ hat practically all the tenants of the land under 
reference are tenants at will without occupancy rights and that, in most cases, 
the leases have not been renewed by the land owners. In the circumstances 
the question of special steps by Government for the rehabilitation of the tenants 
does not arise.

DlSCBIMINATION AGAINST SCHEDULED Ca STES FOB R b CBUITMENT IN
Abmy

*1202. Shri BaUniki: Will the Minister of Defence be pleased to state:
(a) whether it is a fact that still some Becruiting Officers rejeot Scheduled 

Castes candidates by saying **you don’t come from Martial Baoe ; and
(b) if so, whether Government have taken any steps to stop this discrimina-' 

tion^
The Ministor ol Defence (Sardar Baldev Singh): (a) No.
(b) Does not arise. '

S a l b  o f  M a y t j b b h a k j  GpLD ^

*1208. Shri Nalk: (a) Will the Minister of Finance be^pleased to fetate t̂Phether 
thero were any gold bullions, along with other assets, made over by the former 
administration of the Mayurbhanj State either to the Government of India or 
to the Government of Orissa, and if so, what is the quantity thereof?

(b) Is it a fact that these bullions are proposed to be sold through the 
Beserve Bank of India and not in the open market, even though in the latter 
case the return would be higher?
' (c) What will be the total difference in return between these two cases?
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The Minister of Tinance (Dr. Matthai): (a) 2,500 tolas of gold were received 
when tlie Mayurbhanj State was taken over as a Centrally Administered Area 
on the 9th November 1948.

(b) The gold has been transferred to the Government Mint at Bombay and 
taken on the stocks of Government gold. Thgre is no intention of selling it 
for the present.

(c) Does not arise.

CiOMPVLSOBT SavIMO SoHBMB

*1204. LaU Adiint Bam: (a) Will the Minister of finance be pleased to
state whether it has been brought to his notice that the Compulsory Saviiif 
Scheme has placed strain upon those Government servants who are making  ̂
additional contributions towards their Postal Insurance Policies for recovery 
Off advances granted to them?

(b) If the answer to part (a) above be in the affirmative what steps do> 
Government propose to take hi the matter?

Tb« ICiniMer of Tinaiic* (Dr. (a) No.
(b) Does not arise.

L anguages B boAdcast  from Patka

*1205. Shri Kshudiram Mahata: Will the Minister of Information and
Broadcasting be pleased to state:

(a) the languages in which Broadcasts are made from Patna station;
(b) whether any aboriginal language has got a place at this station or any 

other station in India; and
(c) whether non-developed languages such as Bhojpuri, Kurmali are given- 

flODsideration for Patna Centre and if not why not?
The Minister of State for Information and Broadcasting (Shri Diwakar): (a>

The main language in which broadcastis are made from Patna station is Hinw» 
with occasion il items in English.

(b) Occasional folk songs in Santhali, Draon, Munda and Ho are broadcast, 
from Patna station, and in Khasi and Jaintia from Shillong.

(c) Bhojpuri as well as Maithjli and Magahi which are dialects of Hindi 
are given consideration at the Patna station.

KaSTUXBA 'I'BUST MATIBinTT Hoiois >

*1206. Shii KaonunFV: (a) Will the Minister of S«4th be pleased to state 
what kind of help the Government propose to render to the maternity homes- 
started by Kaeturba Trust in rural areas?

(b) Do Government propose to encourage the private village nurses trained'
by Kasturba Trust Fund?

The ICnlstsr of Health (Bajknmail Amiit Kanr); (a) It is understood that
the Kasturbft Trust has very few maternity homes but they are establishing

WRITTEN ANSWERS H 4 1



A large number of maternity centres. The type of service offered is mostly 
domioiliary midwifery service or skilled care at confinements in the homes. 
The centres also provide rural health service. The State Governments are 
eo^perating-closely with the services organised by the Kasturba Trust. It i# 
understood that some State Ck>vemments are considering the inclusion of these 
centres in their Health Unit Schemes.

(b) The .State Governments are associating themselves closely in the training 
programme of the Trust and offer facilities for the training of workers in State 
Goveramenti hospitals or Government-aided hospitals and child welfare centres.- 
The training of village nurses will certainly be encouraged provided a proper 
•tandard of training is maintuned at the level approved by the Indian Nursing 
jCouneil.

J iA a roB  R adxo S v io io ir

*iam. Bbii JDMMmwaar: Will the Minister of Xnfomution and BroadCMMlaf
te  pleased to state whether Government have any proposal to increase the activttiefl 
•ot the broadcasting station at Nagpur in Madhya Pradesh?

The lUnifter ol State for Infomutlon and BioedeaeUBg (Shil DtavalA): 1%ei 
Installation of a l̂O K.W. medium wave transmitter at Nagpur has been taken 
4a hand to incre^ the existing transmit^g facilities.

1142 p a r l i a m e k t a r y  d e b a t e s  [29th Mar. 1950

SoHKDULBI) CaSTBS IK THX M im STBT OV H b ALTH

183. Prof. TaMiwtat Bal: Will the Minister of Health be pleased to state:

(a) the number of scheduled caste members in each category of service in 
the Ministry of Health;

(b) whether the number is not tis reserved for scheduled oastitt; and
(c) what special steps Government propose to take to fill in the reserved 

quota under the spirit of Article No. 386 of the New Constitution?

The Mlniiter of Health (Bajknmari Imzit Kuir): (a) Assistan^^l; Clerks—3.

(b) The number is less than the reserved quote.

(c) The attenBon ci the hon. Member is invited to the Wply given to ___
o f unstarred question No. 89 on the lOtih March 1950 by ttie non. Minister 
Flnaaoe. •

or Ab u d  FoBcib

184. Shil Sidhva: Will the Minister of Defeaoe be pleased to state the total 
ntutaber of army in India, Air Force and Marine?

The Mlnttter of Deleoce (Sardar Baidev Biagh): It is not in the public 
Interest to disclose the information.



I mport of W ibblsss Sets

185. Shrl Sldhva: (a) Will the Minister of Inlormation and Broadcasting be
pleased to state whether it is a fact that' wireless transmission sets have been 
purchased from foreign countries for better communication of broadcasts between 
one part of the country and another?

(b) If so, what is the number of such sets imported, what is their cost and 
the placee where they are installed?

Tbe ^Minister oi State lor XnlormaUoii and Broadcasting (Btari Diwakar):
No transmitters have been purchased from foreign counMeg during the yeai^ 
1949-60 for broadcast between one part of the country and another,

(b) Does not arise.

WRITTEN ANSWERS 1 Hi

R u n w a y  T esting  T eam  •

186. Shrl Sidhva: (a) Will the Minister of Delence be pleased to state whether 
tile Runway Testing Team of the British Air Ministry has completed report of 
its tour of airports of India and submitted it to the Government of ][ndia?

(b) If so, by whom wa  ̂ this team appointed?
(c) What is the nature of the report?
(d) What steps do Government intend to take in order to improve these 

runways?
The Minister ol Defence (Sarda^ Baldev Singh): (a) to (d). A team of experts

was appointed by the Air Ministry in the United K ngdom to t̂ est their various 
airfields in the Far East, As there are no arrangements in this country for 
testing the load bearing capacity of airfields, advantage was taken of this team 
and their equipment to test some of the more important airfields in India. The 
team has left India. Reports relating to airfields at Poona and Agra have been 
received and are being studi^. Reports on other airfields are expected shortly.
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Wtdnuday, 29th MarOi, I960

The House met at a Quarter to EUwn of the Clock.

[M x . S p b a e x r  in the Chair}

QUESTIONS AND ANSWERS 
(See Part I)

U-45A.1I.
STATEMENT ON SITUATION IN EAST AND WEST BENGAL

Mr. Speaker: The hon. the Prime M inister will now make a statement.
The Prime Minister (Shil Jawaharlal Nehm): Sir, as the House 

knows, I have been for some time past in correspondence w ith the Prim e 
M inister of Pakistan in regard to recent happenings in East and West 
Bengal. In view of the grave developments that have taken place, I 
felt that correspondence, by telegram or letter, was not an adequate or 
satisfactory method of dealing with this problem. I invited Mr. Liaquat 
Ali Khan therefore to come to Delhi, w ith such colleagues as he might 
consider necessary to discuss these matters, not only with a view to 
m eeting the present crisis, but also to iind an enduring solution of the 
problems that face us. Soon aftec I had sent him my invitation, I received 
an invitation from him to go to Karachi for the same purpose. Our invi> 
tations crossed each other. On my further pressing him to come to 
Delhi, he was good enough to agree and we shall expect him and hit* 
colleagues here on April 2nd.

I have also to inform the House that the situation in the Howrah area 
and in some other parts of West Bengal became serious and, day before 
yesterday, the West Bengal Government asked the m ilitary to take 
charge, from the law and order point of view, of the Howrah area. Rather 
inaccurately, this has been described as the promulgation of m artial law. 
No such actual promulgation has taken place and therefore technically 
there is no m artial law. But we have given the largest powers to the 
m ilitary and they are more or less in control of the Howrah area. We 
have assured the West Bengal Government of our fullest support in 
any action they may take to deal with the situation in^ any p a rt of the 
State. If nece^ity  aiises, m artial law will be proclaimed. We are 
determined to meet this menace with the full resources of the State and 
,to punish all evil-doer? as well as those who incite others to evil deeds.

These new arrangements in Howrah and elsewhere have resulted in 
a n  irjnmediate improvement of the situation. The Howrah area has 
Ijeen quiet and in the rest of Calcutta also there has been practically no
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incident. The ju te m ill hrea is also quiet. There has been an improve
ment also in other parts of West Bengal.

As the House knows, the country has been shocked and pained by 
events that took place in East Bengal. Recent happenings in W est 
Bengal, and more particularly in Calcutta and Howrah areas, have been 
a  m atter of the deepest shame and sorrow for us. It is the responsibility 
of our Governments, Central and State, as well as of our people, to pre
serve Law and Order and to give full security to every individual. More 
especially it is our duty and responsibility to give that full sense of 
security to the minorities who dwell in this country. Every failure to 
give it is a failure of Government to that extent and no excuse is suffi
cient to justify it. A distinguished Englishman, Mr. Cameron, President 
of the Bengal Chamber of Commerce, m et his death at the hands of a 
mob, in trying to protect his servant. Many citizens and nationals of our 
country have also met their death at the hands of evil-doers and others 
who have been led away by passion and prejudice into committing deeds 
which cannot possibly be excused. I should like to express our Govern
m ent’s deep sorrow for these unhappy and deplorable occurrences whick 
bring discredit upon us.

The fact that an excited and impassioned crowd misbehaves is bad 
enough, but it is far worse for some people, by speech or writing or other
wise, to excite and inflame the m ultitude and thus induce them  to com
m it evil deeds. The responsibility of these people is very great, fa r 
greater often than that of the crowd or the individual who actually com
mits the deed. I should like everyone to realise this, and to realise eve» 
more how the whole future of our country and our people is being injured 
by the madness or fanaticism of a few. There has been far too much wild 
talk and wild writing without thought given to w hat all this means and 
what the consequences might be. Our country will progress or will 
perish because of what we do ourselves, not because of w hat others m ay 
or may not do.

No Government, worthy of its name, can tolerate public disorder and 
incitement to disorder which we have seen recently. The Government, 
of which I have the honour to be Prime Minister, is determined not to 
tolerate this and I am sure that this House and the country will give their 
full support and co-operation to the Government in this task.
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PAPERS LAID ON THE TABLE 
R e p o r t  o f  Indun D e l e g a t i o n  t o  Second W o r l d  H e a l t h  A s s e m b ly  
The Minister of Health (Rajkmnari Amrlt Kaur): I beg to lay on the 

Table a copy of the Report of the Indian Delegation to the Second World 
Health Assembly held in Rome in June to July, 1949. [Placed in the  
Library. See No, I.V.E.O. (19)].

I n d u s t r i a l  F in a n c e  C o r p o r a t i o n  ( I s s u e  o f  B o n d s )  R e g u l a t i o n s  
The Minister of Finance (Dr. Matthal): I beg to lay on the Table a 

copy of the Industrial Finance Corporation (Issue of Bonds) Regulations, 
in accordance with sub-section (3) of Section 43 of the Industrial Finance 
Corporation Act, 1948. [Ploced in the Library. See No. P-87/50].

S t a t e m e n t  re m e e t in g s  o f  S ta n d i n g  C oM M m ns

The Minister of State for Parliamentary Allalis (Shil Satya Narsyaa 
Sinha): I beg to lay on the Table a statem ent showing the meetings of the



Standing Committees attached to various Ministries and subjects dis
cussed at such meetings during the year 1949-50. [See Appendix No. V lllf  
Annexure No. 1].

HNANCE BUX

FINANCE BILL
Mr. Speaker: We will now proceed with the consideration of the Bill 

to be moved by Dr. John Matthai. Before he moves it, I should like to 
know how we shall divide the time for discussion. There is first the 
■consideration stage and then the clause by clause stage. I find that a 
large number of amendments are to be moved. So how shall we proceed?

The Minlstar of State fw  Parliamentary Affairs (Shil S i^ a  Naraysa 
Slniia): The whole day may be taken up for general discussion. We shall 
take up the amendments tomorrow. There are very few amendments to be 
moved.

Mr. Speaker; Whatever that may be, the arrangement is that today 
we shall proceed with the consideration motion and the question will be 
put at, say, 5 o’clock. We shall have the clause by clause discussion to
morrow.

The Minister of Finance (Dr. Matthai): If the discussion today is to 
take place on the consideration motion may I ask you whether you would 
itllow me to give my reply to the debate tomorrow morning immediately 
«fter question time as we did last time on the General Budget?

Shri Satya Narayan Sinha: I think that would be better.
Mr. Speaker: That will leave a little less time for the clause by clause 

■discussion, but it will give more time for the general discussion.
Dr. Mattliai: I shall not take more than half an hour.
Mr. Speaker: Very well. He may reply tomorrow.
Shri M. A. Ayyangar (Madras): I did not take part in any of the 

general discussions so far.
Mr. Speaker: The motion has not yet been moved. Let the Finance 

Minister move it.
Dr. Matthai: I beg to move:
“That the B ill to give effect to the financial proposals of Xhe Central Govern

m ent for the year beginning on the 1st day of April, 1950. as reported by the  
^Select Conunittee» be taken into consideration.**

I do not wish to make a speech at this stage, because the amendments 
which have been proposed by the Select Committee are, on the whole, very 
few  in number and they have been stated very clearly in the Report of 
the Select Committee. So, I shall reserve whatever I have to say till the 
termination of the general discussion.

Mr. Speaker: Motion moved:
“That the BUI to give effect to the flnancial proposals of the Central Govern

m ent for the year beginning on the 1st day of April, 1950. as reported by the  
Select Committee, be taken into consideration.”

Sliri Sarwate (Madhya Bharat): On a matter of clarification. Sir. The 
Committee for the Integration of Indian States’ Finance; appointed some 
-time ago made certain recommendations, one of which was that the 
income-tax rates in the old Indian States should be different for some 
time and it was proposed that separate agreements should be entered into 
with each of those States. I want to know whether these agreements 
have been executed and if so, whether they would be placed on the Table 
•of the House. ,



Dr. Matthal: These agreements have been executed and I think I 
made a statement some time ago in the House that I would be placing 
Aem  on the Table of the House.

Mr. Speaker: I should like to fix a time-limit of, say, fifteen minutes 
and would request hon. Members to restrict their remarks to that time
limit.

Shri M. A. Ayyangar row —
Shri B. Das (Orissa): Fifteen minutes will be nothing for him. He 

may be given half an hour—at least one man.
Mr. Speaker: I would not mind his being given half an hour.
Shil M. A. Ayjrsngar: I am thankful to my hon. friend Mr. Das for 

having recommended half an hour in my favour.
I am extremely glad to say that in the Select Committee we have made 

up those deficiencies which were pointed out on the floor of the House 
both during the General Discussion on the Budget and also on the Finance 
Bill. One of the major objections to the Finance BUI was that in the case 
of industrialists and those w.io pay high income-tax (or the richer sections 
of the community) the relief given by the Finance Bill was very high. 
It is true that whatever wrong was done to the business community and 
to business as a whole in this country by the financial provisions intro
duced in the year 1946 have been sought to be righted from time to time, 
last year and this year. The income-tax and super-tax of Re. 0-15-6 per 
rupee was reduced to Re. 0-14-0 last year and this year it has been 
further reduced to Rs. 0-12-6. It is expected that this relief will en
courage the richer classes to plough back their savings to industries and 
also subscribe for loans raised by the Government for nation-building 
services.

I am glad to learn that the Federation of Indian Chambers of Com
merce and Industry, which met here recently, received these proposals 
quite favourably. I would have expected them to have come forward 
with a definite resolution thanking the Government. But the test of the 
pudding is in the eating. I expect that during the coxirse of the year 
they will justify by their action by improving the industries and increa
sing the wealth of the nation, that they amply deserved all the consider
ations that have been shown by both the Finance Minister and the House.

As regards the share market, I am sorry to note that it has not shown 
signs of improvement. Two or three months in advance the share-market 
anticipated some sort of relief measures on account of the various speeches 
that have been made from time to time. That accounts for the insuffi
cient improvement in share market conditions.

Shri A. P. Jain (Uttar Pradesh); It has sagged now.
Shri M. A. Ayyangar: It has sat down for various reasons. This morn

ing I find that the Madras share market has shown signs of improvement, 
while, on account of disturbances in Calcutta and Bombay, the condition 
of the market is unsatisfactory.

The day after the announcement of the tax reduction we all expected 
the share market quotations to shoot up. But it did not for the reason 
that two months in advance the hon. the Finance Minister gave an inkling 
that the Government wanted to see business as a whole nourish. In an
ticipation of that share quotations shot up and they could not shoot 
much further up merely on account of the announcement on the 28th of 
February. ,

No doubt the financial provisions were received well by the business 
community. But repeated representations have been made by the middle 
•nd the poorer classes. We have to a large extent met these deficiencies.
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^  far as the middle classes are concerned, hitherto the exemption 
lim it was 3,000 in the case of the individual; and Rs. 6,000 in the case 
o f  the Undivided Hindu Family, In the case of the former we have raised 
the exemption limit to Rs. 3,600; that means any person who gets a salary 
of Rs. 300 per month is exempted from paying any income-tax.

Likewise we have increased the exemption limit of the imdivided 
Hindu Family to Rs. 7,200, on the basis that an imdivided Hindu family 

12 N o o n  consists of at least two individuals. There are of course many 
persons who feel that with respect to individuals the exemp

tion limit could have been raised to Rs. 4,000 or 5,000. Even by our having 
fixed it at Rs. 3,600, nearly a lakh of persons have benefited by the con
cessions. On this item alone the exchequer will lose nearly Rs. 50 lakhs. 
Though it may be argued that we have a surplus budget, we have to 
prepared for any eventuality on accovmt of the unfortunate happenings in  
the East. Therefore we have to be careful and ought not to fritter away 
what little surplus we have been able to accumulate or what little surplus 
is expected during the course of the year. But a relief to the middle 
classes was absolutely necessary. During the war the richer section of 
the population flourished. The poorer section of the population like 
factory and railway labour also stood to gain, because their wages went up 
three or four times. While in the case of labour all the members of the 
family work, in the middle class families there is only one earning 
member. The middle class is the backbone of the country; it is the most 
vociferous section that constitutes public opinion; the major part of the 
services, both in the Centre as well as in the provinces is drawn from that 
section of the community. For all these reasons their faithfulness and 
contentment is of the utmost importance for the welfare of the country.
I am, therefore, thankful to the hon. the Finance Minister for having con> 
se n t^  to this relief to the middle classes.

As regards the poor section, namely, the general masses of our country, 
the Central Government can only indirectly affect the lot of the masses in 
the country. As a measure of relief to them we wanted to bring about a 
reductioM in the price of kerosene. It was, therefore, suggested that the 

•excise duty on kerosene, which is about Rs. 20 lakhs per annum, may be 
removed.

Shri Sondhi (Punjab): Is it Rs. 20 lakhs or Rs. 3 crores?

Shrl AI. A. Ayyangar: 1 am not talking of the import duty which is 
Rs. 3i crores. I am speaking of the excise duty which is about ]^. 20 
lakhs. Some of us suggested the removal of this excise. The Finance 
Minister v ^  rightly pointed out that the incidence of this duty came to 
only one pie per bottle, and even this small relief, may not reach the 
masses. He thought that other measures should be adopted for selling 
kerosene cheaper to the masses. I am sure that with his intelligence ana 
far-sightedness he will take prompt measures to persuade persons who are 
in charge of this work to see to it that erelong kerosene, which is one o£ 
the necessaries of life of the masses, is sold cheaper.

Another item which affects the poor man’s budget is match sticks. 
There are many parts in South India where match sticks are made in 
cottages. As the House knows prohibition was introduced in all the 26 
districts of the Madras Presidency. Many persons (particularly in the 
three southern districts of the province) who previously were engaged ia  
the business of manufacture of alcohol or toddy have taken to match- 
-stick industry on a cottage basis. I am told that the out-turn of this 
cottage indust^ is much better than the products of large scale companies 
like the WIMCO. They naturally needed some protection. The Select
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Committee considered the case of this cottage industry and has recom
mended a reduction of one anna in the excise duty per gross. In the case 
of the medium factories, a reduction of half an anna per gross was recom- 
fliended. I am sure that the cottage and medium match-stick industry w ill 
Denefit bjyr this concession and will justify it. I have already said that the 
middle classes have also been helped.

Then there are one or two others which we wanted the Government 
to consider. The internal price of pepper is soaring up. Black pepper is 
selling at Rs. 650 a cwt. An od valorem  duty at 30 per cent was imposed 
on it when the price of the commodity was Rs. 200. We suggested that 
this value might be raised from Rs. 200 to Rs. 600 so that the Government 
may not lose the benefit of this soaring price. There is some hesitancy o il  
their part to do so, because Indonesia, which is the other producer of black 
pepper, has since devalued its currency. We have to seriously consider 
whether the increase of this ad valorem  duty may not act detrimentally to 
our export trade. The hon. Finance Minister will consider this matter 
m m  time to time. After all, any duty we impose will be only a revenue 
duty and as such can be lowered from time to time. ^

As regards sugar, though the price of sugar has been fixed and th o u ^
. the Tariff Board recommended the abolition of the protective duty and tne 
Syndicate which acted as a monopolist and tried to increase the price of 
sugar abnormally to the detriment of the consumer, has been abolished, 
we are not satisfied with the mere conversion of this protective duty into 
a revenue duty, as we see that the price of sugar has not gone down. We 
therefore wanted that the revenue duty should be lowered. The Finance 
Minister told us that this industry, which is only next in importance to 
steel and textile, should not be deprived of protection and that it will 
take some time for the change-over from protective to revenue duty to be 
reconciled. But I request him to see that if the prices rise, the revenue 
duty is reduced so that there may be a prospect of sugar coming from 
foreign countries. At present there is no such prospect, because all the 
sugar producing countries are in the Dollar area. But there must be a 
prospect for the import of sugar from foreign countries in case the indus
trialists here once again begin to raise the price abnormally taking advant
age of the shortage of sugar in this country. I am satisfied with the assu
rance given by the hon. me Finance Minister that he will be watching tihe 
position from time to time.

Then there is the question of extending the provisions of the Income- 
tax Act to the merged Ftates and other States. This extension is automa
tic. The Act was passed sometime ago. This is only a copy of the provi
sions of that Act.

Next, we made no change in the additional duties at the rates of half
value or one-fifth or two-fifths. All that is there in paragraph 5.

As regards the rempval of the excise duty on superfine cloth, we did not 
consider that matter for the reason that that concession will not cost very 
rnuch. But as regards coarse cloth we desired to reduce the excise duty. 
But we found that it cut into our revenues so much and at the same time 
did not benefit the very large number of people to any appreciable extent, 
that we did not want to interfere with the ei^ ting  duty.

As regards postal rates we have been given an assurance which I thinlc 
should not be withheld from the House, l l ie  hon. Minister said that fromi 
first October he will reduce the price of envelopes..........

Prof. Bang* (Madras): Air-letters.
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8bxi M. A. Ayyangar: Air-letters from two annas to 0-1-6. He would 
not introduce it straightaway from now as it requires time to print these 
air-letters.

Shil Sldliya (Madhya Pradesh): One anna and six pies for inland mail 
only.

Shri M. A. Ayyangan One other matter which raised some doubts in 
our minds was whether the local delivery cards in regard to which there 
is a reduction would benefit only the businessmen in large centres like 
Madras, Bombay, Calcutta and Delhi only. The hon. Minister has told us 
mat in due course he may be able to extend this concession to rural areas, 
from places in one district to another in the same district. He said that 
in such cases the post card will cost only half an anna and not three 
quarters of an anna. I hope that this will be done as early as possible and 
the masses of the country benefited.

Lastly I come to the question of the revenue duty on motor-cars and 
spare-parts or accessories about which there are amendments tabled. Ex
ception has been taken in some quarters and amendments have been 
tabled that article 4 may be removed from this Bill. I wish only to men
tion soi^e facts in this connection. During the war even Australit^ estab
lished an automobile iridustiy. A committee was formed under the then 
Government of India to advise them in regard to the starting of various 
industries in this country. Various recommendations were made by them 
and the general principle enunciated by them was that only such indus
tries shall be started, in this county which, after the war, will not com
pete with any industry in the United Kingdom. India and the United 
Kingdom were considered to be a single unit and it was decided that what
ever the United Kingdom was able to produce ought not to be allowed to 
be produced in this country, and that subject to this consideration only 
encouragement should be given to the starting of industries here. Look 
at the step-motherly treatment our industries were receiving at their 
hands. The Hindusthan Aircraft Factory must have been working in 
good condition even after the War, but as soon as the War was over they 
stopped assembling and now we are finding all this takes time. The motor
car and spare parts industry is a very heavy industry and requires enorm
ous capit^il. Recently, one company has spent about Rs. 3 crores or so 
and has brought plant and machinery and it is ready to start production 
in Calcutta. Another company has started assembling parts in Bombay. 
A third company is assembling parts in Madras and it is also likely to 
start producing some parts. Now a fourth company has already come into 
existence. These four companies promise to produce sufficient number of 
motor cars in a short period of time and even engines will be produced in 
this country. The Fiscal Commission of 1921-22 stated that before an in
dustry is entitled to protection it must have already started production and 
there must be a possibility within a reasonable period of time that it will 
esablish itself and face world competition. Even though the report of 
this Commission has been there for nearly 27 years, the policy of discri^ 
minating protection has also been there and hence no automobue industry 
has been started and no big industry has been started by private enter
prise and this is due to the policy of discriminating protection. A different 
fisca l Commission has been appointed which has gone into this matter. 
Apart from the recommendations which they will make ver^ soon, I 
would say that the general concensus of opinion in the country is that with 
respect to certain industries which are of vital nature to the country, we  
ought not to wait until the industry starts production but in anticipation 
protection ought to be given. Government must also ask industrialists 
to come forward to establish industries and they will have to see to it 
that competitors do not come from foreign countries or they do not import 
products which are likely to compete with those industries.
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We have adopted a new principle in this Bill of granting protection in  

advance, to the automobile industry in this coxmtry and whatever parts 
are manufactured with respect to these parts instead of prohibiting them
90 per cent, duty has been imposed. If they are manufactured already here 
in this covmtry 60 per cent, duty is imposed, and with regard to those 
D arts  with respect to which there is absolutely no likelihood of production 
in this country 30 per cent, duty is imposed. Some exception has been 
taken to the grant of protection in advance. They want to see that the 
industry comes into production and the permanent or ad hoc Tariff Board 
: hould go into the matter a s  to the quantum of protection t h a t  is needed. 
There can be difference of opinion in t h e  matter, but w e  in th e  Select 
Committee were under the impression that this industry would require 
protection in advance for a couple of years lest those parts which they 
are likely to produce might be dumped into this country in advance. That 
is a matter which when we come to deal with this particular clause, we  
can discuss at greater length.

That is the only justiiication for giving protection in advance. On the 
whole. Sir, we have done our best to co-operate with the hon. Finance 
Minister, who within the limits of his capacity and the possible earnings 
during the course of the year, has tried to accommodate all sections of the 
community. I am glad to say that all sections—the industrialists, the ordi
nary middle-class, and the lower sections of the community—must feel 
happy with the various provisions made by the Select Committee. Having 
regard to the critical times through which we are passing, I wish that all 
communities will co-operate to produce the greatest amount of wealth 
and also see that that wealth which is produced is distributed between all 
communities, so that all of us may live happily together.

Shii C. Subramanlam (Madras): It has now become almost a practice 
for the hon. Finance Minister, while he is formulating the financial pro
posals, to leave something for the Select Committee, because he well 
knows that a Select Committee is going to be constituted and he has to 
seemingly yield in some matters to them. My own view of the matter is. 
Sir, that it leaves a bad odium. Here is a case where a relief has been 
given to the middle classes, i.e., the exemption limit has been raised and 
some concession is given to the match factories. I hope this exemption 
from the payment of income-tax to the extent of Rs. 3,600 is quite well 
deserved and could possibly have been done by the hon. Finance Minister 
himself; but now it looks as if the Government has no concern about the 
middle-class people or a cottage industry and it is only this House which 
is very caxeful about their interests and therefore, it was only the Select 
Committee and its pressure on the hon. Finance Minister that compelled 
Government to agree to show a concession to the middle-classes. It is 
quite likely that such an impression will be created and in my view  
these concessions should have been given by the hon. Finance Minister 
in Government’s original proposals. It should not have been left to the 
Select Committee to give these concessions to the middle-classes as well 
as to the match industry. I already expressed my views when the Select 
Committee was constituted for the first time to go into the financial pro
posals, that this method is not quite desirable. I still feel so, whatever 
the hon. the Deputy-Speaker might feel about it with all his experience 
in Parliament. I feel. Sir that this system of submitting financial pro
posals of the Government to the Select Committee is not on the whole 
desirable. It is likely to lead to all sorts of pressure being put in the 
Select Committee. That is my first point.

Secondly, the hon. the Deputy-Speaker dealt with the matter of giving 
protection m advance to motor spare parts industry. That is a new term
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•Ŵ hich has come into currency now. Sir, it is said that three companies 
:«re already prepared to go into production and the fourth company is also 
TOing estabhshed but I would like to know from the hon. the Deputy 
Speaker, whether, as a matter of fact, they are going to manufacture a ll 
the spare parts which are mentioned in clause 4 and how long will they 

.take to do them. Let the hon. the Finance Minister say something about 
that. If they are going to take one or two years to start production of at 
least certain of the parts mentioned in clause 4, then I do not see why 
even now this protective duty should be given. After all, Sir, when we 
impose the protective duty, is it not necessary for us to examine how far 
this protection will not be exploited by the industrialists? Even before 
toey start production, how can we know the extent to which the protection 
is needed. After all, when protection is given, the House ought to know 
the facts and figures; here is an essential industry which is being started 
and the cost of production comes to this on an economic basis; on the 
other hand the foreign importers are dumping their goods at cheap prices 
«nd so the industry needs so much protection. Here we have absolutely no 
data whatsoever. We are asked to say in advance: “Here is a protection 
of 90 per cent, given to you; you take it and start production.” Is it a 
fact that the industrialists refused to start production unless they were 
given a definite assurance in advance? I do not know what to say about 
those industrialists. Soon after the Budget one of the industrialists said: 
“The Government is now talking in terms of realism.” I do not know 
whether the hon. the Finance Minister is flattered by that certificate, but 
1 would ask the industrialists: “Are you acting in terms of realism?” Is 
it in the interests of the country to say that they would only start produc
tion after getting protection in advance? No doubt it is the duty of the 
Government to promote industries in the country? If an industry requires 
nrotection, certainly it will be given, but this sort of asking for assurances, 
and not only assurances but asking for protection even before starti^  
oroduction, is not to my mind acting in terms of realism. And then, Sir, 
another factor also has got to be taken into consideration. You have now 
increased the duty to 60 per cent, and 90 per cent. But what 
about the spare parts already in the hands of the magnates who 
.are now the manufacturers? They are the assemblers here, 
■certainly they would have with them a large stock of spare 
parts. The increase of the duty would certainly increase the price 
^f these spare parts and these are sure to go into the blackmarkets. What 
-steps have you taken to protect the consumers and the country in respect 
of the spare parts which are already in the hands of the big magnates? I 
do not know what steps have been taken and I hope the hon. Finance 
Minister will throw some light on this aspect, reeardmg the goods already 
in the hands of the magnates, whether any stoclc has been taken of the 
spare parts already available here. I feel, Sir, what is called advance 
protection is a misnomer, for it is no protection at all. It is giving in the 
name of protection an opportunity for exploitation by a few.

[Mr. DEPxmr-SPEAKER in the Chair].

And the hon. Deputy-Speaker was saying that we have benefited the 
middle-class people by the tax relief. Yes, certainly they need some pro
tection. But in now many cases are middle-class people able to buy new  
cars? Many of them cannot afford to buy new cars ar̂ d they have to go 
in only for second-hand ones and this duty is sure to increase their cost 
of maintenance. You have given relief to middle-class people to the 
extent of Rs. 10 or 20 or 50i but the cost of maintaining the cars will go 
up by nearly Rs. 500. It is all right for the big bosses who could buy new  
cars, Buicks, New Chevrolets or whatever new model cars may be comintf. 
but what about the middle-class man? Have you calculated how mucn
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more it will cost him for maintaining his car? I think it w ill be double, 
or treble or even four times what it was, and you say you have given relies 
to the middle-class people. I feel rather strongly about this clause 4; it is 
not a protection which ought to be given now. You may take any spare 
part which is being produced in the country now. Take its case and if it 
needs protection, you examine it and then give the necessary protection. 
But I am against this kind of advance protection and I do not know how 
the hon. Deputy-Speaker fell into the trap in spite of his parliamentary 
experience in this House.

Sir, within the little time at my disposal I would like to refer to the 
foreign trade policy of our Government. Sir, our main charge against 
the alien rulers, at any rate, one of the main charges, was that the foreign 
trade of our country was being manipulated in the interest of the alien 
rulers, in the interest of their country. And now, a national government 
has been in charge of the affairs of the country for the past two and a half 
years or three years. Sir, I do not know what the future verdict would be 
"with regard to the foreign trade policy adopted by this national govern
ment. I am not quite sure, Sir, that it would be a favourable verdict, for 
we have been. Sir, bungling and still the bungling continues.

With regard to our imports under the O. G. L. system, in 1948-49 that 
was discussed during the debate on the grant for the Commerce Ministry. 
I was not present, but I have gone through the proceedings rather care
fully, more carefully than I would have done, had I been present in the 
House. On going through the proceedings I saw the explanation given 
by the hon. Commerce Minister with regard to the Open General Licence

Sstem and the import of luxury goods. He has thrown the blame on the  
ackmarketeers, that they had hidden money with no possible outlet 

and therefore they used it for the purpose of importing all sorts of articles. 
Sir, before they introduced this system of imports, did not the hon. Com
merce Minister know that there is hidden money in the country, that it 
could not find any outlet? I do not know whether he knew it or not. If 
there was such a large amount of money without possible outlet. Sir, 
should not the Commerce Minister have anticipated that this is likely to  
provide an outlet for them and therefore they would naturally utilise this 
outlet for importing all sorts of articles? What is the use of coming to 
this House ^nd saying, “I anticipated that nothing of this sort would be 
done, and these blackmarketeers have spoilt my policy.” You should have 
anticipated all these things, that the blackmarketeer would take advant
age of this and would try to import all sorts of articles.

And the next point is. Sir, we were not able to find out to what extent 
this policy had increased the imports or how it is being worked out, till 
we had overdrawn to the extent of about eighty million pounds from the 
Sterling Balance. You go on giving licences under the O. G. L. system  
till you are reminded of this fact, that you have overdrawn to this large 
extent. Before that you never took stock to find out whether it was 
working properly or not. For these reasons. Sir, I do not know whether 
the future verdict on our import policy would be favourable, though it  
has been justified by the hon. Finance Minister also in his speech, on 
various grounds, one ground contradicting the other, accoraing to my 
himible opinion. I say this, because, at one stage he says the import Ot 
luxuiy goods is to the extent of only one or two per cent but at another 
place he states the whole of his economy might tumble down if this import 
u  not made as he would not have been able to earn what he has done 
under Customs, but for this import of non-essential articles. I am re
minded of a story that took place in my place. An old merchant dealing

2260 PARLUMENTARY DEBATES [29TH MaR. 1950̂ '



in piece goods placed his son in charge of his business and left the place 
for some time. After a few months he came back to find that all the sales 
were systematically made to a certain person at Re. 1 less than the market 
price. He a sk ^  the youngster why he was selling at a lower price, and 
the latter replied, “Doesn’t matter, I have been earning 4 annas commis
sion on the sale of each piece!” He did not realise that he was losing one 
rupee in the business. In the same way our hon. Finance Minister does 
not realise that he is losing valuable foreign exchange to the extent that 
he is importing these articles, but he is glad at having squeezed out some
thing from our own people to the extent of a few crores.

Then, Sir, there was discussion about the export of jute and the hon. 
Commerce Minister justified his policy of fixing the export price by say
ing, “I want to make cheap jute goods available to the Americans so that 
they may not go in for substitutes, and Government is not going to act 
in the manner of blackmarketeers.” Very good sentiments. Sir, admir
ably expressed. But what is the eifect? You say you are going to supply 
cheap jute goods, but to whom? To the consumers in America? Are 
you doing that? No. They are paying the same price as they were paying 
before. There is absolutely no decrease in the price as far as the Americatt 

.consumer is concerned. And as far as you are concerned, even after de
valuation, you are maintaining the same price i.e., 45 per cent, lower than 

. the price prevailing in America. To whom does the benefit go? It goes to 
the middleman and the blackmarketeer. You create ideal conditions for 
blackmarketeers to flourish.

What is the condition in the jute market? There are people prepared 
to pay a higher price here. You say you want to stop blackmarketing in 
jute goods. I do not know to which people you refer, whether people here 
or in America. American price is not coming down. Therefore, if there 
is a certain price prevailing in America, why do not you take advantage 
of it instead of saying you would not take the money which is coming 
your way. That is not the way to run a business. Whatever may apply 
to individual businessmen will in the last analysis apply to international 
business, to business between nation and nation. If the consumer pays 
the same price, why should we not take advantage of it and fix the price 
at a level which would bring us the maximum profit? That certainly, 
you are not doing. As far'as the consumer is concerned, he is in the same 
position. You will be absorbing the middleman’s profit, the black- 
marketeer’s ijrofit which is going away from the country. It is not only 
a loss to the jute manufacturer here, it is a national loss also in the sense 
that valuable foreign exchange is being taken away by other countries.

In spite of that the hon. Minister for Commerce would maintain that 
his policy of fixing the export price at pre^levaluation level is quite 
sound. I fail to see that.

Then with regard to cotton, we have been importing to the tune of 10 
lakhs of bales of cotton out of which 3 or 4 lakhs we are getting from 
Egypt and East Africa. The balance we were getting from Pakistan. At 
present we are not getting anything from Pakistan. Now the proposal 
seems to be to import these extra six lakh bales from America at a price,
I understand, which will be almost double that prevailing in India for the 
local variety of cotton. Then what will be the effect of that? You will 
find that we have fixed an export target of 800 million yards of cloth and 
they want to further increase it by another l i  million yds. Therefore 
the total export would be 94 million yds and I understand for producing a 
thousand yards of cloth, approximately one bale of cotton would be re
quired. 'Rierefore the cotton content of the exported cloth would be
9 i lakh bales and you are importing 10 lakh bales of cotton. The
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[Shri C. Subramaniam]
9J lakh bales of cottton required for export of cloth would be from the 
Indian cotton which would be at a cheap rate because we are exporting

■ only the medium and coarse varieties, and those are manufactured from 
the Indian cotton. For internal consumption you would be using im p o r ^  
American cotton and this burden will be falling on the common man who, 
you Mr. Deputy-Speaker said, needs some protection or relief. But he is 
going to be asked to pay at a rate commensurate with the rate at which 
cotton is imported from foreign parts, having allowed the cheaper cotton 
to be exported. It is all right for a country where the purchasing power 
is high to ask the people to subsidise exports but to ask a poor country like 
ours to subsidise exports is not good economy. That is how it is being 
worked now.

Another thing is, there was almost a crisis in the Handloom Industry 
and some of us approached the Minister for Industry and Supply and 
he took all steps necessary to relieve that stagnation. Now the position 
to-day is that on account of your export policy, all the yarn is being ex
ported. I had an occasion to tour my district and I came into contact 
with some of the weavers. There was a co-operative society in which 
there were a thousand looms. They complained that for the last one or 
two months they have been getting only IJ bales per month for all the 
thousand looms and that too at higher prices. The price fixed by Govern
ment for twenties is Rs. 15-6-0 but it has shot up in the black-market to 
Rs. 22. That shows the scarcity. Therefore in adjusting our external 
trade, we should also look to the possible repercussions on the internal 
economy also. Otherwise what is the use of the Government taking aU 
steps and the Railway Minister giving concession for the transport of hand
loom cloth? It was all done for the purpose of putting the handloom in- 
•dustry on a firm basis. Now they do not get the yam  and they have to pay 
50 per cent more than the controlled price if they want it and the industry 
is going to ruins.

Now we say we are short of dollars and we go to the International Bank 
for borrowing at 4 per cent, free of tax. A representative from the Bank 
comes for inspection of the assets and he wants to find out every possible 
asset. Here for the purpose of exporting cloth you are going to import 
cotton from America to the tune of 60 or 70 crores of rupees, and you are 
going to sell these products in the Sterling area. We are short of dollars, 
and we want to earn dollars, but we propose to import cotton from 
America and then convert it into cloth and sell it here in our country and 
then export our cheap cloth to the sterling area. This is how our affairs 
are being managed!

Then I would refer to the third item viz., tea. The Commerce Minister 
said he has been valiently supported by the hon. Member from Assam and 
I do not know whether he still takes that view but the fact is this. You 
agree that the price we get for tea is Rs. 1-7-3 per lb. You get some 
allowance for increased cost of production over the basic price fixed. In
cluding that you are getting Rs. 1-7-3 per lb. It has been said that tea 
is being sold at foreign markets at Rs, 2-4-0 per lb. I would ask the 
Ministers of Finance and Commerce whether this is a fact. If that is the 
case, who is absorbing the margin of 0-12-0, leave alone the fact whether 
the hon. Member from Assam supports it or the whole House supports it. 
If you should care for the interest of the country, should you not see that 
the grower and the Government get some share of this at least, if not the 
entire margin? He will say that it is not in the interest of this country. I 
do not know what the interests of the country are. To say that we will 
not sell a t the best price available—I do not know whether it is business 
•or philanthrophy. That is why I said that I am not quite sure whether th«
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verdict of the future would be in favour of the policy that is being pursued 
now. After all to make errors is quite human. We have just begun our 
National Government and therefore we might make mistakes but to try 
to justify those mistakes is a crime which I wish to condemn in this House. 
It is not as if we do not commit mistakes—we are liable to commit mis
takes and we should commit mistakes and learn but to justify it and con
tinue it is the greatest crime and I hope this House will not condone it.

Shil Biswanath Das: (Orissa): Sir, I thank you very much and I thank 
myself also for having been able to catch your eye. I do not care to be in 
the list nor do I care to be in the good graces of the Speaker or the Deputy- 
Speaker to get a hearing. I am of a (fifferent temper. I do not seek any 
favours. If I am able to catch their eye, I stand.and talk.

I have patiently heard the Debates on the Finance Bill. I must frankly 
confess that I do not agree with the tax structure adumbrated in the Bill. 
This I have fully explained in my Minute of Dissent and I stand to say 
that I am prepared to justify everything that I have put therein. That 
does not mean that my regard and respect for the hon. the Finance 
Minister is any the less. He is a brilliant man, generous to his friends 
and equally generous to his opponents.

Shri Kamath (Madhya Pradesh); Has he got any enemies?
Shri Biswanath Das: It should be few, if at all he has any. When we 

were discussing the Budget, I expected to have some information on 
certain points, and let me state them here. The first question on which I 
expected an explanation from the hon. the Finance Minister was what 
steps he is going to take with regard to the Contingency Fund of India 
that we have provided for in the Constitution. It is within your know
ledge, Sir, that this was not within the contemplation of the framers. It 
was at the suggestion of my hon. friend. Pandit Kunzru, that the Consti
tuent Assembly considered the question and came to the decision that a 
Contingency Fund of India should be provided for, and power has been 
vested in this Parliament to make the necessary legislation so as to provide 
in future for a Contingency Fund of India. Now, the hon. the Finance 
Minister has not given us any indication of what steps he proposes to take 
in this regard, and whether he is prepared to come forward with a Bill 
to constitute a Contingency Fund in this session or even next year. 
Looking at the financial statement—as I have already stated, I consider 
this patently deficit Budget—and the remissions that it provides and the 
benents that it provides to certain classes of persons or to certain assessees,
I think there will be very little left in the Budget this year for any Con
tingency Fund which is contemplated in the Constitution. Therefore, I 
hope that the hon. the Finance Minister, in the course of his reply, will 
give some explanation..........

Mr. Depaty-Speaker: I would remind the hon. Member that he is 
touching on points which might have been relevant during the general 
discussion. After the Bill has been referred to a Select Committee and 
after it has come back from the Select Committee, I think the scope of the 
discussion is considerably narrowed down. What happened in tne Select 
Committee or what ought to have happened there can alone form the basis 
of discussion.

Shri Biswanath Das: What I have said is within my limits.
Mr, Depoty-Speaken I do not think any reference to the Contingency 

Fund will be relevant at this stage.
Shri Biswanath Das: I will not pursue this. The other question that I 

want to have some information about is with regard to a Vote of Credit,
I do not know whether I am within limits here, but I should like to know
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the reasons why he has not taken a Vote of Credit, whether it is for this 
year or for the coming year. I miist frankly confess that I am not satis
fied with the scope that is being afforded to Parliament for discussion on 
the Finance Bill. I think the right, the unfettered right of hon. Members 
of this House to discuss thread bare the various aspects of the Finance 
Bill and the actions of the Ministries concerned cannot be questioned and 
I think I have a right to demand from him an explanation as to whether 
he is going to accept the procedure that has been laid down in the Cons* 
titution.

Mr. Deputy-Speaker: I am afraid the hon. Member is going beyond the 
scope of the discussion. The Select Committee has submitted its report to 
the House. This may be relevant at the time of the consideration of the 
motion for reference to Select Committee. After the reference to a Select 
Committee, these suggestions do not seem to be relevant. The President of 
the Legislative Assembly remarked on a prior occasion:

“The h is to ry  of the  m easure w as in o rd e r on th e  m otion to  re fe r th is  B ill to  
a  Select C om m ittee. The Bill has come back from  th e  Select C om m ittee, th e  
H ouse has endorsed the  princip les of It, and  th e  m a tte r  now  in issue is w h e th e r th e  
R eport of th e  Select Com m ittee be considered and m a tte rs  arising  ou t of th a t. A ll 
th is  p ast h is to ry  m ay be very  in teresting , b u t It is en tire ly  ir re le v an t.”

And so these things are irrelevant at this stage.
Shrl Joachim Alva (Bombay): Am I right in understanding you as 

saying—not now but previously—that what happened in the Select Com
mittee or should have happened in the Committee can be discussed?

Mr. Deputy-Speaker: The scope of the discussion after the Select Com
mittee has submitted its report to the House is that the changes made in 
the Select Committee are open to comments. It is open to any Member 
to say that such and such changes must have been effected. Such things 
are relevant. The hon. Member, Shri Biswanath Das, has already taken so 
many minutes on Contingency Fund and other things. The hon. Speaker 
has already ruled that each Member will be allowed only 15 minutes.

Shri Biswanath Das: I will confine myself to 15 minutes. I shall not 
take even 16 minutes.

Since time is short, I shall confine myself only to clause 9 of the Bill, 
that is about the question of salt, a question which is near and dear to my 
heart. The Government of India decided, I think, in its Budget for 
1946-47 or 1947-48 that they would do away with the salt duty once and for 
all. This announcement was made on the floor of this Legislature. The 
then Finance Member to give effect to this intention introduced a Bill for 
making amendments to the Salt Tax Act. Unfortunately the Central 
Legislature was dissolved, and the Constitutent Assembly was regarded 
as the Legislature of the Union. Sir, under the circumstances, the Bill 
lapsed, and unfortunately Government has so far taken no action to in
troduce a Bill to amend the Salt Tax Act. in the form in which it was in
tended to be introduced, with the resvilt that the so-called abolition of the 
salt duty has been an annual fair.

Shrl Sldhva: That is not correct.
Shri Biswanath Das: I know that as a Member of the Salt Committee, 

he will support the Salt cess, but that does not matter. Whatever it is, 
this annual fair has resulted in one thing, viz., a huge army of oflScials is 
being maintained in the Salt Factories, who are the least useful to the salt 
industry and are not at all necessary even from the point of view of the 
Government, with the result that they have been a source of annoyance, a
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source of obstacle and a source of corruption and blackmarketing in the 
^ t  factories. This is not a small sum. I learn from my hon. friend Shri 
Jagannath Mishra, whom I consider as an expert on all questions relating 
to salt, that the amount that is being realised by way of a cess of two 
in the Rupee or on every maund of salt manufactured, comes to a crore of 
rupees. This is being paid by the manufacturers to feed fat this unwant
ed army of officials that is bei«g kept on for no puipose. Previously, these 
■officers were utilised for collection of the salt duty. Now, you have 
abolished that duty. What is your responsibility? Your responsibility is 
nothing, except that it is the undoubted responsibility of the Central and 
Provincial legislatures to teach the salt manufacturers improved methods 
« f manufacturing salt or to help the manufacturers to manufacture salt on 
-co-operative lines. What is this unwanted army of officials doing? I 
would appeal to my hon. friend Mr. Sidhva to go in person to these areas 
and see for himself .as a sample of what these officials are doing.

We have, in the salt areas, three sets of people engaged in the manufac
ture of salt: three sets, in the sense of monopolists who are capitalists nlcin 
to  the Zamindars. These people are there. It was first the intention of 
the Government of India to do away with the duty and to take up salt as 
the first national industry of India. That idea seems to have been given 
up. I have a right to know from Government whether they are at present 
going to take up the manufacture of salt as a national industry, with a 
view to develop its allied industries, or they are going to help these mono
polists. Having kept up these monopolists intact, the Provincial Govern
ments are making small efforts to start co-operatives. How can these co
operatives be started? You have got the private manufacturers in terms 
<rf the Gandhi-Irwin pact who are manufacturing without paying any cess. 
They owe no allegiance to you. They can manufacture salt and can cany  
this salt to the neighbouring markets without being hampered. These are 
small cottiers. Then, you have got the second class of persons, mono
polists who hold the field. They have got all the advantages; they have 
got the best salt areas. They are being helped by this unwanted army of 
officials, who are at their disposal, in black-marketing and getting a slice 
out of it. Then, you have got the co-operatives, which are few and far 
between. They have got very little help either from the Centre or from 
the Provinces. They have to face the irksome obstacles and actions of 
thes$ officers. In terms of the Salt Act, these officials have got very 
heavy responsibilities. I do not know what responsibilities they have now. 
They have absolutely no work. They have power to create abundant mis
chief and the Act gives them all sorts of powers to create mischief and 
pin-pricks to the salt manufacturers. If you are anxious to establish a net
work of co-operative societies working in the salt area, if it is your desire 
to see that the salt manufacturing industry is carried on with the help 
of cooperatives, on a cooperative basis as against the monopolists that you 
are having now with a view not only to introduce improved methods of 
production, but to develop it into a full-fledged industry capable of 
meeting all the requirements of India, you should change your course 
oS action. You have to mend your ways and means. Therefore, through 
you, I appeal to hon. Members of this House, especially to the Ministry 
to decide and take up the necessary action in this regard, without any 
further delay. The first thing to do in this connection is to do away with 
this unwanted army of officials.

The House then adjourned for Lunch till Half Past Two of the Clock.

The House re-assemhled after Lunch at Half Past Two of the Clock.

[Mb. Spbamh in the Chair].
Shri SUUiva: We have been discussing the Budget, the finances of the 

‘Otovemment, the administration and the various policies in the last three
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weeks and we have surveyed the situation very widely. I will not there
fore take much time of the House except to refer to one point which 
during the discussion in the morning my friend Mr. Das has raised. That, 
is about clause 9 of the Bill relating to salt.

My hon. friend stated that the salt duty was abolished in the year 1947, 
but despite that Government are levying today a kind of cess. I might 
inform my hon. friend that the duty which was levied by the Government 
then was at the rate of Rs. 1-9-0 per maund and I would request him to 
bear in mind that it brought a revenue to the State to the tune of Rs. 10 
crores. This two anna cess is not a measure of revenue. After the aboli
tion of the salt duty this two anna cess is levied for the pvurpose of im
provement of the quality of salt and for the purpose of expansion of the 
salt works. From this cess Government derived in 1948 Rs. 57,44,000 only 
and not Rs. 1 crore as my friend stated. The cost of establishment of the 
entire salt administration is Rs. 48,22,000. There is a surplus of Rs. 9 
lakhs which is kept for research on salt works. I therefore want to remove 
the impression that this cess has something to do with the duty. But 
despite this fact this subject is being discussed by our Salt Advisory Com
mittee and there are different opinions on this matter. Some feel as my 
friend Mr. Das does, that the cess should be abolished. Before I had gone 
into the matter I myself was thinking as to why the cess was levied. But 
when I studied this question I felt that if a Salt Department has to be 
maintained then this cess is very necessary. And if the Salt Department 
is to be abolished entirely, let me tell you, Sir, and the House that we shall 
be manufacturing salt of a quality which will be in many cases 
detrimental to the interests of the health of the people of this 
country, because all salt manufactured in the natural course is not fit for 
human consumption. There is a certain kind of chemical, namely, sodium 
chloride which experts have stated should be contained to a minimum 
extent of 94 per cent in salt. We have got laboratories for this purpose. 
If Government abolish the Salt Department it would mean that they have 
to abolish these laboratories also. There is salt manufactured in South 
India and other places which contains less than 90 per cent of sodium 
chloride which the experts have stated is very harmful. It is unfit for 
human consumption. For this reason the Salt Department cannot be 
abolished. I would personally wish that it should be abolished if it were 
possible, because on the surface it looks when the duty has been abolished 
why should the Salt Department continue. But when we go into the 
necessity of keeping the Salt Department, we are confronted with the

Kint that I mentioned just now which makes it necessary for keeping the 
spartment.
Then my hon. friend also referred to the Watch and Ward that was 

maintained during the existence of the Excise Department. This Excise 
Department was under the control of the Central Board of Revenue pre
viously and now after the abolition of the salt duty it has come 
under the Industry and Supply Ministry. It is true that watch and ward 
is maintained now. But it is not to the same extent as it was during the 
period when the duty was in force. Some watch and ward is still main
tained for the purpose of guiding in the manufacture of salt, at the request 
of the salt manufacturers. But this point also our Committee is con
sidering in regard to this watch and ward, with which the Government 
have nothing to do. that if the salt manufacturers feel that thev are not 
wanted they should be abolished and to that extent they should get A e  
relief So I may assure my friend that this point is already recemng the 
attention of the Committee. But it is a very minor point. The cess is 
levied at the rate of two annas per maund from the private manufacturers
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and at the rate of three annas six pies from Government. My friend nlpr> 
raised the question of monopoly. We all know that we have got three big 
salt works. Government have got one of the biggest at Sambhar Lake. The 
second is at Kharagoda. The third is at Dharsana. These are the three 
salt works. And from the 1st of April the Government are taking control 
of all the salt works in Cutch and Kathiawar. In Kathiawar there is very 
wide sco^ . It is to such an extent that not only shall we be self-sufficient 
if we pay a little more attention but we shall be able to export very large 
quantities outside for which there is a great demand just now from Japan. 
Despite the present position Government have issued licences for exports 
to Japan and some quantities have gone. Some are waiting as the quality 
is not commensurate with the requirements in Japan. I want to trfl the 
Hoiise that if we had not maintained and kept up our quality there would 
not have been any demand for our salt from outside countries. And if we 
abolish the laboratories and have no analysing to bring it to the quality 
required and leave it to be manufactured without such analysis, there 
would not be any demand from foreij^ countries. That also is one of the 
factors to be borne in mind. My friend says “abolish this cess of two 
annas”. And ^ ve relief to whom, may I know? Two annas a maund 
means half a pie per lb. Who is going to get that relief? Nobody is going 
to give that half a pie to the consumer. If even this benefit went to the 
consumers I would be the first person to support that. But this half a pie 
will be taken away by the manufacturer and the middleman. We are 
maintaining the Department for the good of the country. As such, if we 
come to the conclusion that the Salt Department is to be maintained, then 
my hon. friend Dr. Matthai has to provide Rs. 48 lakhs for maintaining 
this Department. In that case we have no objection to the cess being 
abolished. But I really feel that it is perfectly correct to levy two annas 
per maund which is not in any way a burden on the consumer. If my 
friend talks of the consumer I have shown that it comes to half a pie per 
lb and you are not going to benefit the consumer by taking it away 
because the manufacturer and the middleman will be benefited thereby.

Dr. Deshmukh (Madhya Pradesh): The levy is at the rate of four annas.
Shii Sidhva: It is at the rate of three annas six pies in government fac

tories and at the rate of two annas on private manufacture. That is the 
rate at which the cess is levied. I have taken an average cf three annas 
between two annas and three annas six pies. That is for 82 lbs. and 
therefore it works out to less than half a pie per lb. My point is this. 
Although this matter is under consideration of the Salt Advisory Com
mittee, personally I feel—and our Committee also feel—that it would not 
be in the interests of the Department to abolish this cess. Despite this, 
the matter is under consideration of the Committee and if the Committee 
feel that it should go, I can assure my friend that it will go. But I am 
only expressing my own view-point. Whatever is the majority decision 
of the Committee, certainly it will be accepted. As I said, I am only 
mentioning my own personal view after having gone into this matter.

Shrl Jagatmath Mlshra (Orissa): May I know if besides this cess of two 
annas per maund, the annual repair and the maintenance of the staff quar
ters and also the cost of construction of such buildings, medical aid to the 
staff and supply of drinking water and all other things are also the liabili
ties of the licensee?

Shri Sidhva: The entire departmental cost is Rs. 48,26,000. That in
cludes everything—the staff, the relief to them etc. I might tell you that 
in the government salt works there are dispensaries, schools and all facili
ties provided for the agarias. 1 might also tell the House that at Dhar
sana and Kharagoda where salt is manufactured by the agaria$, that is 
the peasants, they have got their own credit societies. I have given them
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the greatest impetus. They are manufacturing, they are f il in g , they 
have got a society, they have got their salesmen, and they are conducting 
everything from top to bottom by themselves. We must really ^ ve credit 
that Government is maintaining this sort of an arrangement instead of 
giving monopolies. Of course, &ere is a monopoly in u e  Sambhar Lake 
area given to a particular class of people. We are looking into it. But 
these two factories are actually maintained by these agarxas who manufac
ture salt.

Then coming to monopolies to which also my friend referred, that 
question is also receiving the consideration of the Committee. I do agree- 
with my friend Mr. Das that in certain aspects of private manufacture 
there are monopolies. Those monopolies nad been created by the State 
Governments, ^ e  State Governments have actually got a system where
by a licence to manufacture can be granted but the salt is despatched to 
the nominees of the State Government. This has c r e a te  a great deal of 
heart-burning. Apart from that arrangement, the supply of bags in some 
areas is also controlled by the Salt Department. 1 have asked the Com
mittee why we should take all this responsibility on our shoulders; we are 
to look after the proper manufacture of good quality salt and expansion of 
production. We have come into existence only in the past four months 
and I can assure the House that we are taking the greatest pains. In this 
matter of bagging, my personal view is that the bagging system should be 
kept free; let those who want to supply the bags supplv them. Actually, 
there has been such an amount of discontent and the Administration was 
maligned that officials were concerned in supplying these b a »  and all 
sorts of charges were levelled. Therefore, we have come to the conclu
sion—at least I personallv have come to the conclusion—that the supply 
of bags by the State should b6 immediately stopped. 1 am sure when this 
matter comes up before the Advisory C o i^ ittee , they will endorse this 
view.

As regards the other system of the State Government’s nominees, we 
have called a meeting of the Committee on the 9th April for this purpose. 
Personally, I feel that this system should be abolished and licences should 
be granted to those who know the business and who could expand produc
tion of the proper quality of salt.

These are the points that I really wanted to draw your attention to 
because there were two or three references to them both today and during 
the Budget discussion. I wanted to remove the impression that the cess 
is levied for the purpose of revenue—there is nothing of the kind. I shall 
close my remarks with the Committee’s decision on this to further satisfy 
the hon. Members as to what the Committee is doing. This subject was 
considered by the Committee as far back as the 20th October, and we 
have resolved:

“The Committee discussed the question of cess and the majority w ere of the 
opinion that the existence of the Salt Department was necessary for regulating pro
duction and co-ordinating the supply of salt to different areas as w ell as for giving 
technical advice and assistance to the manufactures for general improvement of 
the quality, and as such some form of revenue m ust be realised from salt produced 
for u ie  maintenance of the Department. Tb» foUowiog suggestions were, how- 
v v e r ,  m ade........... ”

The suggestions were with regard to Watch and Ward. Then, salt is 
used for chemical purposes and heavy chemicals people have applied to 
us asking that they should be exempt from the cess. They consume large 
quantities.

These are some of the points on which I wanted to remove any wrwig 
impression. The cess te not a duty, nor is it a revenue. It is a cess ^mich
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is required in the interests of the manufacture of the right quality of 
salt. I do not want to take time on the other contentious points raised 
regarding this motor business, but I only want to say one word, with your 
permission, that the Committee was appointed by the Ministry of Industry 
and Supply in the month of May 1949 to investigate this matter; they 
have by a very large majority decided that there should not be any extra 
levy of duty for this purpose. Only one Member has put in a dissenting 
note and Government today are supporting that minority report by in
creasing this duty which will adversely affect to a very great extent the 
living standard of the people for this reason that the freights and fares 
will increase.

Shri Biswaosth Das: Sir, may I just ask a question?
Mr. Speaker: Let other Members have an opjrortunity of discussing the 

Bill. Whatever the hon. Member may have said, he may discuss it with 
him later on. There are so many hon. Members who would like to give 
their viewpoints, and I want to give chances to those who have not sp<»en 
till now in this House.

Shri P. K. Bamlali (Madras): I rise to a p ^ a l to the Government and 
to the hon. Finance Minister at this stage of discussion on the Finance 
Bill, to provide more funds for the development of the backward areas, 
now called the Scheduled Areas under the new Constitution, and for 
ameliorative measures to benefit the inhabitants of those areas. These 
areas have been dubbed backward by the foimer Government for various 
reasons. Now it should be the duty of our Government to bring out a plan 
for the speedy development of these areas in order to bring them on a par 
with the rest of the country. Unless the Centre provides large sums of 
money for this purpose, the States by themselves cannot undertake the 
sole responsibility of carrying out this development the States cannot 
undertake the financial burden all by themselves. The initiative, I think, 
should come from this Government, unless they hesitate to undertake big 
schemes for the speedy development of these areas.

Before I resume my seat, I take this opportunity of appealing to the 
Planning Commission also to keep in mind these areas which have been 
kept backward and undeveloped by the former Government. It is the 
duty of the Planning Commission to formvilate a comprehensive scheme 
to develop these areas as part of the nation-building programme.

With these few words, I support the Finance Bill.
Sardar Sodhet Singh (PJS.P.S.U.): My complaint against the perform

ance of the Finance Minister is from a different angle and standpoint. It 
is that at no stage has any note been taken of the large volume of legiti
mate and well-grounded criticism that has been voiced by a large number 
of hon. Members of this House. The Bill has gone to ana come back from 
the Select Committee, but the main difficulty and complaint persist. The 
urban bias of the Budget has been still more confirm ^ The rural sec
tions, particularly the agriculturists and kisana, are confirmed in their 
belief that they can expect only a step-motherly treatment. •

Sir, ours is a Union—a Union of States, a Union of people, a Union of 
interests and sections,—and any Governmental dispensation that does not 
do evenhanded justice to all sections of the people is sure to be received 
with regret and dismay. We have to see whether our Union is being 
strengthened or weakened by social injustice and discrimination. The 
practical starvation and retardation of irrigation schemes like the Bhakra. 
Damodar Valley and Hirakud are positively delaying the improvement in 
our rural and agricultural economy. Besides the possible cleavage among
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urban and rural sections, which is likely to be fanned into flames by ill- 
wishers of the State, we have to guard against all those acts and gestures 
which may go against the security and health of our Union.

May I ask the hon. the Finance Minister whether he really expects to 
beneflt the industries by starving all avenues of production of raw 
materials. May I know how the textile mills will work without cotton, 
the jute mills without jute, and the sugar factories without sugarcane?

One is constrained to remark that the jeep of the hon. the Finance 
Minister is going on a wrong track. It is the use of a wrong track that 
has made the jeep, which according to the speedometer records the 
running for only 31 months, looks as if it were ten years old. I am one 
of those who are convinced that an owner-driven jeep should have 
presented a better condition.

Now, I come to another point which does not deal directly with finance 
but with the administration, which finance feeds. Our greatest pride in 
this country is the process of integration, and we look askance at any 
sign of a policy that may have the semblance of leading to disintegration. 
Our political integration is perfect and ideal. The territorial integration 
is also rational and scientific except in a few cases where I hope the posi
tion will be rectified as soon as tne considerations that are valid today 
(like commimalism and other things) will not be valid any longer. The 
step that is going to be taken for the integration of the Army is a desi
rable one. But there is one point in the coming integration of the Army 
which may cause some amount of hardship and injustice. The Indian 
States Forces did not have British or Non-Indian officers and with the 
quitting of the Britishers there has been no accelerated promotion in the 
Indian States Forces. The Selection Boards which have to judge and test 
the efficiency and fitness of the officers of the Indian States F^orces are 
to be composed of very youi^ officers who have put in between 15 and 20 
years of service, while the oincers who have to appear before these Selec
tion Boards are some of them war veterans. There are Majors with 25

?ears service and Colonels with 30 years service in the Indian States 
orees. It is but human nature that when these young officers examine 

these old veterans they would.be guided by their own personal interest 
namely that if they take on these old people their own seniority would be 
affected. It is but human nature. So they would think twice before re
commending them for selection. The result would be that there was a 
danger that our Army after integration might lose a good deal of talent, 
experience and many good points. Therefore, my humble suggestion is 
that retired officers of the Indian Army and the States Forces should 
constitute the Selection Boards, so that they would be above personal bias 
and would do evenhanded justice to those officers of the Indian States 
Forces who have to be integrated into the Indian Army.

Another point which is to a certain extent weakening our Union is pro
vincialism and favourtism which is manifest even in the Central Govern
ment under the very nose of this House. If the official language of a 
Minister's office were to be his provincial language, one could understand 
that he would like to pick and choose officers from his own province, but 
English at present and Hindi in future being the official language of this 
country, I do not understand why a Bengtui Minister should have a 
majority of Bengalis and a Sindhi Minister a majority of Sindhis and so 
on aD,d so forth in his Ministerial staff.

Dr. Desbmiikh: Except Maharashtriyans.
Prot. Ranga: Maharashtriyans also.
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Sardar Socket Slngfh: This is a thing which we are seeing daily. The 
complaint is general and universal and anybody who runs through Delhi 
will see that such a state of affairs exists. I would request the President, 
the Leader of the House—the Prime Minister—and the Deputy Prime 
Minister to check up on these posts in the various Ministries and remove 
this provincialism and favouritism. Next to communalism, this is an
other fell disease which is eating into the vitals of ovir body politic.

Shrl Tyagi (Uttar Pradesh): But you have forgotten the Sikh Minister.
Sardar Sochet Sinj^: There is no love lost between him and the 

Punjabis and Sikhs.
Another point to which I wish to refer is this. During the last war, a 

large number of persons in services volunteered for war service. At that 
time, they were given a definite assurance that their service in the Army 
would not in any way operate against their promotion. But it is common 
ground that those people who offered their services during the war have 
been superseded and persons junior to them are above them while they are 
still jimior. There is a good deal of discontent, particularly in the Rail
ways, where a number of Medical Officers joined war service and their 
juniors have been promoted during their absence. M a ^  a file is tossed from 
one office to another but no redress is forthcoming. This is a point which 
should be gone into immediately before we can have a healthy and strong 
Union that is not afflicted by any unhealthy or anti-national canker.

With these few words, I support the Finance Bill and request the hon. 
the Finance Minister to be more liberal in future to rural economy, 
because ultimately the prosperity and strength of a nation depends upon 
the condition of its peasantry.

Shrl T. N. Singh (Uttar Pradesh): I have been listening very carefully 
and attentively to the speeches delivered during the various stages of the 
Budget. At this the last stage of the Budget, it is but proper that we 
should confine ourselves to the principal taxation proposals. The Select 
Committee has done a fairly good job in improving upon the original pro
posals and the fact that they have accepted some of the suggestions made 
in the House shows a very good spirit of accommodation. In spite of all 
this, I feel that the amendments to this question of duty on motor vehicles 

and parts has not come up to our expectations. I must frankly
3 P.M. admit that there is in our minds a certain amount of hesitation 

in lending our support to an industry which has not even begun 
functioning. It is an open secret that what we call motor industry in this 
country constitutes just one or two factories for assembling parts of 
motor vehicles imported from foreign countries. They are not fully manu
facturing concerns yet I find that completely assembled vehicles are 
charged a much lower duty, while their parts and components are charged 
a higher rate. The duty on a motor lorry, if it is imported completely 
assembled, is 30 per cent. Now, if it comes incompletely assembled, 
then the duty goes up to 60 per cent. I have a suspicion, that 
those who are assembling these vehicles do not need the parts for a year 
and for that reason it is immaterial what duty is levied on them.

Sir, in Uttar Pradesh we have got a well-developed motor transport 
system run by Government. Now, there are thousands of buses running. 
To maintain them in a running condition our own State Government wiU 
be put to a very heavy expenditure and the actual burden of this taxation 
will ultimately fall on the user of these vehicles. It may suit the Central 
Government’s finances to impo^ this duty. But speaking from the point 
of view of the Provincial Governments which have started these services 
and also of the poor and the middle-classes, the revised duty would only 
stifle these services? Thus you are trying to hit those infant services 
which (he Provincial Government have started.
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Secondly, as regards the industry itself, I said in the very beginning this 

industry has not yet begun to function. There are hardly one or twa  
factories which have started. The General Motors which assembles 
American cars will now be out of business because we cannot afford to get 
these vehicles from the dollar area. There are one or two firms which as
semble British cars. But they too are not manufacturing the parts on 
which a heavy duty of 90 per cent, has been placed. It is probably the 
intention of wvernm ent to encourage this factory, because next to iron, 
coal and textiles this is a key industry which wants State encouragement. 
By all means, do give them all encouragement. But not at the expense 
of the larger interests of the country. It is, perhaps, possible that these 
firms have got plenty of stocks of these spares, and therefore there is no 
necessity of importing them for some time to come. If that is not so, the 
motor transport industry will be affected in the sense that prices will g<y 
up and consequently the number of buyers will go down, which is not 
good for any business. For all these reasons, I hope Government will re
consider their decision and try to modify it.

There is another small point that I want to refer to. In regard to the 
exise duty on jute. I find that in the old schedule there is mention of 
'cuttings’ which has been altogether omitted in the amended schedule. 
This is a small point and as I am not quite conversant with the mysteries 
of these schedules. I do not wish to lay any emphasis. But all the same 
1 hope it will be looked into.

Now, I come to the general question of taxation. I am not a professor 
or ex-professor of Economics like my hon. friend the Finance Minister, 
nor do I claim much knowledge of that subject. But there are certain 
points in connection with revision of taxation which come before every 
Finance Minister. In the first place, he has to see while adjusting and 
revising taxes, whether there is need for eliminating any anomalies that 
may be existing or that may have arisen due to changed phases of econo
mic life. Then he has to see that the incidence of taxation is such that the 
people of different categories are able to bear it.

In advanced countries like U. K. the system of taxation is used 
with a view to corecting defects in distribution. At least there is 
an effort to levy taxes in such a way that accumulation of money 
or wealth in a particular class of people may be checked to the 
extent possible. The Finance Minister is in a better position to 
know the possibilities of its application to our country. As th# 
Finance Minister rightly pointed out, the taxation in our country 
is on a much higher level than the economy of the country can stand. I 
perfectly agree with that statement. He also says that the present level 
of taxation is not disinflationary, but positively inflationary. I agree with 
that too. But there is a limit to which you can encourage production, or 
control inflation by methods of taxation. After all production is a 
process in which two factors are involved—the human element and the 
raw material. It is the will of the people to work that is more important 
than any adjustment of taxes. Somehow or other the Finance Minister’s 
speech has raised hopes in certain quarters that this Budget with its modi
fications and reduction in burdens on certain income groups will lead to 
better production in our country. I think that is depending too much 
on this taxation machinery. Then, about this inflation also, you can take 
it from me that if money which is either collected by the Government or 
left with the people to be utilised in spending, is allowed to be spent, you 
cannot fight inflation. Inflation can be fought only if the total currency in 
circulation is reduced or if there is a correspondingly greater inci%ase in
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t m
production. I beg to differ from you that the modified taxation measures 
will materially hdp in fighting the inflationary trend in the country. I 
feel, Sir, that we have to revise the whole thing on a different basis. I am 
glad that the hon. the Finance Minister had that in mind when he said 
mat a Committee is sitting to assess our national income and its distribu
tion. In England, during the war period, a system was introduced by 
which it beceune necessary to assess the nation’s income individual-wise 
and its expenditure before budgeting and it was found that, after provid
ing for the necessary national expenditure, there was a balance on the 
Income side which the Government had the right to tax. I hope I am 
correct in interpreting what was done there. But here we cannot even 
get a correct estimate of this. With our inadequate statistical organisa
tion we cannot do this.

However, for the present, with a view to fighting inflation and en
couraging industrial production, it will not be amiss if I make a few sug
gestions. I think it is necessary for checking inflation to withdraw a certain 
amount of money from circulation. We can do this by extending the 
system of compulsory provident fund to non-Government employees also. 
We are now exempting from the payment of income-tax people getting 
up to Rs. 300 per mensem. The result of this will be that you will leave 
with those people 9 pies more on every rupee that they will have. This 
sum could easily be contributed by them towards a compulsory provident 
fund for their own good as well.

As regards agriculture I have a suggestion to make and that is that on 
the lines of the war risk insurance, you should introduce a system of in
s ta n c e  to which people with more than 25 acres could contribute as a 
sort of crop insurance or pest insurance. If we could collect money from 
the agriculturists on this account, that amount would be available for in
creasing production and circulation of money could to that extent be re
duced. I think this may be done. I had one or two more suggestions to 
make. But as my time limit is over I resume my seat.

TPT: imvfhT a im  ^  frw

(Finance Bill) 'TT ^  afSRTT ^   ̂ j  t

*P5yr *!rr, arr ^  ^

ft? ^  ’Tmt ^  m  ^  ^  i 

^  v( q>rf#T̂  (Budget) w  f*nsfR % *TwJtr-
flTT f t r w  ^rr?TT ^  a j k  f  ? f t W anRTT t

^  f ■ I trtr ?rt ̂
t ,  afK ftwHlr ?r̂ T ^  r̂fsr 1 1

Jlf ?ft TT fW T 3IMT ^ ^  t  ^
«nr 1 1  ^  f  f̂ RT% anftft ^

^  ^  ^  (inoom®
tax) if 3ft ^  |  f  i ^
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5ft 53r;T»T?i «>r arftrw^ arrsn % Tefr #  t*r
W  f% ftrcR fW TSW  (income-tftx payers), 1 ^ , ^

^  ÎNr ^  ftro ^ iqff<«b wtn ?rqT ^  ÎNt, ^
^  ^  t ’ ^  5Fmw tt ^  f ^ R  * w  w  11

ar^ ^  ^  % f^ ? r w fir?? (Bill) t
■3 ^  ?r«nir 5^5 artr % ?nrJT ^m»r ^  

t  ft? ^  ^  (Bate) TRTT5r̂  ^  aftr ^  ^  ^  f , %fi»^
>s* *̂i ^̂ 1 % SJT*̂  i*W *ilfn TT 3T®JT?T'T VT^ ^  *i^'.

f v n  1 1  srp?r ^  ^  fsr^n: ^  trifN5R75r
(Agricultural income-tax) ^  'TT 9RW r̂RTT f  aifh! *T^
{Centre) ^  g?T» tie'TO a f^ T  qT firsUTT 'sn' | ,  JlrfNr
^  ^nr I w  ’ftfw «pt ^  f ^  ^  ^

^ T  ?ft?r fiTR qr winiT aftr ^  vs^.o apTf^Jtrftr
{Undivided Hindu family) T?: qt»n I ^  w n  % %?pft

^  g ^  i'5?T f  ^  ?ft qrr ^rar 1 1
^  W  n̂ 'iH 'TT 3fFT̂ f̂ ?y (honourable) *T^ % 3(H0 (̂ +^^iI ft» ^
^  ’IT <î T»T ^  f% iji«Tff sftr ^  ^  ^  ft>?l*Tr 3l»?rT ^
•ajV STP̂ iT ^  ^  ?ft f^^TT ^  *T 2W
?ft% ^  T̂TinRZT 1 aftr ITT »T^ »rf
W ffT aw nft »rft3ff 'R'T^IT I

3HT # 1C«F TffoRTJT «Ft ^  IT̂  f^ 9 n m
1 1% ?nwTT ^  ftnB ?rRT ^frd? ^  ^ rt

f , f̂ WT $TRfhT (Finance) T?: ̂  <T?  ̂|  I ̂ fTTST̂ ’JT apft
r̂TR?Nr 55m  ^  T*ft <»5t *rf t ,  fWfR SIT5̂  #  

ww fptft ^  »rf 11 T̂TVTT # amn % 55W  ^
t  %  ^TTvrft w % ?5t»T % ?n?PiT ^  î̂ nrcfT
^  «ni?iT ^ ftr ^5T*  ̂ qflf f j ^  1 ^  3n?r t  ft?

it JJJTT ?<«tfrr ^  ^  f  aft?:
^  % ?i»̂  ^»rr T?^r 5  • T̂rT 5  ftr f^ %
^  F^t ^  % TTff ^  3fh: ^  ^  aftr ^
F̂5T afl^ q f v tf  fvliT ^  Htfr ^5^ ^  W9T t  I
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^ ^  'Tf̂ TTTT 3T«®r »I^

I  3 I W  3 ? R  q]|1r !F T ^  t '  I

3W *1  ̂ d+«sH (Motor-taxation) ^fT *1^ f  I 
SPPTT ^  f ^ ^ T T  m *Tl ^T ^  *ric<. f^ d i*jl * T ^  ^  I

5SRT (Agricultural Sales Tax) ^5TT % WT®r *ftHT r̂pqfqift 
(Motor-Companies) TC SWfsfSTOT W  f  f^smJ snm 5T§̂  f̂TR 
<T¥*TT I ^  a rfir v  VR ^  irt»Tr a ft r  ^  ^ fte r  » n f ^  ^  (Trucks)

^  f  ^  T T  a r f ^ ^  ^ f i ^ r C  f 5? m  a w r  s r t  #
R T  «TtJTT I

^ V i  <Tt?crar r«qTwe (Postal Department) ^
^  V5?TT f  I < T t^  f«Mri*?d #  3irT ? r ^  ^  ^ ^  11 ^

f>ri (post-card) *f*T ?HT ^  ^  ^  ^  fsOT ?fl
» R t ?  a r k  a n fr r  t t  ^  i ?ft an«T
f  ^  3rf?r ^ s r r f  ^  i a r f t f f  a f k  ^  ^

T*iwn) ^ 5®  ^  ^rfe»rr$ h^  ^ cTi f̂%*r <.iO«it ^  ^
'tifd»ii{ 3TT sricfl’ 5  I ??f% wt *n'«55Rr ^ fsRr ^

% iT ^  ^  ^  ?r STfRT ^  f^TT t  ^
*pt f ŝrnRT ^  ^  îT®r j ?  ^ ■ ^fv«r

a n f ^  ^  fT3TPT?r ^  ^  t -  %  a q w r f t j f f  ^

JTfe ^  ^  ^  I  crt arrr ?H *p^? ^  ^  ^ ^  I
3ft^ f 3  ? T ^  t ’ • ’ T ^ f f  ^ r  arnr f  ^  ^  ^ xj w;-^ f  •

Mr. Speaker: One minute more.

T P T  : f w  afVr I 5*T ^P(ft ?T^ f  I

fiTo y f t y r  : ^  5ft ^  t  ^  ^  ^  t  >

^  s n ^  -m  : 3 R T  ^  t  ? c R T  ^  3 P T *P T t  T̂ a n j^ ^ T  f^F

^  ^ T  T w  ^ T  t  \ ^  ^  P f
^  ^  « F ^ 5 ’ si5t ^  ^  ^  ^ % ? r  aPT »?^t?nr fr

%  i?«p ^  ^  ^  f  j  ? r ^  ? t I #■ a r r r ^  i r f t  a m  »rftaflf %

5: ^  ^  a j ^ ^ J T T  » T ^  ^  I ^ *T%  snffTcT ^  ^  ^
3ITT af<r|»»^TI eft ^ !T %  ar^JTTcT %  « r T T  ^d*TT ^  
? n ft s p n % r  i(t 1 ^  a ft r  arnr *rflf ^% »rr a ftr  v t w  

# p «n  3tt ^  ^?pft a n f t  ^R«rT ? ^  ^  1



(English translation of the above speech)
Shri Jnaal Bam (Bihar): Sir, I thank you for giving this opportunity 

to me to speak on the Finance Bill. At the very outset I cannot but 
express my admiration for the humour and tactfulness, though certainly 
not for his general financial policy, with which the hon. Minister of 
Finance has piloted the Finance Bill brought before the House earlier 
by himself and also for the way he has managed to get all his demands 
passed by delighting the hon. Members’ minds out of sheer humour.

A close study, a calm consideration and a careful analysis of the 
Finance Bill and the Budget proposals taken together reveal to me the 
existence of two distinct parts therein. Whereas more concessions have 
been conceded to the capitalists, deliberately or otherwise, harm has been 
done to the interests of the peasants and the labouring classes. It is 
perhaps because in this world one’s advancement is possible only at the 
expense of the other. Such indeed has been a way with the world from 
times immemorial. I may cite here some instances where relief has 
been given to the rich and to the capitalists. Firstly a concession amount
ing to as much as fifteen crores of rupees has been given to them by way 
of Income-tax. The hope underlying the idea of conceding this conces
sion appears to be that the middle-class businessmen and the richer sec
tions of our people who are generally the mainstay of any democratic set
up, will cast their votes in favour of the present Govenunent at some 
future date. No regard has, however, been paid to the fact that it is the 
businessmen and people of urban areas who constitute the bulk of Income- 
tax payers. The votes of ‘kisans’ living in the countryside have, there
fore, been ignored completely.

The hon. Minister of Finance, while speaking previously on the Bill 
regarding Income-tax and later on the Budget itself, made an observation 
that the rate of Income-tax in India is very low as com pved to other 
countries. He has however taken no pains to study the line of policy 
which our states have taken in this behalf. Take the case of Bihar. The 
Agricultural income-tax there starts from Rs. 3,000/- upwards while here 
in Centre, it is being levied on incomes more than Rs. 7,200/-. What will 
be the effects thereof? Because of this vast anomaly, none will invest 
money specially in agriculture. There the levy starts from Rs. 3,000/
while here the undivided Hindu families with incomes over Rs. 7,200/
only will be subjected to such a tax. There is, as we know well, a com
plete risk involved in investments in agriculture. I will emphasise upon 
the hon. Minister to note this vast anomaly between tax-rates at the 
Centre and those in the states and also the general policy of the States in 
this respect so that a uniformity of basis may be obtained inasmuch as the 
general Taxation-policy is concerned. I may, again, warn you that the 
burden of this concession of 14 to 15 crores or rupees will ultimately have 
to be borne by the poor.

The hon. Minister of Finance, like a clever mathematician, has been 
able to show that the Centre will suffer on this score really a deficits of 
seven crores of rupees only. It is, however, contrary to the facts. Such a 
step will have its repercussions on the States’ Finances as well. Recently 
a reduction amounting to Rs. 1,43,00,000 has been effected on the demands 
of the Department of Agriculture of Uttar Pradesh whereas in the case 
of Bihar it has been as much as Rs. 26,00,000/-. The Government’s hopes 
in conceding such concession have been that those people will help the 
Government financially by bringing more and more of money in Govern
ment treasuries. But t may warn them that such hopes may not materia
lize. It is, indeed, a painful matter to note that Government treasuries 
should continue to be empty in spite of so much inflation of currency ia
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this country, in consequence of which we become forced to borrow from 
other countries. To provide a common-place example, the act of a person 
who feels compelled to seek outside financial aid because he cannot get 
money from his own wife and son who have enough of that is sure to be 
considered as the act of an unwise person. If anything this only indicates 
that the relations between the family-members are none too pleasant and 
that the rest of them have no confidence in the person concerned.

Further, motor-taxation has now be?n enhanced here. In a way Bihar 
also levies some sort of a similar taxation. A t^x has been levied on the 
motor-companies there to meet the deficit caused by the abolition of 
Agricultural Sales-Tax. This will have a very much adverse effect on 
the poor who will have to pay more money and consequently their diffi
culty to avail the facilities in respect of journey by motor-buses, trucks 
etc. will increase. The ultimate burden, therefore, will have to be borne 
by the poor again.

Now I wish to say somethii^ about the line of policy adopted by the 
Ministry of Communications, 'fiiere too, you are not conceding any con
cession to the poor. If the price of post-card is reduced from three to two 
pice, both the rich and the poor will stand to benefit. You, however, main^ 
tain that it is indeed very difficult to agree to that proposal. It is a strange 
phenomenon that you do not feel any such difficulty while giving con
cessions to the rich and big business but there comes in your way every- 
time a difficulty when a plea for relief to the poor is made. It gives the 
impression that excuses are rather found to counteract all such pleas for 
relief to the poor just in the way a wolf seeks some sort of pretext to 
justify his devouring of a lamb. You do not mind the least to give 
straightaway concessions to the tune of 15 crores of rupees to the rich 
and middle-class businessmen, but at no time you think of doing any 
good to the poor as well.

Mr. Speaker: One minute more.
Shri Jnani Bam: Five minutes more may be given to me as I have 

never spoken before.
Mr. Speaker: That is all right but others have also to be given an oppor

tunity.
Shri Jnani Ram: In conclusion, I will stress only this much upon the 

hon. Minister of Finance as to reduce the price of post-card by one pice 
and bring it to two pice only. People may complain that, whereas huge 
concessions totalling almost 15 crores of rupees have been conceded to 
the rich, the hon. Minister has not agreed even to a one-pice relief to the 
poor. I warn you against being so much unmindful of the difficulties or 
sorrows of the poor. Theirs are much grief-stricken hearts at present. If 
even now you continue to exhibit such indifference towards their sorrow
ful tears, then complete woe betide us. None will be able to escape the 
fate then, not even the Conwess which at present happens to be so much 
beloved an organisation of the people.

#  (Finance BUI) #  ijf

g fv  f̂ ?PTV f t s r m  anftrf ^  ^  i
w w  «n^ I  «fN: ^  ^  Tvtfhr

(Cottage Induatrie*) f  | ^

^  vhm tfirv  (Co-operfttive) ^  wrer
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«TR ?rflf ^  ^  #  ?TCB siiR  ^ t|  f  afN:
afr wt t  *r̂  f  i ^  am% rTT f  %

3JTT f w f V  = ^ ’ 3 IN %  ^  3TT#

^  f  3ftT ^  5*r % ^  ^  ?TT?y 3TTT  ̂ flTT«T 3fk
VTJft <Tf I 3Tf am t w  (Income Tax) #  f t  %

3TPT% f*Ri5fV % ?TT«r f w  i 3?tt% t w

fw #  fq«FT ^  ITR^ 'Tf f  tT I  %fr?r ^  ^  ^  ^  ^
*FT t|  t  ' ^  ^  (policy) TT 5Tff t  I

aTT'T ^   ̂ %  ^JJPPT ' T R  %  f ^ ( T  a r r r  ^  t  i ^

3fm r ^  T wt irf^ a r ^  ?n?r t  ^  ^  ^  ^  >
^  Ji? ^?TT ^ Rp a n w  ?T̂  ?r?5rT ?rff ^  ^  aftr

iTf ^  fr^rwd 3rr<T ^ t' ^  aftr fT3rr?T?T ^
?5»ir afk a rrr^  ftarnnr aftr w t t  jt srit i t  anqTt 115 sFf?n >5(1^ 

^  f v  * r 5 t  a rrw  y tarwy g q’ i r » # 3 f t 5 R  (All India Co-operative 
Exhibition) ^  Tft t  ^  ^  iT̂  ?t?rT |  ftfr ^  #  
V tarn tf^  (Co-operative Societies) jtt ?PT^ ???f?>3r(Cottage
Industries) # f ^ r ^  spt 1 1 ftrfi irf a r r a '^  |  ^
^  r̂rir 1 apn: '*rm ?ft n̂p?rT t  ^
f ^  arnr t  ^  ^  1 s t t j r  ?ft u r ^
^  ^  % *P?T 5T  ̂ f  I nf? ^  aftr f e r r
«TT?r arr'T <iiflrq%iff ^  ^  t  oth ? wt f̂ TTrr
^  ^  Wf?r 3TT»t ^  3TTW I f  ^

3W 3TTq‘ f̂T5T % I arm  (Post-card)
*PT ?t ^  fen  t  I ^%?T (uniform scheme)
T #  f  1 3TTT̂  I  % (locally) 7 T̂T w  3mnrr 1 t
ff^ar ^ ftr aiFT% w fr?R wt̂ r f  1 ^  f*P5f̂  wt»r
f ^ ? n  3TH% f ^  '̂. 1 1  ^  mV«»>t« I

?ft ^  ?npr[^  ^  !BT*T?rT « T f^  I  ^  ^  M>ygyrt

f  I arn^ ^N t % tfiiiWT Tf ̂ rmr qr w  ^  qfp r̂̂ rr 1 
'FTim ^  ^  T f ^  t  I arnr cn:  ̂ ^  ^  g?flr ^
q̂fflTT t |  f  1 1 115 ?rr i  ft: arrr ŝj r̂nnf « r#  % *nrnr
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« iR  ^  rfTg; rft shp «rr i anR armrt
fTaTTtRT »RV^ % ?TT«r WTT?ft ?ft «ft rUf%

q f ^  I arrq-̂  ît?!r?T (condition) ^  I  ftr 
(Locally) ?> ÎNt ?ftff I % gjriT̂  #  ^

t  I

3T? t  ^ 1% 3n«T# W 5T ^
(Match Cottage Industry) ^  ^  frarWcT ^  f  • ^T, f® 

?re?55t *1̂  ^  11 3rnr ^  f r̂ ^  (tobacco)
CTIWT̂ , ’Pl̂ pt I  sflT rTT3rTV f[ f̂ F STT#
STRlft JPTJT ^  I  3t1t 3R!ft 3 f t f ^  ? I %f%?T aTT'R 5H^T^  •* CN
^  ^i?TRT (protection) i an'T# aft
th fh r  (Match Factories) ^  ?TT«f) f  ® ftaiTq?r «Ft f  ?(> t  ?nm?TT jf 

?T»Tnr sTTĴ fr #  ? I ?ft ^ T  jnf?flf ^  f

v t ^  *in3T?T 5>iT arV ^  |®  tw ?#  11
arrsr T̂̂ rnr ^  cr^an^ ^  's '̂V^sr f  aflT tt

% f>rr 11 "TR «Flf #, #  aftr
^  (snuflF) ^  ^ f ip ^  q IFT̂TT t  I
?TOF W!T "̂t 3Rcrr 'btjttt i
g r^  3TTq# ^  >ft «n7f ^  11

^  tnp 5fT̂  ark ^  I  % TFTJT
^  fiffR?? fr^h#5r (mineral resources) f  | ^  iptf

«jnfT ffgY f^*rr »t*tt f  i ar*R rTOB «m5T fw r 3n?iT arh: ^
(utilize ) f w  gn5IT 5ft ^  #' 8tVt ^

^  I f̂jp?T 5TOI> %*IT »nTT t  W T ^
^T f^ «TT I

??T̂  ?n«r t  ’(ft T̂ ?TT 'sn̂ îT f  fv  ?*r «TR?r f  ftr
^ ^  W ’A 5TOB, «(i*0 fŵ SH ^  

?TT«B f  ® *FT^'anf^^ «TT afiT *Tf a?Tigrr q*t^«rT f̂ F V> ?HTm 3P1̂
4)WRi 31^ fvirT sTRTT I Jif ! i^  T’nn’ r̂rar
?ft -Tt^zvri apT5T»T^ TT5TT ^  I Wffv m  ^  f e W
^  *T̂  ;ft 9w v% few t(4>?l fi I ^  v^^rr ft? arnp^r sjw
^  f t  ^fRT % ?rt*ft ^  ?TT'R '»flrei «TPT fT*n 3TTJT I 
v^TT *rr I
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(English translation oj the above speech)
Shr! Ansarl (Bihar): I note that concessions have been conceded more 

to the rich than to the poor in the Finance Bill under discussion. India 
has approximately five lacs of villages where cottage industries of mul
tiple kinds happen to exist. There is a general demand at present in this 
country for increasing an all-round production of articles. Our thoughts, 
however, are directed more towards the appeasement and flattery of the 
capitalists than towards furthering the cause of cottage industry which 
in other words means working on co-operative basis. We do all sorts of 
things to placate them. I may warn you that they are not the kind of 
people who will come round your view-point, despite your best efforts to 
appease them. They will continue to work in a manner which may make 
you concede concession of one kind or the other eyery year. For instance 
you can see the honesty of purpose and intention with which they have 
behaved in the matter of income-tax. Many income-tax cases are pending 
with you because of their various pretentions and excuses to maKe pay
ments. It is surely a part of their policy. According to you, the con
cessions are being conceded to secure their co-operation. If they co- 
operajte with you, it will be a much welcomed thing and the country too 
will prosper. I, however, have my fears that, ezkcouraged by this conces
sion, they may demand further concessions to which you may 
perhaps agree. My submission is that the All India Co
operative Exhibition opened in Delhi indicates fairly well as 
to how much progress co-operative societies or cottage industries have 
made in India. It also shows the necessity of giving necessary encourage
ment to them. Failing that aid, it is just possiole that thev may not main
tain even their present position. A visit to that place will make it clear 
that they are in no way inferior to similar industries of other countries. 
Should we make the necessary progress in this behalf and pay more at
tention to this side than to the capitalists, our country may make rapid 
strides towards all-round progress. It is regretted, however, that not 
enough attention is being given to this matter.

Now just take the case of people living in the countryside. You have 
reduced the price of post-card to two pice. But even in that, you have not 
evolved any uniform scheme. You want to confine this two-pice price to 
local purposes only. In this connection, I will like to refer to the percent
age of literacy in our villages. Most of the people there are illiterate and 
ignorant. It is out of question for them to write a post-card. Only the 
rich ones who have to write as many as 200 or 400 letters, stand to benefit 
by this concession. Whether the concession is given directly or indirectly, 
it is ultimately those people alone to whom it does any real good. You are 
benefiting these rich people in various ways. I maintain that instead of 
flattering such people like that, you had better pay more attention to the 
poor. Had you meant really some relief or concessions for the poor, you 
should have adopted a uniform basis which could benefit all alike. You 
have, however, imposed a condition namely to keep the price two pice for 
local postage and three in all other cases. Only the businessmen stand to 
gain thereby.

Further I may submit that the concession to match cottage industry 
may be of some satisfaction. But, on the other hand, you will realize that 
there is an appreciable production of tobacco in this country and lacs of 
people earn their living by working in tobacco industry. Despite that 
you have given no particular protection to that industry. The concession 
conceded to match-iactories is not likely to benefit all states as such fac
tories do not exist in each one of them. They exist in two or four of the 
states only. Only a few people, therefore, stand to benefit from 
this concession which fact is, nevertheless of some satisfaction Tobacco-
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o i  j o  X bm  a u o  a s n  a id o a j j  s Av /a  X u b u i o s  n |  p a s n  «  | t  a ja q M
-A j s a s  puB  iC j^unoa a q j  j o  s^JB d n® u i  ^ s ix a  p u s q  ja q ^ o  a q j  u o  ‘s a u o ; o e j  
b e e t i e - l e a f ,  c ig a r e t t e s ,  B i r i  o r  s n u i f .  A  l i t t l e  b i t  o f  a t t e n t i o n  in  t h i s  
r e s p e c t  w o u ld  h a v e  r e s u l t e d  i n  s o m e  r e a l  b e n e f i t  to  o u r  m a s s e s .

Moreover Chhota Nagpur is rich in mineral resources. Despite that 
the area has received little attention. Had a little care been shown to
wards the utilization of these resources, the country would have taken one 
more step towards progress. As much attention as was necessary has not, 
however, been given to this.

Along with this I should like to submit that, conscious as we are of 
the low percentage of literacy in this country, we should have taken some 
steps in this direction. This is an opportune moment to propagate Hindi 
everywhere. Special steps, therefore, should have been taken in the 
matter. In the absence of such arrangements, reduction in the price of 
post-card will prove inconsequential. It is so because people cannot be 
expected to write letters when they are illiterate and do not know how to 
write. My submission, therefore, is that more attention be paid in future 
to those living in the countryside. I had to submit this much only.

TT»r: 4  IT  of
Financ©) ^  PfW (Speech) (Minister of
RehabiHtation) ^  gsTcTT TfT ^ a«Yf

(Finance Bill) ^  ^  ®rFT % ’T¥?IT ^ I 
3niTT Î4'4^d (Government) (Refugees)

% fn«r f  (Compwusation) ^
^  «JTT ^  %  f w r  ^  ^  %  3 R T T  m

^  F fH  %3F?T JTT W3[E % JTT fww %

TTRTT WHTT W  t  ^  ^  •
#■ ?pprrr f% snr? TT f i wrx.
% f̂ lTFT % 3F?T w  ^  TTRH |  % iPHT

^  «n?r • r f t  ^  j  i * p t t  

^  ^ ftr 3ft 5»rr^ »ft<TT5y?^ arnr̂ TT ?rnpr # aftr
srr?»T (Prime Minister) # M  ^  fv ^  arar#
aik ^  ^  ^  arnu (Govemment
of InoUa) *1T ^  ^  ^  t  • ftvjfanft
^  ^  (Bonds) ^  ^  ^  ^
3 T R ft I  I g p f  ^  f t f s T f S T  ^  J T ^  ^

f3TT ft? spT (Ground) i
f t r  2 ^  ^  ^  ̂  f t n r r  ^  I ^  ^ T T ^ T T  f  W  1 % ^  3|V #

House) ^  *pt aftr Vt iRTT̂  %
«n' ?ft ^  <nnr *pit *rr ft> w  ^

i w  55*IRT t  w tfti ^  «n5fc ^  W  3rRIT
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t  3 r r w  \ ^  s r j
^  JTflf ^  I r̂a' wifz w  fsiT ?ft i n ^  |3TT

Yo jpTtf W  ^  5̂ iT# % f ^  w  w  «rr ^
aw w  ^  ^  ^  Ro ^  ^  t  I ' s r ? ^
^ V??TRT ft; K afN: ftm  3 t t ^  i wft apstft srFT t  I

^  «ht Fft^ % « F ^  ’TF w?TTT * n ^  13nr w f%  ^  q r s r ?
#  f j R T  ^  ^  f w  t  I #■ a i T f t n :  cR :  ,

§t3[ «TT %  5 T W f « l l f f  %  f w t r  S l ^  ^  ^  ^

f t i r  3 n ^  WTK sw an̂ T #’ >ft ^o ^  ^  Ir
*T^ar?m »TJn ?ft ^TF aiffT PT T m rfi i 

3rr?ft FvjuĴ ^id  f w  ?r5  ^  t o  ?ft i ^  ^
^o afk Yo arrw ^  tt n i  t  ^  v t ^»nft
f i R T  5 rT 5  %  'J T T  I ^  ^  ^  I

^ 5 T  ^  5rmift
??T r̂TwrTftnrf ^  ?ft TTi# ^iw i a n r  arrr ^  «pt ^  srnrr

»I^ ^ 5 ^  ^  "f**! ®TT5 3rr*lT, ® <HH( , •*lK ^i»ii, ^  3[T*TT,
i r v  3 T R T  3 f t r  S P F ^  ^  ^

JfiT ^  ^  I «r i  f r  3r5TS ^  3 R T  3 ft^  q v T ? ^

jp ai5?T ?rT5 ^  v>3-^ft ^  w t  »rt 11

TO 3Rrf |3TT ^  f?[^ ^  ®Ft a n ^  arr
»rf ftr ?T T ^ ^  aftr #  TO !T 5 ^  y»?q̂ 3 îtT ^
3TR»IT I ^  W WT#? # anff4??T qfo gTiTirr «Tr
^  ?T*rT qiTsft «rr t ’5Pr(February Session) ft#  ?TT  ̂«n f«fjT>ft 
amrf#^ ŵTTJTT aftr ^  ^  sttot «Nt ftr w r
^jnft ^  ^  5 ^  ^  (claims) ^

j|0r4>»^ ^ ('verification) I WTK «PT?̂ f?r 
Sht ^ * f t ^  « F  3 » ? ^  ?TT5 ^ T  ^  fiT ip  qiflr « H  I q f ^ T  f

f% TR#RT? # sKlPhV^H % (magnitude) ^  ?Tjff
fspm I ann: ^  ftrrr ?ft arrHt ^'fN' apr?:
^  ^  ^  ^  fif ’TT ?t?fT I a p R  ^  IT ^  f l T R y  f

Pp 40fti»«iR *PT ^  *T ^  fir̂ rr ^rnr ^



^  ^  ^*T I  fsTff % f̂ yi-T ^  3TFTW

5 3At ^  ^  "T§?r ^
^  ^  T̂TT w. *rr ?TT?y ^  ?w r^  ?T  ̂ ^  ?ft ^

^  a r l^ ^ j  (object) ^  ^  (forfeit) TT# f  I
<Tf^ fTf ?TT5y ^  ^  t  I irfe ?TTf 5^T ?TT?y m

^  ^  I 9>T?^ ^TfiTf?Rf?nT( Rehabilitation
Finance adm inistration) (Chief Administrator)
spt ^  ^ T  t  (loans) » ^  ift
(applicationg) JTPft *rf «ff t  ^  ^ ^  f

^  ^  *nrT wtIV  3t̂  ??rt

% afk  5JTKT l^ % 5 R  5ft 3TR I IT^ T̂?:

firfir̂ gT ? n f^  ^  |  1% ^  f
aflfk jfrr*T ars^t ^  ^  t  I *r*n: qifwirr#??
(Parliament) % T̂RV f%̂  oft ^
f  «T| ^  I  ^  % TRT I  I 3T«^ ^
^  ’41'̂ ft *ftr %■ »̂rT5T ?ft *Fnr ar^gt ^

t  I »nFH 5T«F^%'TRr ST^f a f t T ^  ?!%?? TT# «1̂V 
^  ^  3 n ^  f  I % 3F?T afk  fJFT ^  3T?^ ^

% iWTT SRT̂  ^  ^  »ft S f t f ^  (Provision) ST̂  W  »RT t  »
??T ?nr «rraf v t  irf? r̂nr ^  srft 'rt?4 ŝ  #
^  I  I 4 ’ 3 W  w  JTTt #■ 51^ T?sn li I anrr ^  f? iw
<TOH4V 5W  ^*rw f w  ?ft ’jff ^5?r ^  fWt i *p r  w ^«di 
g ftff tnfr^^TR (West Pakistan) % »ifr qr 95T?f 3 n ^  3m̂  

t  aftt Y WW <l<tfir<ff ?»IT̂  (East Bengal) % 3TT
<̂1 5' I ®̂r ^^1 flRFT ?IT̂  % *̂1 wWt v t ^tii I <i'»ic

‘  ?fr ^  VT s f t f ^  »R JT  ̂ firm w  |  i ^  
<itqT« ^ r«fV s r n m  ?jrf^ #  a fk  ^»rr  ̂ s n ^  ftrfJi^T ^ wt

^ 3JIR ^  Vt fun̂  TT fw r 3IT? ?ft ’ffff ?5?T fW t I

(English translation of the above speech)

Lala Achint Ram (Punjab): I have been hearing the speeches of the 
hon. Minister of Finance and the hon. Minister of Rehabilitation with 
rapt attention and have also studied the Budget and the Finance Bill 
very carefully. I very minutely went over the same in order to ascertain 
if A e  hon. Ministers of Finance and Rehabilitation in their speeches or 
in the Biidget proposals, or in the Finance Bill, have suggested ways and
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Achint Ram]
mcMS so that the promises, that the Govermnent have made to the 
refugees about giving them compensation, could be fulfilled. I do not say 
that I am a budget expert. I do not know if the hon. Minister has thought 
out some such scheme whereby this task could be accomplished and these 
promises fulfilled. But as far as I could see I did not find any indication 
of the fulfilment of the promises that our Prime Minister and Shri Gk)pala- 
swami Ayyangar had given, that the responsibility of rehabilitating the 
refugees and giving them compensation rested with the (Government of 
India. I do not find therein any scheme of giving these refugees some 
sort of bonds even. When I read the speech of the hon. Minister of 
Finance, it appeared to me that therein he has prepared a ground for 
reducing the burden of taxation. When Sardar Hukam Singh had moved 
a resolution about rehabilitating and giving help to the refugees, at that 
time it was alleged that it was not at all necessary to impose such a tax. 
This was alleged on the plea that money for this thing would be found 
from the budget proposal made for this work. But I did not find any such 
thing in the budget. When the budget was presented, I came to know that 
while last year the amount set apart for the rehabilitation of the refugees 
was 40 crores, this year the sum was reduced to 20 crores. The Ron. 
Minister of Finance gave out that an additional five crores would also be 
made available for this purpose. This is quite good. But in his speech 
I noted a sense of danger because in the bu<toet instead of the taxes being 
raised they have somewhat been reduced. Till the very end I had been 
hoping that some more money would be made available in the budget for 
the refugees, but when ultimately the sum set apart for this purpose did 
not exceed 20-25 crores of rupees then I was very much disappointed. In 
this way how the Grovernment would be a)ole to discharge its responsibi
lities? How the Government would be able to give compensation of the 
property worth 20-40 hundred millions of rupees left there? How the 
Government would be able to pay this condensation? It is essential for 
the Government to find o\xt such ways ana means to settle this so that 
the refugees may get some sort of relief at least. If the Government can
not pay full compensation there should at least make suitable arrangement 
to pay them eight annas or four annas or two annas or one anna or even 
two pice for every rupee, so that they may be able to make both ends 
meet. But I see that neither in the budget nor in the Finance Bill any 
such thing has been provided.

For some time the refugees had been entertaining the hope that they 
would be given some compensation by the Government. Quite recently 
the Government had issued the Ordinance No. V. Though the February 
Session was about to be convened yet the Ordinance was issued and the 
people began to entertain high h<^es that the Government was very keen 
to make at a very early date verification of the claims submitted by them. 
But there was no mention of any such thing in the speech of the hon. 
Minister of Finance. It appears that the Government have not realized 
the magnitude of this verification business. Had the hon. Minister realized 
the magnitude then he would have surely made a reference of this thing 
in his speech. If it is the intention of the Govamment to give some 
compensation after making a verification then the Government cannot be 
successful in this matter. Because the task of verification is such which 
Inquires a lot of laboiu- and for its successful completion a very cumber
some machinery is required. If we do not complete this work of verifica
tion within a period u  six months then we forfeit the very object o< 
doing this verification. Two and a half yeare have already eUpaed, and if 
three and a half years are whiled away then our purpose would not be 
served.
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9^  ^2,^® through the Report of the Chief Administrator of the Rehabi
litation Finance Administration it appears that applications for loans 
were invited. In the report it is mentioned that since nine months enter
taining of fresh applications has been stopped because the money at dis
posal does not permit any more applications. But here the hon. Minister 
pf Rehabilitation says that hon. Members of this House are on the said 
Committe and the work is going on smoothly. But Giani Gurmukh Singh 
an hon. Member of this House is a member of the said Committee. He 
says that the Committee has no houses at its disposal. If these circum
stances be carefully taken into consideration then it would be found that 
the work is not being conducted smoothly. The Committee has no 
houses at its disposal and no efforts even are being made to secure them. 
No provision of constructing such houses has been provided either in the 
budget or in the Finance Bui. So if that things were to be carefully con
sidered over then it would be seen that there is a great difficulty of 
finances. I do not wish to submit anything more on this point. I would 
be completely satisfied if I were to get a satisfactory answer to that. But 
I see that some 60 lacs of displaced people have migrated to this country 
from West Pakistan and four lakh of refugees have come from East 
Bengal. How woyld we be able to rehabilitate them? No such provision 
has been made here in this budget. If the promises given by our hon. 
Prime Minister and hon. Shri Gopalaswami Ayyangar are fulfilled then 
this would give me entire satisfacnon.

Maulvi All (Assam): Sir, I would rather prefer to speak to
morrow. My Aroat is rather bad.

Mr. Sp«Mcw: To-morrow? But then he will not get a chance, there will 
be no speeches to-morrow, on the consideration motion.

Maulvi Wajed All: All right. Sir. I have now read the report of the 
Select Committee on the Finance Bill and the amendments that have been 
made. Of course, as regards the rates of postcards and envelops, the 
Select Committee have promised that these will be extended to the local 
deliveries within the District, and there are certain other amendments 
also for which I must congratulate them.

Generally speaking, however, the criticism which I made on the 
General Budget the other day, still holds good. I say this, because as 
regards income-tfix the criticism that has been levelled by my hon. 
friends who have just spoken, that it has gone to relieve the rich persons, 
and not the poor, still holds good. This relief to the extent of Rs. 15 
crores which has been given in the Finance Bill and its proposals, will not 
only reduce our surplus, but will also hit the Provinces to the extent of 
Rs. 7i crores to which sum, they would have been entitled, had this 
amount been in the Central coffers. The Deshmukh Award which has dis
tributed the income-tax pool, has very much hit at least two provinces, my 
State of Assajn and also the State of Orissa. Now we have been given 
only 3 per cent, of the total divisible pool, whereas the grants to the other 
richer provinces have been increased. But these two States, which are 
the poorest, their percentage has been increased only by 1, which 1 say. 
is a very great injustice done to them. So far as Assam is concerped, I 
may add that, at least three-fourths of the tea gardens have their head 
offices in Calcutta and London and so their income-taxes are assessed 
and paid in these places. Actually and equitably this should have gone to 
Assam’s share. As I have already mentioned, we are not getting any-

■ thing as share of the Excise duty on tea which, according to the figures
[Mu. DEPVTV-SpsAKeH in the Chair}

givpn by my hon. frMm4 Dr. Matthai, thp oth«- day, lor the first six 
months of the present year, was about JU. » crores. As far as kerosene
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and petroleum are concerned, which come almost entirely from Assam, 
and which bring a receipt of Rs. IJ crores to the Centre, Assam is not 
getting anything therefrom.

Sir, provision has been made in the Constitution, through Article 275 
(1) which lays down that those states which are in need of aids shall be 
provided with adequate funds. Now I find a provision of only Rs. 
lakhs which the Otto Niemeyer Award also gave as a Subvention, has 
been allotted to Assam under Article 275(1). After this period of 13 
years from 1937, this sum appears to be quite inadequate. So far as in
come-tax is concerned, this 3 per cent, is not much and by these reduc
tions of the super-tax and other taxes as propjsed in the Finance Bill, 
Assam will also lose another 22 lakhs, which in the normal course, she 
would have got as her share. So I appeal to the hon. the Finance 
Minister, and to this House, to consider these. As you have seen in the 
papers, the Assam Budget as presented in the Legislature, is a deficit one 
to the extent of 87 lakhs of rupees, and certain new taxation measures 
have been made which will bring about 44 lakhs, and still there wiU be 
a deficit of 43 lakhs; and I appeal to the Centre, to come to the help of 
this poor province of mine, and help her with liberal grants.

I have only to mention about postcards and envelopes. Now the ex
tension of the benefit of local delivery to the whole district, will not 
materially benefit the poor as their relations etc., mostly are not in the 
same district and if they are not at some distance, generally the village 
folks do not send letters. It is only where there are inter-district, or 
inter-provincial relations, they, the poor people, write letters. So my 
submission is that at least with a view to prove our genuineness to help 
the poor, along with our desire to help the richer classes, and the ra isin g^  
the income-tax level to the extent of Rs. 3,600/-, which is also a con
cession to the middle-classes, will not be appreciated by the poorer classes 
who do not pay these taxes unless we give them some relief by way of 
redu(tion of at least postal rates.

With these few observations, I welcome and support the other pro
posals of the Finance Bill.

Shrl A. P. Jain: The other day during the course of the first reading 
when the hon. the Finance Minister wound up the debate on the Finance 
Bill, he ended by having a sort of jibe at certain Members of this House 
who did not agree with him that the concessions which he has extended 
to the richer classes will evoke a response from the money market in the 
sense of greater investment. Sir, like the Finance Minister I do not claim  
to be what Bagehot calls ‘an uncommon man of common opinion’ but cer
tainly I am a common man of common opinion and I dare say that when 
common affairs are concerned, a common man of common opinion is not 
an inferior to an uncommon man of common opinion.

A review of what has happened in the money market since this Budget 
was presented will bear out that there are lesser hopes of the Finance 
Minister getting a response from the money market. For some time. Sir, 
as you remarked this morning, there had been a hope in the money and 
fimancial circles that some relief and perhaps a considerable relief will be 
given to the industrialist and richer classes. When the Budget was pre
sented, that hope came out to be true and the share market shot up but 
during the 25 aays that have elapsed, we have seen that the Tatas 
Deferred shares have sagged by 200 points. They are a good indication of 
the money market. That is how the money market has responded to the- 
generous offer-of the Finance Minister.

2276 PARLIAMENTARY DEBATES [29TH MaR. 1950



Then there is another thing. Most of the investment during the past 
has come from what may be called the middle-classes in towns. The big 
industrialist has acted more or less like a Manager but during the last 3 or
4 years the manner in which he has managed our industry has completely 
forfeited the confidence of middle-classes which were mostly the investing 
public. Look at the value of any shares which have been floated during 
the last 4 OP 5 years. Shares of a face value of Rs. 10/- and fully subs
cribed are to-day offered for 4 or 5 rupees or say Rs. 6 if they happen to 
be of a good concern. There are yet other concerns whose share of Rs. 10 
are being sold at Rs. 1-12 and Rs. 1-13-0. That is not the way to inspire 
confidence for investment. In fact our capitalist has behaved like a specu
lator. He has misappropriated the money of the ordinary investor who 
does not know the jugglery or intricacies of the money market but is 
generally guided by the sentiments of the money market—boom and set 
back. Moreover, the middle-classes, particularly those living in towns 
to-day have no surplus to invest and in the Budget I do not find anything 
which could draw capital from the well-off classes in the rural areas who 
are the only people with some spare money. I wish the hon. the Finance 
Minister had some scheme to attract money from the higher strata of the 
rural society which on account of the higher selling price of the agricul
tural products have a little spare money. I am afraid that there is 
nothing in the Budget which can raise our hope that the money market 
will respond in the matter of investment. That is one thing, but this 
afternoon my main object is to say something about clause 4 of the Bill 
that deals with motor-parts and components. The present position is that 
motor-parts and components which are used in the motor-cars as 
also for other motor vehicles viz., motor trucks and buses are liable to an 
Import duty of 60 per cent.

The rest of the motor parts and components which are not used for 
motor cars are liable to an import duty o f 30 per cent, and 21 per cent, pre
ferential in the case of the U.K. The change which it is proposed to make 
is this: that the differentiation between parts and components which are 
used for motor cars and those which are used for other vehicles only has 
been done away with and all parts and components used for motoj; cars 
and other motor vehicles have been divided into three parts. Some of 
those parts which are at present being manufactured in India are being 
subjected to a duty of 60 per cent., and those parts which are not manu
factured in India but which are expected to be manufactured in India 
during the next year or within the next two years are subjected to an 
import duty of 90 per cent., and the rest of the parts whose number, 
according to the categories laid down, is comparatively small, will be 
subjected to an import duty of 30 per cent, and 24 per cent, preferential in 
the case of the U.K. The net result of these changes is that on some parts 
there has been an increase of 60 per cent, in import duty and on other 
parts there has been an increase of 30 per cent. At present cars in a 
finished condition, that is complete cars, are, under the order of Govern
ment, prohibited from being imported. Therefore cars are being im
ported in a semi-knock-down condition or in a completely knock-down 
condition, and the result of this increase in import duty iS two-fold. 
Firstly, repairs and replacements will become most costly not only in the 
case of comparatively new cars but even of old ricketty cans which have 
been in use for a number of years, as my friend, Mr. T. T. Krishnama- 
chari, pointed out the other day. And Sir, the price of the cars assembled 
in India will also rise. We have an estimate of it from the Communica
tions Ministry. The price of a car will rise by about Rs. 700 and the price 
of a truck from the U.S.A............

The I ^ n t y  Minister of Commualotfons (Shri KhaTshed Lai): The 
Communications Ministry has not given any estimate.
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Shri A. p. Jain: I am sony. It is the Transport Ministry. I was not 
aware that our watchdog was here. Anyhow, I am glad that he has 
corrected me. The price of the trucks imported from the U.S.A. wUl 
rise by about Rs. 2,500 and of those imported from the U.K. by about 
Rs. 3,200. We have been told by the Delhi Transport Authority that a 
bus which runs about 30,000 miles in a year needs about Rs. 2,000 for re-

Slacement of parts and components. The additional duty of this 
:s. 2,000 would be about Rs. 600, which means that the additipnal running 

cbst of a motor bus will on this account, work out to four pies per biffi 
mile. Added to this, the depreciation due to the increased cost of motor 
bus. and there would be an addition of about ten pies or eleven pies or 
about one anna per bus mile. Where is this one anna to come from? It 
can come only from the pooi; man who travels in the bus and which is the 
only means of transport in most places, except bullock cart.

Prof. Railga: A rebate can be given bn that.
Shrl A. P. Jain: A rebate can be given. We will come to that. Here 

certain fundamental quiestions arise. By raising this duty, you are taxing 
the poor man. The question is, ft this duty justified? We are told* that 
there are 15 factories in India which are a ss^ b lin g  motor cars or motor 
vehicles. Out of these 15 factories, there are only twb factories which are 
at present manufacturing motor parts and components. They are the 
Hindustan Motors and the Premier Motors. I C£kh well understand

gving protection to an industry even in advance, provided there is a case 
r it. I can understand protection if an industry can meet the major 

portion of the needs of the country. We haVe td compare the sacrifices 
which we are asking people to make with the advantage which the nation 
will derive. 1 favour protection for motor industry. ITie motor industry is 
one of the essential industries, and the sooner we build it up, the better it is 
for the country. We are now wasting a lot of foreign exchange on the im
port of motor cars and vehicles, and in this present age we cannot do awajr 
with the motor cars, but the whole question is whether the sacrifice whidi 
the nation is being asked to make is projportionate to the gain which the 
nation will derive from the development of the motor industry. Now, the 
rise in import duty will give protection only to two companies which are 
manufacturing motor car parts in India, viz. the Hindustan Motors and 
the Prenkier Motors, and not to any third company. But the increase in 
the price of the motor cars will be a very substantial amount, very nearly 
20 to 25 per cent, of the present prices. My point is that unless the motor 
industry is in a position to fulfil almost the entire needs or at least a major 
portion of the needs of the nation, there is no case for 'affording it protec
tion. In some cases, the rise in the duty is 30 per cent, and in some cases it 
is 60 per cent. We are prepared to give even 500 per cent, protection pro
vided we are satisfied trjat it is necessary. This House feels reluctant to 
agree to any rise in the import duty unless it is satisfied that every pie of 
the burden which is being placed upon the consumer is necessary in the 
interests of the motor industry.

Again, Sir, there is another question. We are told that those motor 
parts which are proposed to be protected by a 90 per cent, duty will be 
manufactured during the course of the next one year or two years. This 
Finance Bill is being passed for one year. May I suggest the dividing of 
these parts into those parts which they are going to manufacture durii^ 
the first year and those during the course of the second year. The advant
ages of this division will be two-fold. Firstly, we will be able to keep 
a check and see whether the motor industry has lived up to its promises, 
whether it has actually manufactured the scheduled parts in the first y e ^  
in order to deserve further protection in the second. Secondly, Sir, the 
motor industry will also have an incentive. It will know that, if it fails
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to fulfil its promises, it will not get any protection in the second year. It 
is not difficult to divide these parts into two categories, and I do not 
see any reason why we should give protection today to those parts which 
are not going to be manufactured during the first year but will be manu
factured only during the second year.

There is another point. I was told—I am no expert—that some forty or 
#ven more kinds of motot cars ate being used in this country and about 
twenty or mote kinds of trucks are also being used in thi$ country. Every 
motor car has specialised parts. I know that. I have a Plymouth and 
When I wanted certain parts which I could not get in India, I sent for 
those parts from the U.S.A. They wanted me to specify the year Of make 
and the number of the car which I happened to possess. Most of these 
parts are specialised parts and cannot be used on all cars. I see no reason 
why any kind of pfotfection should be given in respect of brands which are 

 ̂ not goitig to be manufactured immediately. The Hindustan
* * Motors are dealing in Morris and Studebaker and the Premier’s 

in Dodge group, but none of them are manufacturing Ford or Buick parts. 
Why shomd any protection be given in inspect of parts which are special 
to Ford or Biiick. There are other different kinds of vehicles. These are 
some of the questions which have to be answered by the Finance Minister 
before he can claim any increase in the import duty.

My hon. friend Prof. Ranga asked tne a question. He said that the 
Motor companies could be given a subsidy.

PMrf. Ranga: Rebate.
Silil A. P. lain: We do not know how much money the Finance Minister 

is going to get by way of duty. There is difference over that. The 
Finance Minister has not told us how much money he is going to get from 
the increased duty. We have to find out what the amount will be. After 
all, it will be a speculative amotmt and we have to calculate how much 
could be given by way of subsidy. It will, again, be a very difficult task. 
There are some transport operators who have got one, two or three motors. 
How are you going to distribute the extra money which you get, by way of 
subsidy?

Prof. Ranffa: Not subsidy; but rebate from the collected duty.
Shii A. P. Jain: In what form? That, we have not been told.
Shri Tyagi: Rebate in cash.
Shri A. P. Jain; Where is the money that we are going to give? Where 

is the provision for rebate in this Bill, I ask. Therefore, the increased 
duty will go to a few companies. It does not give us any guarantee that 
the motor industry is going to develop in this country. On the other hand, 
it will place on the poor travelling public an inordinate burden which is 
not at all justified........

Shri Sldhva: And also increase the freight from a commercial point of 
▼lew. ^

Shri A. P. Jain: ...... which is not at all justified by the advantage that
we are going to derive from it. I appeal to the hon. Finance Minister for 
whom I have very high regard, to look into the matter. All along I have 
been sitting with him in the Select Committee and although he was 
supporting the Bill, he was supporting it only by his silence. He did 
nothing positive in support of it. I was feeling all alons that there was 
a conflict in his mind: he was supporting a thing which he ought not to 
have supported. I say he should pick up a little more courage and say 
that this IS wrong. I hope he will do it.
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ll ie  Minister of Works, Mines and Power: (Shii GadgU): I am almost 
moved by the speech of my hon. friend Mr. A. P. Jain and I propose to 
come to jthe relief of that section of the community for the grievances of 
which he has shown considerable sympathy today.

I agree that fuel and transport are two important elements in the life  
of the community. The House is aware that after the de-valuation in the 
month of September 1949, prices of petroleum products have increased. 
The Government of India took up this question with the Oil companies 
concerned and I am now in a position to state the result of these negoti
ations. Most of the hon. Members of this House are probably aware that 
up till now what was known as the Gulf Formula, was in existence and in 
accordance with that the prices of all petroleum products were deter
mined. In other words, it meant this. Irrespective of the actual lead 
Irom the place from which the products were imported into the Indian 
ports, they,were charging freight from the Mexican Gulf to the Indian 
ports. This matter was taken up, as I stated, with the Oil companies with 
the result that they have agreed now to decrease this amount known as 
the originl differential and have agreed to a new price formula. With 
this formula, the net result is that we are able to save Rs. 5,40,00,000 by 
way of foreign exchange. Out of that, nearly four crores of rupees will go 
towards the reduction of the prices of petroleum products.

Dr. Deshmuldi: How much per gallon?
ShriGad^l: To work it out, it comes to this. The price of petrol per 

gallon will be one anna less from the 1st of April.
As regards kerosene oil, in which I think every member of this House 

takes great interest, beause it is a commodity which is so very essential 
both to the poorer sections and the rural sections of the country, the net 
result will be that there will be a reduction of half-an-anna per bottle. As 
a matter of fact, Government of India has been negotiating for additional 
supply and for the year 1950, 883,409 tons of kerosene will oe Imported.

Shri Sidhva: Against last years?
Shrl Gadgil: This is more than 15 per cent, above the supply that was 

made available in the year 1939. As regards the supply of petrol, in the 
year 1939, for undivided India, it was 341, 780 tons. Today, we have fixed 
the quota for the year 1950 as 628,000 tons. That will show.....

Shri Sldhva: What was it last year?
Shri Gadgll: Considerably less than this. This will clearly show that as 

a result of additional supplies and as a result of the negotiations with 
various Provincial Governments through which distribution is made to 
the retail purchaser, we have been able already to reduce the price by one 
quarter of an anna, the present decrease will add another quarter of an 
anna and on the whole, there will be a reduction of half an anna per 
bottle. In relation to the import duty on kerosene, it comes to 50 per cent 
This will show with what anxiety Government of India has been doing 
something for the poorer sections of the community. It will undoubtedly 
mean some light in places where there was none, continuous where there 
was occasional, and on the whole it is, I should say, an opportunity for fair 
and friendly critics to congratulate.

Shri A. P. Jain: You have given us one cake and like Oliver Twist we 
ask for another.

Mr. Depnty-Speaker: Shri Gokulbhai Bhatt.
Shri Sidhva: We are anxious to hear the Transport Minister.
Mr. Deputy-Speaker: I have already called Mr. Bhatt.

'S280 PARUAICBNTARY DEBATES [29t h  MaR. 1950



FINANCE BILL 2281

: if W3T2 % >rr5Twr afhr -̂sr? #  arm 

^  T!^ anHf *pf fW f % ^  ^
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tsrft t  aftr «TT ^  ?rsr vnr *5R?T?ft t> ^  ^ ’TT |  fT
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5  ^  ^  >rt 3n^ rT7i¥t f  f r̂o% ^  ^
^  I *̂T ^ VT 3!^W

^Isd<nl0 ^  3ftw«T 3T^T ^%«T ^ 3 ^  r̂nT-̂ TTT f̂t %,
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^  W T  t>  ^  1 M s f < n v  I?? I  < * n r
^*r# I o ^qrR % ?ft% ^  armvft an^ ^ft ^  ; j ; t^  fT^rm
^  I ^ 3 ^  ^ p l l t^ a fh :  ?Fd^ 5ftsT >g[R w t(w
*̂̂ mI W  IpTTlT ^  ^mi I ^?T■ % 37TT % ^

fa»Tq?T ^  ^  wfftr q f5 !ff f r s iw
tft ^  <̂TT WT̂  ^  ?ft ft?ft I  I aftr 37TT afT̂  *̂TTt ^
#  ^%5T^ t ,  ^  epTwnr, f«F f a r ^  3T*rf^ «ht ?tt5 <ilPt£l^ <sg<j
(capitaliBts) >̂fT 3|t ?i% | ^fv»T >ft s(W %%’R' ^  fft?r
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[« ft  ̂

^ , ^ 0 0  ^  3fh:
V9,^oo ^  ^  ^  fft *nft 1 1  I
1 ?T% ^  W  <RT?RT ^rm  |  4' JTR?IT|j I

??[% w\^ ^  afiT t  ^ ^ T  ^ 5 T  ^

?flT T T #  ?5Hnp I  I HWIH W5TR ^  t ,  9*11#
^  3ft s i ^  f , a r ^  ^  a ft r  ̂  ̂

*Bnr (income from property) *fV fvTT <rT
^  ? ^ H o  ?R i aft W R  ? R  5R), ^

%  5 t ^  ?TT * P t f  ' F m  ^  STTT^ «lft ^  I
«w  f  ?r ^  w f f r  <7^  ^  f’T ^  ^  <n

anr f w  I ®  3RT w  ?5»t w  |  ?ft
? r r ^  ^  *T5 ? ft^ i f*F  ?[?T r<a)iMo ^  «»n< ^  ?TF5 %  fw ^  3rnr 
ft*TT ^  « f t r  5̂ T ?R5 ?PP 3ft ?TTR ^  ^  » W R  W HR
* n ^  «Ft sTTJ^f 3ft ^ jw n r  an%»ft ^  q r  ^  ^
? W  ̂ JTT I I f f  «P»T 5T^ I  I I l f  ^  ?ftT ^

« f h :  55t3R: firf%?T a r s ^  t  i

^  3 R  qt^SW  9(\T <Tt?Ŝ iy \ z ^  %  ? t  5T5?
^ * T T  ^  1 ^  ^ f i p  q ^ S T R T r f t ^ a p t  ? *IT ^  <TW s r i ^

f W c T   ̂^  ari^Pf ^rfr aflr qra ir^
®rnr « r ^  ]§■ ^ ^ rtit *r f v ^  'T H < i+ i«  ^t%  ^ a ftr  <h v .^ ^  f « f ^ * t i M
^  %?i# q V » n « ^  ^  | ‘ I ??T% 3 r i ^  f*TT^ q i^ 51^ 1 1

. T̂TT ap^ra' iTf f  f r  *TR  ^ *T  ?ft '?qi<;iaT *rH<*w i
* 1 ^  t  I ^  f ^ l ^  qr^'t «F?% I  «Tff
3 T ^  I  I

3 T ^  »TM H tq t  I

« f t  ^  ^  5 t ^ | ,  anqjpT ^  f > n  i ^ f * F T  i t r r

■ tf I  f%  *rn r ?(T^ ^  q t ^ ^ w  ? rft | ,  ^  ?it ^  ?5 TtT
a i T ^  I ;  W T T  j f f t  I ^T5TT « i^ 5 t«q  t  •

^ft |ft ̂ ^ t  ^ w ttt nft ^  ^ 1 ^ *1  Wt T 9 ^ l f  *n ^  f  ft*  T S V  *T
^hsi  ̂ f  I

sft f t n w r : ^  q t H T i i  t  i
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^  ^ ^  I , »ri  ̂ T ttarri v ^

1 1  3TPT I WTW f^rrd f ir fN ^
# sRTPft I  fiJ  ^  ^?TVt » T ^  #  ?rwr q ^  ^

t  3|>T ? R  3nii| î !T%55q‘ % ^  w?7^ ^  ^  I arnsT qt H T i i  %
fe#  ̂  ^  f w  t  I 31? ^irst #

ftr (Tf> ^  T f r  f v  3 r q ^  « n R ^  ^  an^ ^  ^
srrar «TT, 3T? T T ^ JTf fifTTWr t  % ^5!1|^, ?ftTT ^

ir^ 3»i f  I fyr?J aiR’ft f  i
frt f  5T # f f  ^  ^  »TRT sm rnr i amr ^
f R ^  ^  ^  arm #  vtfifrer ^  t  s j ^
ftjTT t  CRT ?Tgf5R^ ^  fremRT f (

W  ?T%»ft I ?ft Vi i t R ^  ^ ^  3̂̂  qW q CWd t -  ’T? ^

sn ik  ^  t|  t ’ 3Ttr ^  arm  ^  t ‘ f r  ^  ^  <rr»: *rflr  ̂ #
^  snft»T # ^  aftr ^  ^  ftr w. * r ^  % f r e  w W f
^  ^3?(T  ̂ ^ * n  aftr ^  T)? i*PTt a f k  SJ: ^  ^  ^
«ITW I

3T9" *T ^ R T  a ftr  5 T ^  ^>^*TT ^  I « |M  *T t3 T

«n|^ % ^  t  I ^  ^  W ^  ’Tt̂ r g 3fk
(mechanical) aftr (technical) s r ^ f  ^  #' ajfrf ^
srmm ^ I ^  ’’TT^ fj f% ?R #
ftWR!^ VifNer (fiscal commisaion) «ft ?rt ftjflW  ViftSFT ^

* f t ^  a n f q t  f v  ^  T̂5®ff «Ft 7Br»r fe?r 5?w aftr^
WT %in' 3ITITI

^ 3 5 ^  «f I  i T ^  «ff I 3 ? ! ^  fsnnfr ffft>f) i f t i
WIT giTR fiPTT ^  f*F *n^ I W Pt ( S f ^  «rti v t)
iRPn «TT fv ?¥ ftfRPTCT (principle) v t «ITT #  ^mr fip
T?fn>T (protection ^  #  fiFT VT ^  I *1̂  ^FT

1 1 *T»R ?ft anft I ?ft #■ arrwfr
^  WVT gsTRT T̂T??rT f  ft? W»T fiR 3 f ^  ^
SJ?R ^  TITT ^  I

“The inda f̂cry must be one po«eMing natoml mdvanUge* such as an abradant sOppKr 
of raw mtorial, cheap power, a airfficwnt aopply of labour or a large home narkei/*



to
^nntry.

*'The indagtry must be one which, without the help of protection, either ii  not likely 
develop at all or is not likely to develop so rapidly as is desirable in the intersts of th« 
intry,*’ •

*‘The industry must be one which will eventually be able to face world competition 
without protection.”

^ 3 ^  ftr ^  ^  ilfr Iff# ^  f
%  Srtd’R P T  fT R T  ^ F T T  I *rT^ *1^  5 ^  ^3»TVt 517!^

**Another olass of industjry which should be regarded with a favourable eye . . . .**

5F5? sn w  W <w»il I

“Anothor class of industry which should be regarded with a favourable eye is tbTt 
in  which there is a probability that in course of time the whole needs of the country could 
be supplied by the home production/’

IT5  3n?T S*TT*T ^ ^  ^  ^ ^
fsRT arnr % ^  ir«p zt

5nTT % ^  ^  «rr:

“It mmit be remembered that the industry differs materially from the class of industrial 
undertaking which the Fiscal Commission contemplated as normally forming the subject of 
invcBtigatiou by the Tariff Board.**

^  7 #  I

anft (Automobile) sriK ^
#3fh:rfto i to  î BumT̂ T̂  gft

■gfT  ̂ wfft: ?n f^  ^  ^ I am^
^ ^  ^  iTT?rT t  afh: ^  f?n«yr fj^rr 1 1

f i r f ^  arpfr ^ gftJR rm rtar^w  s r ^ %  ^ :
“ With the restricted imports of motor vehicles, it ha» becomc all the more nec'essary to 

iiiaintuiu all the existing vehicles on the road. Experience has also shown that with the 
int'ifased wear an 1 tear, each truck will consume parte worth Rs. 60D.'*

?ft ^ 0  0 ^  3TT̂  ^ I

«ft g^rnft: ̂  ^  ftRTR ^  f i

^  sum ^  f \m  ^  f ^ w  (isi»ijiie of
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dissent) f  | v[ ^ ftr ^  ̂  ^  iTT?T
I ^  'TTf »fNy qr f^irsr ŷ»rnTT 1 1 n f  ^

'Tli fiR i#  $#'3T^ <TT ^  t  • ^

^  t  ̂  *TT T 5 ft^  ^  !f?*T ?ft 5T?[)r I 5ft ir^

*115 %  fffl l P K i f  *17  ??inTt I

«ft cm*ft: H alf the population will be exploited-

^  t rft ^TipIT ^ ftr w  ^

^  51^ !T^ ansTT ^ i ??r ^  ^
n  q f!n  r̂f?TT f  1 ^  v f ^  ift f

^  3?Tq% ^  t  2T? mJT ^  ^ if5#  I JR-
f  f*F WTT ^

t i  ^  ftrsTfw  115 t  fip srnr wt^ff 
f^W fW f ^  »TR ^  =WT  ̂ I

(English translation of the above speech)

Shrl Bhatt (Bombay): I am not going to speak on the budget speech or 
in pursuance of the general discussion. Some friends have called this 
budget a text-book budget, others have characterised it as an accountant’s 
budget and a conservative budget and still others as a capitalist's budget. 
I, ho>vever, think that it is a practical man’s budget. It is the kind of 
budget a housewife would have who sits at home like a Bania and runs 
f te  household. What we have to see is what are we doing for the labourers, 
ttie kisans and the industrial people. We should go on doing what 
we have to do. We must, however, decide on our policy. If we want 
to take over all the country’s industries into our own hands and to 
nationalize them we would have to adapt ourselves accordingly. What are 
we going to do on a future date? What will be the prospects for labour? 
What will be the minimum wag^, the fair wages and what will be the 
basis for profit-sharing? Such will be the Questions facing us. We have 
to decide our policy now whether we intend taking over all the industries 
of the country. We have already enunciated our industrial policy. Are 
we going to change it over again? If that policy is to be changed, le t it 
be Ranged; otherwise we have to aid those at present engaged in indus
tries in making fu rth e r progress so that they might be in a position to 
put in their best efforts. We do want that the labourers should have a 
better standard of living, that the cultivators should lead better lives, but 
there is a third class also, viz., the class of industrialists, whom you call 
the capitalists, who also deserve to be considered by the povernment. 
The G overnm ent has to consider all of them and in form ulating his 
bu4get, the Finance Minister has considered everybody, in accordance 
with his policy. He h ^  done so without regard to the fact that some 
people might like it and other might disapprove of it. Today, however, 
our hon. Fanditji, the Congress Committee and all the prople are declar
ing that we have to increase our production, in any condition, whether it
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the production of foodgrains or of cotton, or of jut* or industrial pro
duction. Iq view of the condition of India today we iiave to 9tep uo |>ro' 
duction BO that the country might be led on to prosperity. Hence, I wish



[Shri Bhatt]
to assert that we must keep that in view or, otherwise, we should change 
our policy. Time and again we say to our Government “You have not 
done this, you have not done that”. They must, however, constantly 
be guided by this policy.

Today, we are encircled on all sides. Everybody wants concessions. 
The man sitting in this corner is demanding concession that his trapp
ings may be loosened a bit. In the same way, the man in that comer 
also pleads that he should be shown some clemency. There are, thus, 
cries from all sides praying that their difficulties should be relieved. Now, 
it is for the Government to see whose suffering is to be relieved. Sitting 
on the Works, Mines and Power Committee I too used to assert that the 
sums provided for the Bhakra Dam, Damodar Valley Project and the 
Hirakud Project must not be reduced. But, the reply was, “What can 
we do? Are we to carry forward what is already in operation or con
centrate on something that has not even been initiated yet?” We have 
to concede in this case that the work already in hand alone should be 
pushed forward, that alone should be sustained and thereby alone shouldL.. 
the wealth of our country be increased.

Ch. Ranblr Sln^h (Punjab): But that work is already at a standstill!
Mr. Deputy-Speaker: Please proceed.
Shil Bhatt: Even while you are there several other persons appear to 

be assuming the functions of the Chair. Now, have we said the expendi
ture on defence should be reduced? You may have things done without 
paying for them. But, then, nobody is going to offer that he is prepared 
to work without remuneration.

Shri Kamath: You do it.
Shri Bhatt: I will when my time comes. Similarly we cannot do any

thing about health and education. We say the taxation should be reduced. 
With the question of the middle class comes up the question of the poor 
class and when we think of the poor we are reminded of those who are 
poorer still. All these questions crop up before us. Hence, I wish to say^ 
that under the circumstances the budget which the hon. Finance Minister 
has presented on behalf of the Government is a practical budget.

One of my brothers, viz., Shri Subramaniam, has asked where is the  
need for the appointment of a select committee over the Finance Bill- 
The idea behind the select committee is that it should try to reduce the 
incidence of taxation and to advise the Finance Minister or the Finance 
Department about any provisions that may be necessary to be incorporated 
in future. It is the Select Committee on the present Finance Bill which 
alone can make any suggestions for the next year and this is but right. 
This cannot be considered as improper. I shall cite an example. (Inter
ruption). I shall not be able to reply to all questions and queries just 
now- so please do not interrupt. I wish to cite an example. Last year 
the ^ le c t  Committee on the Finance Bill suggested that proceeding on 
the basis of the exemption limit of three thousand rupees the limit in the 
case of an undivided Hindu family should be six thousand. It was just a 
corollary The Finance Minister could not, however, agree to it then. 
This time he realized the justifications of the proposals and suo motu pro
vided for the six thousand limit. Hence, the complaint that the Govern
ment does not consider these matters does not evoke my sympathy.

Now we have to see what are the special features of this Finance Bill. 
Last year we allowed concessions to income-groups below ten thousand.
A reduction of one pice was made in the income-tax in their case which
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resulted in a fall of three or four crores of rupees in that tax. This year 
the higher income-groups had to be given some concession because you 
cannot go on giving it to the lower ones every time. And, these higher 
income-groups jn  our countiy are not so enormously rich as they are 
in America. They are not the kind of people you might call capitalists. 
Still the Select Committee has now raised the limit from Rs. 3,000 to 
Rs. 3,600 and for the undivided family up to Rs. 7,200. This is not a small 
concession and its benefits are not going to be inconsiderable.

There is one thing more which requires to be considered but which 
has not been touched upon by anybody. With a view to encourage house
building activity it was decided that no income-tax was to be charged on 
income from houses built from 1946 to 1950. Now, in this connection it is 
to be observed that formerly cement was not available but may now be 
procured in small quantities. Accordingly, the hon. Finance Minister 
thought of extending this concession for two years more and provided that 
those who build houses up to 1952 would be given exemption from the 
payment of income-tax in respect of the income from those houses. This 
is not an insignificant concession. It is especially beneficial to the middle 
and the lower middle classes.

Now I wish to say a few words with regard to the postal problem and 
the postal rates. I find that we do not possess figures. The hon. Minister 
has not supplied the figures and today we are not in a position to say what 
is the number ot postcards used in the villages and in the urban districts 
respectively. The figures are not available to us. My own estimate, how
ever, is that the people in the villages do not generally use postcards. 
They mostly use the envelopes.

SMue Hon. Members: No, they use postcards.
Shrl Bhatt: That may be your opinion but I can say from my own 

observation that the village people do not use the small postcard which 
cannot contain more than a few lines. For that reason they always use the 
envelope. I may be wrong but from my experience I say that they send 
their letters in covers. ‘

Shri Sidhva: Twenty-five lakhs of postcards are used.
Shri Bhatt: But, by whom are they used? The village people seldom 

write postcards. This is a point to be considered. Besides, the hon. Com
munications Minister has stated that it is his intention gradually to 
reduce it to six pice. For purposes of local post the price of a postcard has 
now been reduced to two pice. This has been done by the Select Com
mittee. I shall cite an example. Formerly, in Jaipur etc. this purpose 
was served only by a postcard worth one pice. Now the things are such 
that Jhunjhunu, Sikar and Jaipur are three big districts, inhabited by 
a ^ u t 12 lakhs of persons. All three of them would be considered as 
‘local’. In this way he has tried to introduce an innovation and he has 
promised to extend that facility and this concession to every postal dis
trict. This is just an experiment on his part and we hope that he will 
succeed in it in four to six months’ time. We shall see that after six 
months people would be enthusiastic about it and finally the -postcard 
would be available for two pice and the cover for six pice.

Now I do not wish to say much. Only there is something that I would 
say about the motor parts. I have not gone deep into the question as J 
am not properly conversant with its mechanical and technical aspects. I 
would say, however, that when the Fiscal Commission was appomted in 
1921 the question came up for consideration before it as to which of the 
industries should ^  given protection and what steps should be takei*
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about it. They made various sug|mtions in that connection. They pro
p o s e  the establishment of a TariffMaFd so that the question of granting 
protection m i^ t  be decided on principles. There is very little time left 
at my disposal. But, 1 hope there are three or four minutes more. I would 
read out a few extracts from their report which mention the principles to 
be followed in the grant of protection.

Firstly,
"The industry must be one possessing natural advantages such as an abundant 

supply of raw material, cheap power, a sufficient supply oi labour or a large home 
market.”

Secondly,
■“The industry must be one which, without the help of protection, either is not 

likely to develop at all or is not likely to develop so rapidly as is desirable in the 
interests of the country.”

Thirdly,
"The industry must be one which will eventually be able to face world compe

tition without protection.”

They further remarked that there might also be other industries deserv
ing of protection, and support to enable them to tiirive. ‘Another class of
industry which should be regarded with a favourable eye...... ’ these words
are to be noted:

“Another class of industry which should be regarded with a favourable eye 
is that in which there is a probability that in course of time the whole needs of the 
country could be supplied by the home production.”

It is again to be noted that the Tariff Board made the following re
marks about sugar in 1931, when the present Finance Minister was also 
one of the members:

"H must be remembered that the industry dUIers materially from the class of In
dustrial undertaking which the Fiscal Commission contemplated as normally form
ing the subject of investigation by the Tariff Board.”

Hence, he has made that kind of provision.
Already Shri Ajit Prasad Jain and Shri T. T. Krishnamachari have 

given their views about the protection given to automobile parts. I do not 
wish to add anything as I do not happen to be an expert in that line. In 
his spwch he has referred to what the Ministry of Transport have stated 
in their report:

“With the restricted imports of motor vehicles, it has become all the more 
necessary to maintain all the existing vehicles on the road. Experience has also 
shown that with the increased wear and tear, each truck will consume parts worth 
about Rs. 600.”

Thus, on one hand it is a matter of 600 rupees.
Shri Tyagi: In what book is it given?
Shri Bhatt: This is given in the report of the Transport Department for 

this year. In the note that has come before the Select Committee an ex
penditure of two thousand rupees is mentioned. A reference has been 

to this by Shri Ajit Prasad Jain in his minute of dissent. I say let 
the ‘two thousand’ figure be accepted as correct. He has computed it at 
ti»c rate of 4 pies per mile. Against how many passengers does the in- 
t:id«ace of these four pies lie? With how many passengers abroad does 
a  truck cover one mile? They are not less than twenty or twenty-five. In 
this way the incidence of these four pies will be as against about twenty 
passengers. :
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Shri TyHl*' Half the population will be exploited.
Shil Bhatt: So, I wish to say that judged that way there is not much to 

be disputed about. I do not wish to go any further into this argument 
but would say that whatever has been stated about it should be taken as 
correct. I concede there is a 
have before us whatever coul 
recommend that we 
mittee.

(surplus Budget) |  ^  t  ^  ^  ^  ^  t  I
(R e p u b l i c ) W  W3(E | a r  t  t

?TT«r ^(KT WT?T ^ f̂ P »̂TTTT «nr?

I  ^  »T«T
i % aireftlff^^'TT ^  TT 5̂irniT 3 0 ^  I ^

 ̂ t  ^   ̂ q̂iTT 8m T ^  ^  qfTTK
% wN' % ^  ^ I (tax) 551TT ^
5 f  3rro*ftH3# h |  'TfTTfTT W ^  «TW^ I

(income-tax limit) (individuals) 'TT
 ̂ fiTTT % U oo  f;3flT «K̂tEV (select committtie)

#  ^  t  ^  1 1  5 W
(undivided family) WfT ^  V5̂ «o jf ^  <fgn ^  STTJHT ^ I 
jtrV  (>V  <<r<<iR  3r^t TT ^  « iK ^  i  qf<«<iT wy 

ftp ?5T 9> (members) % T’Tfl ^  ^  t  I ^
^  ^  «TTfi?rT t  I q*F (individual
^ \o o  irr̂ rr ?  »f»i5  trmr t ^^rfwii S r ^ ' Y f
ftp sf̂ T ^  JrwiT (jo i» t fam fly) n  5  ^  ’TT vs^oo

?f>T fef*TJ5T*T (lib iitation) ift f  I

J?rO ¥RT ŜTF̂  EW % «n^ *T ^ I *1^ *TT 3fJ?T % ifRRt
(hon. members) ^  ^ I WTK 'fNr ^ !̂P5"
??TT!T ^  srreift ¥?T ift r̂? n̂ t  ^
iTf ?TW % VTiFT (common) ^^hr ^ I ^  ftr *T%f5nTf %■

^  JTl| <1^ ’Av 5 I <TT Qflfti ^ SfT̂ ,
3n^ aftr an# ÎT fr*w fiiw?iT «rr 1 ^  w»rf «pt «rr 1
fl*nr 3RRTT 3IT *r| I *HR afTT ^  3n¥T?

^ » n r r t » »itM  ̂ afr JTf ftir snnr «tt M t  v m x m
5T ^  I fiUTT ^  (common man) ^  ^ ^ ^



^ 5 f f  ^  ar«9r >̂'TT I ^  aft^

3rf̂ «ft; ^ f  I

^  I  ftp sffW (match-box) ^  |  ^
% »Td5r 3T>̂  3T*ft̂  3T<ft̂  ari^tft % ¥f»r ^  arr̂ ft 11 arr̂ r 

^5? f̂fT jfy f-f-̂ r̂ 't 5 fn*<r̂  arnr apT fe^rr srRrr
f , »̂T% anftT arr^^ ^  ^  ^ t*t r̂̂ cTT ^ i (petrol) 
^  ?Tf Wfft PtW T# | ,  J T d ? f  %  'TT^r ^ flr  t  I ^iT^PT ^  ?ft

STTfW ^  ^  'SRrm t  ^  ">̂  (duty) »FT ^21
JTT ^ 5 f  ?HT % 3T53r ^<TT I

^  3> ?JT?r t ,  wter (Motor)
^?T m  f*r?f -"Fr̂  TijTTrdt ^  fTff^ ir? ?ft 

firmfir^r =^7 |  ^*Tnr aw 3t4  ̂ ?rT?rr fa  t
5 , 3Tif^^ T̂JTfirr 3T.ft ?r|r f f  | ,  ^ #  ^jtt^
^  f!T55Tf?T?rf apt f^rfV tjJT »TT aT̂ IT ?<RT ^  5Tt ^

?r^ 1 1  ?reT T̂f t  f«F wtfT ^  3rft< f  I
3TPf W ^  t  ftf 'IT qv  in? #  'TR ?ft <̂T<fr

3TT̂  t  I 3ft ^ ; r r  f  ^  w f «r>fr ^
i  f  ftpp ^5 ?ft f  3Tf T'Tf (indirect)

?ft% % 3RT f w  31WI ^  ^  ^  * r r f ^
t  <T?: frff =5TT̂  ̂ i ift «tH  ^  *ftiT #

t  v-T ^  t m  ^  <tqr t  I

*nr< *1̂  5iT?T arsfft^r % ?nf«r sft ?r«fT^ #  t w
9̂ %5T5y aiTJTr «JT arTST =^fT 3TT% rT<f a n  *T<fr |  I

JIf ^  I  I arm* q<ft^5^r^a (agriculturist) «iTT-f
5T|lr f<f<TT ^TTcIf I apt r f r T  ^  ^  ^  ^Rcft I

% 9  >Tft ?r?fJT ^  f ,  aft?:

t  ^  wTcT i  fv airsr w  ^  ^  f
3rt ar<T# JffT ?T5P  ̂ I  I ^
t  ^  v^ f*T^ ^ t T T  t  I aft?: ^  ^ * f t

t  ^  #  aftr #  wrfoTHT sqt'K  ^
? r k t t  1 1  ’ T’ R  ' t t  aTfJT 5 r|f f r i T  3 n m  % , ^  ^
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I  %  'TT 3fh:?rRrp^ arrr

1 1  r̂PT ^  ?TT«r TJT  ̂ t  ^  ^  ^

^  ^  t  ^  I ^  ^  ^  ^
t  I ?*rr  ̂ T̂fr, ? ^ r  ^ 5rfr ^  ^  i  ^  t s^  ^
^iw r f , %fTJT ^  55k f  ftp «iTi «rrf«FfcrT5T ?ft 3r5y*r ^
w  3(k T ?^  %<s qT fvf^ - ^  ^  ^  R̂Tcrr t .  ^
^  ^  f  I ^  % T̂T«r ffa |?m 5rn

^  »T> 3nr| 5  3Tfr #, *r^4'^ ^  ?R<R #  v'ft
jftsr r̂r f ; r ^ T  r̂^v: 3t»t< \ \  arr̂ ri eft arifw  ^  ^

^  ^  (demand) qrt ^T?ft t  I ^  'TJ^
r̂TT ^  i r w  #  Tr«^*ft ftjnar^ ,

’mRT ark qfjTqr #, 'TĴ fT ^  ^
^ frrW'jT, qft^*ft 1TT95'?T ^  (growth)
^a 't I  % ^ ' t  <T<TTW (East Bengal) # ^  JT̂lf ^  
t  I 'TTftf̂ WH ^  ^̂ RH" ’J^«r55T 5T  ̂ TT T̂VdV 1 P̂TK ^

% j;i’f  <̂«ir 3TT?fr 5 % ?Rpft? ( transport)«f^ fypFV?€t (difficulty)
^  JTf «PnT ^  ̂  *rqr f  fir€% (indirect) ^0%
% f^^TRlf ^  «T% 5> Tfl ? «P5W# rTV ^ft »Tnt-?T t̂̂ TT ^

^  *!]̂ V f i r ^  t
f t ^  f  I f e t  anf̂ ?WT-an%?TT «T2  ̂ ^  ^  WfcT W  ^

^  T ^  I  I JTf srt fWt am^^TTft <12̂  ^
5ST̂ T̂  >̂?r |tr  v t WfT̂  % VtftRT Jf

aftr ?Tflr ?rd% fwg «p>f ?ft3r5TT ^ frm% ?rift> ^  ift
3T>nT f  «F<fV ^  I

?^!Tr ^  ^  t  133: ^  q s m ^  firfsTfzT Tt r̂<finK
?̂TT f  (Select Committee) ^  *l^arTT ^  fj f«F ^5

^"V  3mri?ft 3iT»T 55t»ff % 5!T 5 I ITfjIr#, !Ft
^5%  ̂ H 3ft (Report) ^  I  3T5^ #5T
^ “Ir# *̂TTT ^  ^  fe #  W  ^ 3TR-T ^  f  I

(English translation of the above speech)

Salkh Mohladdln (Bihar): It is much gratifying and auspicious to 
note that the first Budget of our Republic happens to be a surplus one.
It is a matter of further gratification that the amount shown as ‘surplus' 
is proposed to be utilized toward reducing the income-tax burden on our 
middle-class. It is, of course, true that an average family is hard put to



[Saikh Mohiuddin]
meet their expenditure within an annual income of Rs. 3 ,0 0 0  or Rs. 3,600. 
The imposition of such taxes would only ^dd to the difficulties which the 
people are already called upon to face in so many ways. I, therefore, 
regard the Select Committee’s recommendation for raising the limit of 
income-tax on individual earnings from Rs. 3,000 to Rs. 3,600 to be a very 
appropriate one. Again, the decision to raise this limit in case of ‘Un- 
diviaed family’ to Rs. 7,200 is equally a very appropriate one. It im
plies that a family with two earning members who have to support their 
children, should get such exemption on the basis of Rs. 3,600 per head 
which means up to Rs. 7,200 for two earning individuals in such cases. It 
is but a logical course to follow. I am, therefore, of the opinion that the 
imposition of a Rs. 7,200 limitation in easels of families with two earning 
members, is most appropriate.

Further, I wish to say something in connection with the Salt-tax. Many 
hon. Members have made a reference to it. Every citizen of this country, 
whether rich or poor is accustomed to the use of this commodity which is  
so common a requirement to all of us. Not only that; the requirements of 
the cattle are equally of much importance. Formerly in war-days, salt 
used to sell at the rate of eight, ten or twelve annas per seer. Pe'ople 
were feeling frightfully nervous in those days. But our countiy has since 
attained its freedom. Gandhiji also desired that salt should be exempted 
from a levy of tax of any description, whatever. It is a commodity of 
vital importance to the ‘common-man’. Abolition of tax on salt will, in
deed, be a very desirable step to take. It will be beneficial to everyone 
alike and our people as a whole will be only too pleased over its abolition.

Match-box, again, is an article of equal use for the poor as well as for 
the rich. Many other means have, no doubt, been discovered now to 
light a fire, but they are of use to the rich only. A new type of petrol- 
lamp has been invented recently. The poor, however, are unable to own 
one. Their daily requirements can be met only by a match-box. For this 
reason we had better to reduce or abolish duty on match-box as well.

Whereas this is precisely my attitude towards the tax on match-box, I 
certainly do not favour the idea of abolition of tax on motors. I regard 
‘motor’ an article of luxury and, in my opinion, there shall come no harm 
to us if all luxury goods continue to be taxed till our country comes to its 
own and its multiple financial problems have been solved completely. 
Again it is the rich only who can afford to keep a motor. Some hon. 
Members have told us that a ‘motor’ requires a monthly expenditure of 
Rs. 500 as the running charges. There is no reason why those people 
cannot afford to pay a little tax to the Government when they are in a 
position to incur such heavy expenditure. It may be that the tax in 
question happens to be paid indirectly, but it certainly form a part of the 
general revenue of the Gkwernment. On the other hand, we should 
exempt only such of our brethren whose monthly income does not exceed 
Rs. 300. It is but a logical corollary that those in a position to spend 
Rs. 500 monthly merely on a motor, should also pay a little tax.

It is with a feeling of regret that I have to voice against the raising of 
tax on tobacco to annas four where it used to be ohlv one anna before. It 
is indeed very painful that we have become unmindful of the interests of 
the agriculturists these days. Their cause is being pushed further in no 
way. I also repeat what a few hon. Members have said that ultimately 
it is the agriculturists of this country only who can take the country ahead 
on the path of progress and it is the agriculture again which can cure all 
our ills. Foreign trade of any country is dependent mainly on its agri
culture. But we seem to be regardless of that fact. It is much deplor
able that taxation on agricultural produce and particularly on tobacco
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should be enhanced so frequently. Jute is, again, a commodity which can 
bring us large earnings from foreign countries. No efforts in that behalf 
.are being made either. In India there are many such places where we 
can raise handsome crops and jute. We are, however, prone to think that 
with the cessation of parts known now as Pakistan, we have become help
less to depend on Pakistan for procurement of jute. I claim it emphati
cally that, given the best of efforts and a governmental scheme in this 
behalf, many places can be found in India which can meet a major part of 
our demands in this respect. Jute is cultivated at present in Orissa, 
West Bengal, West Dinajpur, West Malda, Purnia and Darbhanea districts.
I can rather go further to say that there is so much growth of this commo
dity in West Dinajpur, West Malda and Purnia as to excel even that of 
East Bengal. Pakistan cannot compete us in the matter of its produc
tion. For many days past, however, it has been observed that the work 
is suffering because of transport difficulties. Indirectly it is resulting in 
loss to the ‘kisans’. They are not paid even two-third of the transport 
•expenses incurred in moving the goods upto Calcutta. They are, thereby 
put to an appreciable loss. This has a gradual effect to decrease the pro
duction of jute day by day. It will be much regrettable on the part of the 
Government if they do nothing to increase jute production despite a 
scarcity being felt in this behalf. We shall be sorry, again, if no ne9r 
methods or schemes are thought of whereby to remove this scarcity to 
any extent.

In conclusion, I congratulate the hon. Minister of Finance once more 
as also the Select Committee for their efforts to provide maximum facili
ties to the people. The Report prepared by the Select Committee is a 
commendable work which definitely contains glimpses of future pros
perity of our people.

Dr. Deshnmkli: I feel like congratulating the Select Committee for 
obtaining certain concessions from the hon. the Finance Minister. I also 
.appreciate the accommodation shown by the hon. the Finance Minister. 
But so far as our financial policy is concerned, I think we are still acting 
by fits and starts. There is no stability. There is no well-chalked out 
plan. When we attained freedom, we thought that there was prosperity 
and plenty in the land. We started planning in terms of millions of 
rupees without realising that we were not so rich a£ we thought. Soon 
afterwards, the ghost of inflation started raising its head. We appointed 
several Committees and consulted industrialists, economists and others. 
What happened to the suggestions and reports made by these people is 
another story. But I am referring to a Committee consisting of 25 
Members of this House which was appointed and which produced a long 
Report. That Report has been treated by the hoa. the Finance Minister 
as a plague rat. I do not thic^ any more value has been attached to 
that Report.

Dr. Matthai: It was not a Committee of the House.

Dr. DeslunalUi: It was a Committee consisting of Members of this 
House. I do not know if it was appointed by Government, ^ o f . Ranga 
took m a t  pains over it and in view of the results obtained I think I 
should pity him for his fruitless labours. Since about six months every
one in the country started thinking that there was a financial crisis and 
that we were being overtaken by a monster of economic dislocation and 
God alone knew what w o i^  hai^ea. People were not wanting who de
dared that we were headiag towaixls a prash and financial bankrupt*^. We 
do not yet know whether that erisis has passed. At any rate, nobotty has 
made bold to say that the crisis has passed.
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[Dr. Deshmiikh]
On the one hand, I appreciate the accommodation shown by the hon. 

the Finance Minister. On the other hand, I regret that he has thrown 
away many well-eStablished avenues of revenue. He ought to have put 
his foot down and not given certain concessions so easily. I am not at 
the moment at any rate referring to the concessions given to industrialists. 
So far as the Select Committee Report is concerned, they say in paragraph
2  :

“In view of the fact that some relief has already been given in the Finance 
Bill to the higher income groups, we have carefully considered the possibility of 
giving some relief to those at the other end."

Now, I do not know what the Members who served on the Select Com
mittee meant by ‘those at the other end’. So far as, ‘those at the oUier 
end’ are concerned, I regret to say that the Select Committee has not 
been able to help them. After all, how big is the section of people who 
are likely to earn between Rs. 3,000 and Rs. 3,600 per annum? It is very 
small indeed. Although I belong more or less to that section, I do not 
think that this concession is at all worthwhile. The concession should 
have been given so far as the rural population and the ordinary man in 
the street are concerned. If something on those lines had ‘ been done, 
there would have been greater cause for congratulating the Select Com
mittee as well as the hon. the Finance Minister. I wish this relief had 
not been given, because on the one hand we are asking people to save 
compulsorily and doing various other things and on the other, we are giv
ing relief to these people on whom the burden is not so heavy or back- 
braking as to make it absolutely necessary to give this concession.

Then, so far as taxation on motor cars and spare parts is concerned, a 
controversy has been going on on this point ever since this morning. I 
for one feel that there is much to be said in regard to it. In any case, 
there is a fit case for carefully investigating the matter before these rates 
for various items are agreed to. The House has a suspicion—and if the 
House has a suspicion the nation has a suspicion—that all these protective 
duties and all this raising of taxation is intended to benefit certain indivi
dual concerns and that it is not intended for national benefit. Very often, 
the hon. the Prime Minister and the hon. the Deputy Prime Minister say: 
“We, expect the people of India, to sacrifice in tM interests of the nation 
and to put up with privations and hardships.”

Now I can assure you. Sir, that the people of this country are prepared 
to make any sacrifice, if they are called upon to do so, but they are not 
prepared to bear any ills which arise out of the foolishness of the adminis
tration—ills, for instance, like the scarcity of sugar which was brought 
about by utter inefficiency and mismanagement on the part of the admi
nistration. If sacrifice is really needed on our part, I have no doubt if 
the hon Finance Minister were to come forward that he wants more 
money this House would not grudge it. Time is the essence of every
thing We want to hurry up; we do not want to be taken unawares by 
other nations. If the Finance Minister were to come forward and say 
that prohibition for the next ten years should be suspended, or if he were 
to sucaest that the salt duty should be reimposed, I have not the slightest 
doubt that the country would be ready to accept jt, so long a s ^ e y  are 
sure that the money that will be derived will be utilised for nation-build- 
inu and proper purposes. This House has shown its willingness again and 
aaain to W e p t  the taxation proposals of the Finance Minister. In fact, it 
h »s gone out of its way and asked: “m y  do you not ask for rnore money.” 
As Iwa as that readiness is shown by the people, I ^ in k  it is up td the 
K n ^ e  Minister to see that he obtains every possible rupee by way of
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taxation and also see that none of it is wasted, that none-df squander
ed, and that the resources of the nation are used for the betterment of 
the country.

Now, so far as the impositiwi of the duty on motor vehicles and spares 
are concerned, I am afraid it is going to result in very heavy transport 
charges. I am told that the hon. Mr. Santhanam will have to ask for 
Rs. 10  lakhs more, as a result of the promsed taxation, for the Delhi 
Transport Service alone. I do not know how far that is true, but in any 
case most of the provinces and States are having their own transport 
services and as a result of h i^ e r  duty on motor ^wnres, higher sales tax 
and higher allowances to the workers on account of the implementation 
of the recommendations of the Pay Commission’s report, transport 
charges are going to rise.

There is also as a result Of this taxation, a certain amovmt of handicap 
in utilising Diesel oil engines and Diesel trucks. There is another sus
picion prevalent in the country that certain industrial concerns in the 
land are interested in keeping the use of petrol where it would be possible 
to use crude oil and Diesel oil and that these taxation measures are going 
to be utilised for discouraging the use of Diesel oil, which can be prouuced 
from the excess coal that we have. I would like the hon. the Finance 
Minister to look into this, because there is at least one State in India which 
wants to go over to the use of Diesel engines ^ i c h  according to scientific 
calculations is 42 pies per mile cheaper tiian petrol. To the extent of 
•saving 42 pies per mile, there will be a saving of lakhs and crores to the 
nation.

Secondly, we will be able to bring into existence an indust^ for the 
manufacture of Diesel oil and crude oil from our excess coal. It may not 
be possible to investigate into the effects of these taxation measures just 
now. But, if after investigation, it is found that it is likely to affect our 
transport, which is the life-blood of the nation, and lead to increased price 
of foM-grains and other necessities of life, I am sure, the hon. the Finance 
Minister will look into it.

So far as prohibition is concerned, I have given notice of an amend
ment which I will have no chance to move. But in the case of those pro
vinces which resort to prohibition, in spite of the advice of the Centre, I 
would suggest that the subsidies given by the Centre should be cut, so that 
they may not squander the money. There is ample time for us to be vir
tuous. Let us go on with the present arrangements for ten years and 
after we have secured as much money as possible, for all the ^ e a t  pur
poses for which we want it let us introduce prohibition. During the next 

years we could also probably produce all liquor we need.
It was gratifying to note, that there is going to be some relief in the 

prices of kerosene « id  petrol. But even here I would very much like 
thAt the use of petrol shotild be cut down and the use of Diesel and crude 
oil should be encouraged.

My hon. friend Mr. Sidhva referred to an investigation by a* committee 
wnich went into the•^l|«efition of taxation of spare parts. My hon. friend 
the Minister for Industry and Supply will perhaps clarify whether he has 
ace^Med the recommendation of one single individual, as against that of 
five ««hers who were against that proposal.

He was referring to salt.
' I tbinl&lie was referrioK to protection to motor industi^.

8 d f ir  ite our:4 bUD0c«* «re cABoeriied, 4li«n no attnopt ?4o
economise, except the pre-determined and inelastic scale of 10 or 15 per
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[Dr. Deshmukh]
cent. But I can quote instances from the Ministries with the working of 
which I am familiar where insufficient consideration is shown to the 
tax-payers’ money, as if consideration of Central Government’s money is 
nobody’s concern and is got cheap. Schemes which cost lakhs and crores 
go through as easily as those costing a few hundred rupees. If, therefore, 
the Finance Minister is convinced that the crisis is not past and that we 
must conserve every possible source of income, I would not mind the 
Finance Minister trying to get every pie of revenue that it is possible for 
him to get in whatever way he considers it proper and desirable.

Shrl Tyagl: I will not take much time of the House. While placing 
one or two points before the House, I would appeal to Dr. John Matthai. 
a good Christian as he is,‘ to listen to these points in the true spirit of 
Christianity. I was under the impression that Mathematics is the safest 
tnd most accurate medium for calculation.

Mr. Deputy-Speaker: It largely depends upon the person who cal
culates.

Shrl Tyagl: Here it does not seem so. The Finance Ministry seems to 
be manipulating these figures in a manner which really is unjust to many 
persons weaker than the Central Government.

Now, the income-tax on companies has been reduced from 5 annas to 4 
annas. A reduction is always welcome. Now the exemption limit on in
dividual incomes has been fixed at Rs. 3,600. Some of these people may 
be holding shares in companies. These people used to get a refund of 
5 annas per rupee derived from the shares. Now since it has been reduced 
to 4 annas, these people’s income will be reduced to the extent of one 
anna in five annas. This is a thing which goes against the spirit of the 
exepiption. The House does not want incomes below the exemption 
limit to be taxed at all. It means a tax at a rate more than the rate 
which the income-tax payees in the second slab will pay. They will pay 
9 pies in the rupee and these people will pay one anna in the rupee. That 
is a thing which may even now be cured. 'The Select Committee has not 
taken notice of it. I suggest that an amendment may be made by which 
people who get less than Rs. 1,500 may be given relief and their income 
Iron) company shares may not be reduced.

Then there is the corporation tax. It has been increased. I thought 
Dr. Matthai would be fair. Let him be a judge. Let him stand between 
the Government and the taxpayers. He is a good Christian. The 
country has faith in his judgment. Let him decide whether his Ministry 
has advised him fairly. He has increased the corporation tax from two 
annas to two annas three pies whatever be the income. Now, a man who 
was having an income of Rs. 1,400 or Rs. 1,500 a year from a company was 
not liable to tax under the Income-tax Act. But Dr. Matthai has now 
come forward with an increased corporation tax which will also fall on 
people who are getting less than Rs. 1,500 at the rate of six pies in the 
rup^ because he has raised the tax which is now existing from annas two 
to annas two and six pies.

An Hon. Member: This does not apply to individuals.
Shrl Tyafl: It applies because the income of the company is taxable, 

by income, I mean the cumulative profit of the company. My friend is 
under the inwression that a company is the sole property of the managing 
directors. The income of the shareholders will be reduced to the extent 
«f tax deductions. ^  I submit that at least the lowest slab ou A t not to 
ite touched by the enhanced rate of the corporation tax. 1 2 e d  that to
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tax that slab is an oifence against old usage and it is criminal to take a 
pie from such people. I want to leave it to the sense of justice and 
mercy of Dr. Mattnai to see if he cannot even now exempt people like 
shareholders getting below Rs. 1,500 from this corporation tax.

I have got one more point to mention for which I request you, Sir, lo 
grant one more minute. I want to refer to the sugar question. I would 
suggest to Dr. Matthai to catch his nose directly and not in a roundabout 
way. Now ^ ere  is a suggestion that the protection duty will go. This 
duty is levied at Rs. 6-12-0 per cwt. Then there is another excise levy 
at Rs. 3-12-0 per cwt. and then there is the one-fifth surcharge. We have 
thus built a wall which is Rs. 12-10-0 high.

Mr. Depnty-Speaker: The old wall continues.
S M  Tyagi: But why rename the wall? Let it remain the old old city 

wall. You want to call it a revenue wall. It was a protective wall in which 
people had confidence. You have now changed it into a revenue wall of 
the same height. The calculation will be the same. Where is the 
justification of your keeping the surcharge? If the excise duty is raised 
the height of the revenue wall will automatically be raised? Revenue 
duty ought not to be raised in an indirect manner. I am conventionally 
against any protection duty for sugar industry to continue. If you are 
going to treat it as revenue duty, please do so after the enquiry in regard 
to the sugar scandal is completed, and do not relate it with the excise 
duty or the surcharge. Revenue duty is a fixed duty irrespective of 
excise duty.

Then, there is the idea of importing sugar from soft currency areas. 
If that is done there is very poor chance of the consumer or the producer 
getting any benefit of the local forces of competition.

Ch. Banbir Singh: I cannot help saying that this Budget or the Budget 
speech or the Select Committee Report would have been ideal ones had 
they been presented to the House ten years ago. But today when the 
voters of this house are the masses and not merely the income-tax payers. 
I do not feel that this Budget or the Report of the Select Committee is an 
ideal one. I see only one thing which can coiuiole me in this Report and 
that is the Dissenting Minute o f  Shri Biswanath Das. I see some nope in 
it if the precedents pointed out by Shri Gokulbhai Bhatt are followed. 
Though the Dissenting Minute is only that of one Member, I can assure 
the hon. the Finance Minister that the overwhelming majority of the 
population of this country agree with it. The income-tax payers are only 
15 per cent, of the population. Eighty-five per cent, of the people 
in our land are agriculturists. My friend has several times hinted in this 
House that land revenue is the subject with which the agriculturists are 
more concerned and that it is a provincial subject. I can only say to that 
that your voters, whom you will have to face after one year, are not 
going to absolve you from the duties which they trusted you to discharge, 
merely on the ground, when you say that it is a provincial subject.

I want to say in this connection that there should be n6  disparity In 
the system of taxation of the country. Here you are levying income-tax on 
the principle that a man whose income does not exceed Rs. 3,600 should 
not be taxed, while with regard to amculturista you do not show any 
consideration on thal ground saying tnat the subject is a provincial sub
ject. This land revenue ^stem  has been prevalent in this country for 
long. There was a time when people used to say that land i«venue is 
rent and not a tax. I do not think that that time still continues. Now 
nob<|$y can say H if rent It is a t»x. Nov everybody will have to
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[Gh. Ranbir Siagh]
agree with that view because the Government today is of the people and 
by the people.' When the Government is that of the people, by the people 
and for the people, this land revenue cannot be considered a rent. If 
you just compare the land revenue system with the income-tax system, 
you will agree with me that there is a d i^ r it y  between these two systems 
of taxation. A man whether he produces anything or does not produce 
- „  anything, whether he owns a bigha of land or rvhether he culti-

■ vates on other’s land he is liable to iwy the taxation. In any 
«ase I could not agree that these concessions which you have given to the 
industrialists or to the middle-class pet^le are justified. May I ask 
whether you have made some grants to the Provincial Governments in 
order that they may reduce the land revenue? I may tell the House 
that in the Punjab the Government have been compelled to increase the 
canal rates. Somebody may say that these rates are for services. I 
can say in reply to that that it is aboslutely wrong, because we in the 
Punjab have paid many times the amount invested on the canals. So you 
cannot say that these charges are for some particular services or interest 
on the investment. You may feel inclined to leave the matter aside for 
the moment but you cannot say the same thing about land revenue. Un
less and until you have got as much resources to have the same taxation 
on the same footing, you should not decrease the level of taxation.

Mr. D^iNity-Speaker: The hon. Member can speak for one or two 
minutes more.

Ch. Raablr Singh: Shall I be allowed to continue tomorrow.

Mr. Deputy-Speaker: The House will sit for three or four minutes 
more. They are very anxious to hear the hon. Member.

Ch. BanUr Singh: My hon. friend, the Finance Minister, has given 
many facilities to the industrialists. We have the Industrial Finance 
Corporation, my hon. friend has not even cared to say anything about 
the Agricultural Finance Corporation. My hon. friend says that it is a 
provincial subject. I may just TOint out to him that the prices of agri
cultural products is a central subject. My hon. friend has not been able 
to give an assurance to the agriculturists today in this country that he is 
prepared to buy their agricultural produce on some certain minimxmi 
economic price whatsoever may happen. When Mr. Boyd-Orr the Sec
retary of the U.N.O. came to this country, I had a talk with him. He told 
me that even in America they could not raise the agricultural production 
till the time when the Government came forward and <ave an assurance 
to the agriculturists that they would take the responsibUity of buying the 
agricultural products at a certain minimum economic price.

The other day I pointed out to my hon. friend Shri Jairamdasjee that 
lakhs of maunds of gram are lying in the Punjab and in the East Patiala 
State Union aiid they are rotting, I requested him to press the Punjab 
Government and the Patiala State Uiiion to coitte forward to buy that 
grain. He told me that he could not take the responsibility because he 
h a s  n o t g o t  a n y  storage'•coommodation. I want to tell my hon. fr^nd 
that if f a c i l i t ie s  for storing this grain were given today, ttiey m ay be able 

. to store the-^grains for some time and afterwanis they cai  ̂ sd l that at a 
profit. Some o f tny ftienda may say that the n»ney hasi«bne to the «gri- 
culturists, bttt I d o  not agrefe with ttiem. May I i p ^ t  out «ridtner nutog  
about the pciee structure? You just,igb thw iu^  the price level o f wteat. 
In Jaipur where thwre is  no canal ,$yitem Ihe tnmnoium price is  te««d »at 
Rs. iO and in Bombay, where there are some irrigation facilities the price
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 ̂SP®?*' to correction as I am speaking from memory. 
This dupari^ in the price level cannot pay you in the long run and this 
state of affairs will not satisfy the agriculturist. The time has come, my 
fnend, when you and I will have to go before him and it will be he and his 
alass who will be responsible for bringing the Members of this House. 
If you want to stabilise yourself, then you must hear him and you must 
be wise enough to understand the situation. I can tell you that today 
the a^cu ltu rist is not very much educated but he knows his interests 
and i f  you are not going to serve his interests, he is not going to spare 
you.

The House then adjourned till a Quarter to Eleven of the Clock on  
Thursday, the 30th March, 1950.
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